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LOK SABRA 

SaturcZay, April 22, 196I/Vaisakha 2, 
1883 (Saka). 

Tile Lok Sabha met at Eleven of the 
Clock. 

lMR. SPEAKER in the Chair]. 

FIN ANCE BILL-contd. 

Mr. Speaker: The Rouse will nOw 
take up the clause-by-clause con-
sideraUon of the Finance Bill. 

Shri Braj Raj Singh (Firozabad): 
May I suggest that before we take up 
the clause-by-c1ause discussion, you 
may allot the time for the second read-
ing and the third reading? I suggest 
that Ii hours may be given for the 
third reading, and 2 hours for the 
c1ause-by-clause consideration. 

Mr. Speaker: I find that there are 
a number at amendme'llts to the 
Schedules. We have had almost a 
tbird-reading- debate ever since the 
oommencement of the President's 
Address. Therefore, hon. Members 
may speak on clauses now, more par-
ticula!l'"ly. Otherwise, the same thing 
will be said again and again. 

Shri V. P. Nayar (Quilon): That 
only shows that the Rouse has had no 
time for going into details. 

Shri Prabhat Kar (Rooghly): May 
I make one silggestion? There are a 
number of amendments given notice 
of by han. Members. Instead of ask-
ing each Member to speak on each 
dause separately. whenever a Mem-
ber speaks, you may ask him to speak 
~5  (Ai) LSD-1. 
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at the same time on all the clauses to-
gether. Otherwise, it will be a repe-
tition of the speech of the same Mem-
ber every time. 

Shri M. R. Masanl (Ranchi-East): 
That would not be fair to the different 
points of view to be put forward, and 
not fair also to the hon. Minister who 
has to answer point by point. 

Mr. Speaker: It is not necessary to 
proceed as Shri Prabhat Kar suggests. 
The hon. Member wants me to convert 
the debate on every clause into a 
general discussion again? 

We shall now take up clause 2. 

Shri Braj Raj Singh: Whitt is your 
decision? At least, there may be one 
hour fOr the third reading. 

Mr. Speaker: We have allotted 3! 
hours for the second and third read-
ings. 

Shri BraJ Raj Singh: We can go on 
with the clauses up to 1: 30 P.M., and 
then We can have the third reading 
for one hour. 

Mr. Speaker: I shall allow half an 
houa'" ror it, and I shall call Shri Braj 
Singh. 

Now, we shall take up clause 2. 
There are no amendments to this 
clause. I shall put it to vote now. The 
First Schedule also goes along with 
clause 2. Are there any amendments 
to the First Schedule? 

Some Hon. Members: Yes. 

Mr. Speaker: We shall take up the 
First Schedule later. 

The Minlster of Finance (Shri 
Morarji DesaI): The First Schedule 
can be taken up later. 
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Mr. Speaker: The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted,. 

Clause 2-was added to the Bill. 

Mr. Speaker: So, subject to the 
passing of the First Schedule, clause 
2 stands part of the Bill. 

Clause 3- (Amendment of section 4). 

Mr. Speaker: Now, We shall take up 
claUSe 3. Hon. Members who want 1" 
move their amendments to this clause 
may do so. 

Shri Prabhat Kar: There are ~ 

Government amendments als'o to this 
r:1ause. 

Shri Morarji Desai: I beg to move: 

(i) Page 3, line 23, for 'in,;erted 
substitute 'substituted'. (10). 

(ii) Page 3, for lines 33 to 41, 
mhstitute: 

"Provided also that where a 
person referred to in the !>rovlso 
immediately preceding c i ~ 

to remain in cr ~ l I1l  in India 
after the expiry of the thirty-six 
months commencing from the date 
of his arrival in India, the em-
ployer may, notwithstanding any-
thing contained in section 200 of 
the Companies Act, 1956, pay to 
the Central Government the tax 
on the income of such person 
chargeable under the head 'Salar-
ieS' for a period not exceeding 
twenty-four months following the 
expiry of the said thirty-six 
months and if the tax is so paid it 
shall not be included in his total 
income Off the said period';". (11) 

Mr. Speaker: These two amendments 
are now ,before the House. I shall 
now put these two amendments to 
vote. 

Sbrj Prabhat Jtar: I have also got 
an amendment to this clause, namely 
Mnendmerit No. 55. 

Mr. Speaker: I shall come to those 
amendments, after these t.wo amend-
ments are diSPOsed of. 

The question is: 

Page 3, line 23, for 'inserted' sub-
stitute 'substituted'. (10). 

Page 3, for lines 33 to 41, SUbstitute: 

"Provided also that where. a. 
person referred to in the proviso 
i!1lll'lediately preceding continues 
to remain in employment in India 
after the expiry of the thirty-
six months commencing from the 
date of his arrival in India, the 
employer may, notwithstanding 
anything contained in section 200 
of the Companies A<."t, 1956, pay to 
the Central Government the tax 
On the income of such person 
chargeable under the head 'Salar-
ies' for a period not exceeding 
twenty-four months following the 
expiry of the said thirty-six 
months and if the tax is so paid 
it shall not be included in his total 
income of the 5aid perind.';". (11). 

The moti.on was adopted. 

Mr, Speaker: There are two other 
amendments to this clause, namely 
amendments Nos, 55 and 73. Amend-
ment No. 73 is the same as amend-
ment No, 55. 

Shri Prabhat Kar: I move amend-
ment No. 55. 

Shri Morarka (Jhunjhunu): 
amendment would be barred, 
the Government amendments 
been accepted. 

This 
since 
have 

Mr. Speaker: Let me dispose of the 
objectiOn first. The objection is that 
after amendments Nos. 10 and 11 have 
been accepted, this amendment is 
barred. Also, it requires, I understand, 
the sanction of the President. 

Shri Morarji De.qi: Yes, it does; 
it is out of order. 
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Mr. Speaker: Therefore, on both 
these grounds, amendment No. 55 is 
ruled out. 

Now, I shall put clause 3 to vote. 

Shri Prabhat Kar: I can oppose this 
clause, I suppose. 

Mr. Speaker: Certainly, he can 
oppose anything. 

8hri Prabhad Kar: The new proviso 
that is sought to be inserted in clause 
(xiva) 01. sub-section (3) of section 
4 of the Income-tax Act, reads thus: 

"Provided furt.her that in the 
caSe of a person referred to in this 
clause whose contract of service 
was approved by the Central Gov-
ernment befQre the commencement 
of his service, this claUse shall 
have effect as if for the words 
'during the financial year in which 
he arrived in India and the finan-
cial year next following', the 
words 'during the thirty-six 
months commencing from the date 
of his arrival in India' had been 
substituted and as if the proviso 
immediately preceding had been 
omitted.". 

The further proviso states that: 

"Provided also that where a 
person referred to in the proviso 
to remain in employment in India 
immediately preceding continues 
alter the expiry 01. Hie thirty-six 
months commencing from the 
date of his arrived in India, the 
employer may, notwithstanding 
anything contained in section 200 
of the Companies Act, 1956, pay 
to the Central Goverrunent the 
tax on the income of such person 
chargeable under the head 'Salar-
ies' for a period not exceeding 
twenty-four months following the 
exphry 01. the said thirty-six 
mon:ths and if the tax is so paid 
it shall not be included in his 
tl1tal income of the said period.';". 

This means that in addition to the 
period 01. thirty-six months, for an-

other twenty-four months also, 
a foreign technician or a foreign em-
plOYee who is coming over here and 
earning money shall he granted relief, 
so far. as in{:ome-t8x is concerned. I 
do not know why this concession is 
r(,(}uired to be given for five years. 
According tv the first proviso which 
is sought to be substituted, the exem-
ptiOn will be available for three years 
or thirty-six months. But the subse-
quent proviso that has now been added 
extends it fOr another twenty-four 
months or two years. I object to this 
provislOn, and I submit that it should 
not be accepted by the House. 

Shri Nagi Reddy (Anantapur): My 
reaSOn for objc"Cting to this clause is 
based on the importation of teChnical 
know-how into the country. We have 
been hearing quite a number of com-
plaints from our Indian personnel that 
th£' foreign teehnicians that an' nOw 
coming to our country are not i i ~ 

the technical know-how to Ollr coun-
trymen wrueh will enabl!.' us to get rid 
of the foreign j,pehnicians as early ~ 

possible and reimburse OUr industries 
with our OWn technicians. A clau,;a 
like this would only add to the trou-
bl£' that is alr£'ady there in the coun-
try. 

Take. for example, the IWur"kela 
plant. Mr. H. Venkatasubbaiah. II 

special correspondent of Thp. Hindu 
had written in an article that since in 
Rourkela, the tpchnicaI know-how is 
not being given to the Indians, more 
than about 200 West Germans should 
continue to remain here to man the 
running or the plant, even after the 
building up of the plant is ovp.r Bnd 
it has started production. 

Mr. Speaker: How long arc they 
going to stay? 

8hrl Naai ~  He has not indi-
cated that. But in the World Bank's 
report We have been told that quite 
possibly it may be another 6 y£'an; or 
10 years even. If we were ~i  
more concessions in th€' matter of sal-
aries and emolumentc; to the foreign 
technicians without gC'ttinr;: a promi!le 
that all the technical knm.v-how th:tt 
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is to be imparted to our own techni-
cians should be imparted as early as 
possible and as fully as possible, the 
passing of this clause will only hinder 
the growth of our own technical know-

, how. We have our experience of ten 
years in the field of oil. in the field 
of steel technology, in the field of 
ship-btiilding; if We are to take our 
experience in respect of the Machine 
Tools Factory, we know that the Prime 
Minister said that it was only after 
the foreign technicians had been sent 
out that the Hindustan Machine Tools 
Factory had its production increased, 
and increased fast. I do not know 
how this clause is going to help the 
Indian technicians and the manning 
of our industries with our own techni-
cal personnel. Therefore, I object to 
this claUSe being pas!>ed as it hinders 
th(' growth of the technical know-how 
of our country and increases our de-
pendence on foreign technicians for 
years t.o come. 

Shri Morarji Desai: In the first p1ace, 
this applies only to thOSe tec-hnicians 

• who are approved by Government. It 
does not apply to anybody and every-
body that anybody wants to apply 
to. That means that we requill"C th05" 
technicians. It is wrong to sa that we 
will gf't rid of them as soon as possi-
ble. Why should people come and 
help' us if we USe this sort of langu-
age? I think it is very wrong, even 
immoral, to talk like that. 

Shri Nagi Reddy: I regret that I 
used that word. My English was bad. 
I would say that we will dispense with 
them as early as possible. 

Shri Morarji Desai: I am glad at 
any r ~  tIha·t the appeal to morality 
has had some effect. 

Shri Nagt Reddy: Yes, if he accepts 
our amendment. 

Shri MorarJi Desai: In this matter, 
we are also as careful as any 11'>11. 

Member here to see that our neople 
learn these techniques as soon as 

• possible. But these cannot be forced. 
U wc give them facilities which are 

reasonable, I feel that We will learn 
the techniques more quickly. Other-
wise, there is a danger of our not 
knowihg them as quickly as we desire. 
It is from that point of view that this 
is done. 

As regards thOSe who are in govern-
ment projects, it is not a question of 
keeping them. This clause is not go-
ing to keep them. We can always teU 
them, 'You can go away'. But it de-
pends upon us as to how long to keep 
them and how long it is necessary to 

'! do so. That is also not a question 
which can be decided quickly every 
time. This applies only to technicians 
and not to managerial staff. We re-
quire technicians far a long time to 
time. We will not be self-sufficient in 
technicians in the near future that I 
can see, because so much has got to 
be learnt. It is therefore that we 
have got to do this. and we should do 
it propm'ly, not in the manner that 
thC' hon. Member ~ . 

I do not ae-cept the amendment. 

Mr. Speaker: The question is: 

"That clause 3, as amended, 
stand part of the Bill". 

These hon. Members in favour will 
say 'Aye', 

Some Bon. Member5: 'Aye'. 

Mr. Speaker: ThOSe against will 
kindly say 'No'. 

Some Bon. Members: No. 

Mr. Speaker: The 'Ayes' have it. 

Some Bon. Members: No. the 'Noes' 
have 1t. 

Mr. Speaker: I shall put it to the 
vote of the House again. I do not 
want a snap vot.e to take place JfI 

view of the Hon. Mini!'iter's !'itatement. 
If he had kl'pt quite and not r ~i  
I would have immediately declared 
the result. But hE' vehemently oppos-
ed the suggestion made by Shri Nagi 
Reddy. I go by the number of voices, 
not by the loudness of the voices. 
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The question is: 

"That clause 3, as amemled, 
standpaJrt of the Bill". 

The motion was adopted. 

Clause 3, as amended, was added to 
the Bin. 

ClauSe 4-lAmendment of section 7). 

Mr. Speaker: I shall now put clause 
4 to the vote of the House. The 
amendment that has been tabled to 
this clause is out of order because it 
requires the recommendations of the 
President, which has not yet been 
obtained. 

Shri Jaipal SiDch (&nehi-West-
Reserved-Soh. castes): It seems that 
We take up a lot of time in explaining 
why an amendment is out of order. 
Then why should it appear in the 
list at al? There are standing rules 
under which certain things are not 
admiSsible. If they are not admissi-
ble, they should not be printed at 
all. 

Mr. Speaker: The hon. Member 
will bear with me when I say that till 
the last moment, till the time I put it 
to the vote of the House, they may 
obtain the recommendation of the 
bon. President. 

Shri Jaipal Singh: But it is not 
here. 

Mr. Speaker: He has not got it 
here. 

In anticipation of refusal by the 
President, how can I refuse to in-
elude it? If it is prima facie irrele-
vant or does not arise, we disallow it. 
But otherwiSe We ckculate, it, even 
though it has to await the recommend-
ation of the President, 80 that hon. 
Members may come prepared, and if 
per chance the President gives his 
sanction, they must not be taken by 
surprise. 

The question is 

" 

Shri M. B. Masani: I crave your 
leave to say a few words On this clause. 
Because of the difficulty I found in 
obtaining the permission of the Presi-
dent to amendment No.2 I had tabled, 
I could not move it. But I would like 
to make the plea contained in that 
amendment to the hon. Minister and 
the House. 

ClaUSe 4 extends to the members o! 
rthe armed forces a concession already 
made to government employees, 
that is, that the gratuity on retirement 
that they get should be free of tax. 
I welcome the hon. Minister's pro-
posal in clause 4. It is right that the 
brave men who compose our armed 
foroes and who have to defend our 
country against Communist imper-
ialism and aggression should be look-
ea after properly ..... 

Shri Nath Pal (Rajapur): Against 
all kinds of aggression. 

Shrl M. R. Masanl: Against all 
kinds of aggression, particularly the 
one that We are facing at this 
moment. 

The question arises, why only this 
category of employees? It is good 
that civil emp10yees are given relief, 
and it is even better th3 t now 
We are extending the reliC'f to those 
who defend the country. When a poor 
man or middle class man retires from 
service, he carns a gratuity. It is 
not a very big sum. It is fair that, 
when he retires, this gratuity, which 
is for his old age, should not be mulct-
ed Or taxed by the State. Now, the 
inequity that arises is this: those who 
do not serve Government but who 
serve other employers and whose 
right to this relief is equally strong 
On moral grounds are discriminatC'd 
against by the law today. If my 
amendment had been allowed. I 
would have moved that the same 
concessiOn be extended to all em-
ployees who get a retirement gratuity. 
There is no reason why the State 
shOUld discriminate in this manner 
between its own employees and those 
who are employed by other people. 
A man who retires on a salary of 
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Rs. 500 Or Rs. 600 equally deserves i~ 
, relief, whether he has been employed 
t by a private company or private cor-

poratiOn or government corporation or 
the armed forces. 

Therefore, the point I would like to 
make is this. This is a very welcome 
lelid. I am glad it is being extended 
to a body of people who deserve it. 
But who can argue with reason that 
employees on a similar lc'vel of em-
plo,vment drawing as little or as much 
a,; the others should ~ denied this 
~ l c  I would appeal to the Finance 
l':Iinistel" to consider whether in Mora-
li'Y cmd eql:ity, this concession should 
not be given to all those who are em-
l ~  On a salary and those who 

rl'til'c Oll a retil'ement gratuity by 
whomsoevl'l" they may Qp employed, I 
think justice and relief to the middle 
class people who earn gratuity should 
be {extended in this l1lanneL 

Shri C. D. Pande (Naini Tal): Gen-
erally, these gratuities are given to 
those who are not entitled' to pensions. 
Pensions arc taxed year by year on 
those amounts, whereas gratuity, for a 
man who retires on a salary of Rs. 300 
or Rs. 400, come'S to Ih 5,000 or 
Rs. 6,000. If the amount of R'i. 5,000 
or Rs. 6,000 is taxed in one lump, he 
stands to lOSe a great deal, whereas 
if he gets a pension, the pension would 
not be liable to tax because it would 
not come to that much amount 8S to 
be taxable. Therefore, I think the 
suggestiOn made by Shri M. R. Masani 
is very reasonable and it should be 
accepted. 

Shri Morarji Desai: Under the pro-
visions of section 7 of the Income-tax 
Act. income-tax is not payable On any 
payment of death-cum-retirement gra, 

• tuity reeeived under the Revised Pen-
, !>io.ri Rules of the Central Government 

or a toeal authority or a corporation 
estabTished bv a Central, State or Pro-
vincial Act.' The proposed amen(!-
ment has the effect of extending the 
benefit of thIS exemption to gratuities 
paid by employers in the private sector 

to their employees. That IS what the 
hon. Member has proposed in the 
amendment which was not moved. 
The gratuity which was introduced in 
the revised Pension I~ of the Cen-
tral Government represented essen-
tially the commuted value of a part 
of the pension. It was therefore con-
sidered ih fixing the scale of the pen-
sion that this gratuity woUld not be 
taxable. If the gratuity was intead-
ed to be taxed, either its quantum or 
the quantum of the pension would 
have had to be increased. In the case 
of the gratuities paid by a State Gov-
ernment or local authorities or a sta-
tutory corporation, this exemption is 

! available only if the schemes under 
which the gratuity is paid is similar 
10 the scheme of death-cum-retire-
ment gratuity under the re'Vised pen-
sion rofes of the Central Government. 

So far as employees in the private 
sector are c ~ r  their gratuity 
schemes are not sUnilar to the Cen-
tral Government's gratuity scheme and 
hence the question of extending the 
beneHt of this exemption to such gra-
tuities does not ariSe. 

Shri C. D. Pande: If they do not 
get pensions? 

Shri Morarji Desai: The pensions 
are taxed. 

Mr. Speaker: The question is: 

"That clause 4 stand part of the 
Bill." 

The motion was adopted. 

ClaUSe 5- (Amendment of Section 9), 

Mr. Speaker: Amendment No. 3 IS 
out of order. Therefore, only ~ 

Government amendmen16 stand . 

Amendments made: 

(i) Page 4, line 12,-

after "section 9" insert "of the 
Income-tax Act". (12) , 
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(ii) Page 4, line 20,-

omit "by". (13) 

(iii) Page 4, line 23,-

omit "by". (14). 

(iv) Page 4, line 29,-

for "will' substitute "shall". (15). 
-[Shri Morarji Desai]. 

Mr. Speaker: The question is: 

"That clause 5, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clanse 5, (IS amended, was added to 
the Bill. 

Clause 6--(Amendment of Section 
10) . 

Mr. Speaker: With regard to clause 
6, amendmen ts 4 and 5 are out of 
order as they require the sanction of 
the President. The remaining amend-
ments are all Government amend-
ments. 

Shri C. R. Pattabhi Raman (Kumba-
konam) : With regard to clause 6, I 
have already spoken to the hon. Fin-
ance Minister . . . 

Mr. Speaker: Let him move his 
amendments first. 

Shrl Morarji Desai: Sir, I beg to 
move: 

(i) Page 4, line 31,-

after "section 10" insert "of the 
Income-tax Act". (16). 

(ii) Page 4, line 40,-

a.,ter "per mens(>m" insert--

"or such buildings being used 
solely or mainly for the welfare 
of such persons as hospitals, 
creches, schools, canteens, libra-
ries, recreational centres, shelters, 
rest rooms and lunch rooms". (17) 

(iii) Page 4, line 41,-

after "written down value" insert 
"for the purposes of this clause". (18) 

(iv) Page 5, line 5,-

for "inserted" substitute "substitut-
ed". (19). 

(v) Page 7, line 3,-
after "the finn" insert "immediate-

ly". (20). 
(vi) Page 7, line 24,-

for "provisos" substitute "proviso". 
(21) 
(vii) Page 7,--

omit lines 26 to 28. (22) 
(viii) Page 7, line 29,-

omit "further". (23) 
Mr. Speaker: These amendments .'ire 

before the House. 
Shri C. R. Pattabhl Raman: Sir, I 

find that sub-claUSe (2) of Clause 6 of 
the Finance Bill makes certain amend-
ments to sub-section (2) of Section 10 
of the Income- tax Act. This clause 
refelITed ro in the present Finance Bill 
amends the relevant part of the pro-
'Viso to Sect jon 10(2) of the Income-tax 
Act in this manner. I will read that 
sedion, as amended. 

"and if any such ship, machinery 
or plant is sold or otherwise 
transferred by the assessee to any 
person other than the Government 
or for any consideration not con-
nected with any amalgamation or 
succession referred to in clause 
6(c) at ally time before the ex-
piry of 10 years from the end of 
the year in which jt was acquired 
Or installed, any allowance made 
under this clause shall be deemed 
to have been wrongly allowed for 
the purpose of this Act." 

As it originally stood, allowance on 
account osf development rebate was 
t.reated as wrongly allowed in cases 
where the ship, machinery or plant js 
sold Or otherwise transferred to any 
person except to the Government. The 
effect of the amendm8llt is to treat the 
allowance on account of development 
rebate as wrongly allowed only in 
cl:lses where the ship, machinery or 
plant is not sold to the Government or 
in connection with an amalagamation 
or succession. Thus, wherever any 
ship, machinery or plant is sold to the 
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Government or is sold in connection 
with any amalgamation or succession 
the allowance on account of develop-
ment rebate could not be treated as 
having been wrongly allowed. 

It will be found that in sub-clause 
(ii) of clause (2) of sub-clause 6(c) 
that a development rebate allowed to 
a firm, where the firm is succeeded by 
a private company and in consequence 
of such succession the ship, machinery 
or plant is transferred to the private 
company, the development rebate al-
lowed to the firm is to be treated :is 
not having been wrongly allowed. 
Therefore, it will be seen that a dis-
tinction is sought to be drawn in the 
case of a firm being succeeded by a 
private company as against the case 
of a business carried on either by an 
individual or a Hindu undivided 
family being succeeded by a private 
company or even a public company for 
that matter. If in the case of succes-
sion to Q firm, the development rebate 
allowed to the firm is to be treated as 
not having been wrongly allowed, 
there is no justification why in any 
case where a business carried on by an 
individual or a Hindu joint family is 
succeeded by a private company and 
the individual or the family continues 
to be a share-holder in the private 
company, the development rebate al-
lowed to the individual or the family 
should be treated as having beer. 
wrongly allowed and consequently the 
individual or the family deprived of 
the allowance on account of develop-
ment rebate. 

At one time I thought it was pro-
bably a technical error; but I do not 
think that is the position now. May 
I appeal to the hon. Finance Minister 
to consider this aspect? 

Shri MorarJI Desai: In this matter, 
the aim is to secure the continuance 
of the rebate only if the firm is con-
verted into a private company or 8 
company; but the aim is not to allow 
an individual person or individual 
family to gain by transferring it to a 
company I"here there are other share-· 

I ' 
1 holders coming in. That is not the 

intention at all; and I cannot accept 
this suggestion. 

Mr. Speaker: The question is: 
Page 4, line ~1

aftel' "section 
Income-tax Act". 

Page 4, line 40,-

10" insert "of the 
(16) 

after "per mensem" i ~ r

"or such buildings being used 
solely or mainly for the welfare 
of such persons as hospitals, 
creches, schools canteens, libra-
ries recreational centres, shelters, 
rest'rooms and lunch rooms". (17) 

Page 4, line .4:1,-

after "written down value" insert 
"for the purpOses of this clause". 
(18) 

Page 5, line 5,-
for "inserted" substitute "substitut-

ed". (19) 

Page 7, line 3,-

after "the firm" insert "immediate-
ly". (20) 

Page 7, line 24,-

for "provisos" substitute "proviso". 
(21) 

Page 7,-

omit lines 26 to 28. (22) 

Page 7, line 29,-

omit "further". (23) 

The motion was adopted, 

Mr. Speaker: The question is: 

"The clause 6, as amended, 
stand part of the BiU." 

The motion was adopted. 

Clause 6, as amended, was added to 
the Bill. 
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Clauses 7 to 12 

Mr. Speaker: A'mendments to 
clauses 7 and 10 are out of order as 
they require the sanction of the Pre-
sident. Therefore, there are no am-
endments to clauses 7, 8, 9, 10, 11 and 
12, if these are ruled out. I shall put 
them all together. 

Shri Morarka (Jhunjhunu): Sir, 
may I say a word about clause 7? 

Mr. Speaker: Yes; any number of 
words. 

Shri Morarka: Amendment No. 39 
which stands in my name and in tht! 
name of my han. frien<\ Shri Nath-
wani, is ruled out of order as it re-
quires President's sanction. The pur-
port of my amendment is tG give the 
concession to the hoteliers or those 
who built hotels not after April, 1961 
but from April, 1960. As you know, 
when you paM the Finance Bill, the 
provisions of the FinanCe Bill are ap-
plicable to the income from the pre-
vious year. Therefore, I thought that 
in fairness, any person who has start-
ed running a hotel from April, 1960 
should be entitled to this benefit. Now, 
Sir, this concess:on which the han. 
Finance Minister has given under sec-
tion 15 (c) is primarily to encourage 
the tourist hotels so that there may be 
more hotels and more tourist tramc. 
I think that the Finance Minister 
would not lose any revenue if he were 
to extend this concession to these 
hotels which started functioning from 
the 1st of April, 1960. The tax holi-
day is given for a certain number of 
years and that number of years still 
remains the same. Instead of having 
it from April 1961, my submission is 
that it may be given from 1960. At 
the present ~  this amend-
ment is out of order but I appeal to 
the hon. Finance Minister to considt"r 
this and if he finds my submission ac-
ceptable then at some future time he 
may do something about it. 

Shri MorarJi Desai: Sir, it is ob-
vious that the purpose of this provi-
sion is to see that more hotels are 
created. That means that it is to apply 
to future hotels and not to hotel.!l 

which haVe already come into i ~

ence in spite of the present regulations. 
To give them retrospective effect 
would not be fair. Then we should 
give it to all hotels in existence; th'lt 
would not be proper at all. It is there_ 
fore that it comes into effect from 
1961; it cannot come into effect from 
1960. 

Mr. Speaker: There are no more 
submissions The question is: 

"That Clause 7 stand part of the 
Bill." 

The motion was adopted. 

Clause 7 was added to the Bill 

Clanses 8, 9, 10, 11 and 12 wen' 
added to the Bill. 

Clause 13-(Amendment of Act 1 at 
1944) 

Mr. Speaker: We shall now ~ 

up clause 13. There are some amend-
ments. The hon. Finance Minister may 
move them. 

Shri Morarji Desai: Sir, I beg to 
move: 

(i) Page 13, line 3,-

after "COAL TAR" insert ",". (24) 

(ii) Page 13, line 4,-

after "DERIVATIVES" 
(25) 

(iii) Page 13,-

omit 

for lines 9 to 13, substitute-

"" 

"DEFINED IN CLAUSE (h) OF 
SECTION 3 OF THE DRUGS 
ACT, 1940 (23 OF 1940), NOT 
CONTAINING ALCOHOL OR 
OPIUM, INDIAN HEMP, OR 
OTHER NARCOTIC DRUGS OR 
NARCOTICS." (26) 

(iv) Page 13, line 15,-

after "PREPARATIONS" insert-

"NOT CONTAINING ALCO-
HOL OR OPIUM, INDIAN HEMP. 
OR OTHER NARCOTIC DRUGS 
OR NARCOTICS" (27) 
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(V) Page 13, line 35,-

after "CELLOPHANE" insert-

"that is, any film or sheet ot 
regenerated cellulose". (28) 

(vi) Page 14,-

affer line 39, in column 2, insert-

"Explanation.-'Chinaware' in-
c:udes all glazed clayware but 
does not include terracotta." (29) 

Shri Prabhat Kar Sir, if these am-
endments are passed, my ~ 

will be automatically out of order. 

Mr. Speaker: I will ke!'p thl'm in 
abt'yanC'e. Let me know what are the 
other amendments which the hon. 
Members would like to mOVE:: 

Shri Prabhat Kar: No. 56, 57, 58 
and 59. 

Mr. Speaker: 56 is out of order, 57 
is tht' same as 44; and 59 is the same 
as 47. 

Shri Prabhat Kar: I beg to move: 

(i) Page 13,-

omit lines 7 to 13. (57) 

(ii) Page 13,-

omit lines 24 to 34. (58) 

(iii) Page 14,-

om it lines 2 to 12. (59) 

Shri Assar (Ratnagiri): Sir, I beg 
to move my amendments Nos. 41, 42, 
43, 45. 46, 51 and 52. 

Mr. Speaker: 41 is out of order. 52 
is out of order; it requires President'i 
Sanction. 

Shri Assar: I beg to move: 

CO Page 11,-,-

omit lines 26 to 29. (42) 

W} ~  11,-

omit lines 30 to 32. (43) 

(iii) Page 13, line 15,-

after "PREPARATIONS" insert-

"EXCEPT THOSE PREPARED 
WITH THE HELP OF MACHI-
NERY AND POWER". (45). 

(iv) Page 14,-

omit lines 1 to 21. (46) 

(v) Page 15,-

for lines 26 to 32, substitute_ 

"33A WIRELESS RECEIVING 
SETS ETC. 

Sets above Rs. 150 and below 
Rs. 300 Rs. 15. Sets above Rs. 
300 and below Rs. 500 Rs. 40. 
Sets Above Rs. 500. Rs. 75.;" ~1) 

Shri Braj Raj Singh: Sir, I beg to 
move: 
(i) Page 14,-

after line 27, in column 2, insert-

"Provided that no duty shall be 
c1nrged Oil laboratory glassware 
manufactured in a concern having 
a capital investment of five lakhs 
of rupees or less." (60) 
(ii) Page 14.-

after line 30, in column 2, insert-

"Provided thnt no duty shall be 
charged on the items enumerated 
in this sub-item manufactured in 
a ('oncern having a capital invest-
men t of five lakhs of rupees or 
less." (61) 

(iii) Page 14, line 31.-

fO'r "Fifteen per ('ent." substitute 
"Five per cent." (62) 

(iv) Page 14,-

after line 32, in column 2, insert-

"Provided that no duty shall be 
charged on oUler glassware in-
cluding tableware manufactured 
in a concern having a capital in-
vestment of five lakhs of rupees 
or less." (63) 
Pandit Thakur Das Bhargava (His-

sar): Sir, I beg to move my amend-
ments Nos. 48 and 49 to clause 13: 
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.(i) Page 14, line 15,-

after "KNITTING WOOL" insert-

"BUT EXCLUDING YARN 
FROM SHODDY WOOL AND 
INDIAN WOOL". (48) 

(ii) Page 14,-

for lines 20 and 21, substitute-
. "worsted yarn Twenty-five 
nayc pa :se per lb.;" (49) 

Shri N:lojappan (Nilgiris): Sir, I 
havc an amendment No.8. 

!\Ir. Speaker: It is out of order. 

Shri Nalljappa:l: I would like to 
make some observations. 

lUI'. Speaker: I will call him. All 
the amendments are before the House. 

Palldit Thakur Das Bhargava: Sir, 
in moving my two amendments, Nos. 
4H and 49, my object is to see that 
so far as woollen yarn is concerned, 
shoady yarn and yarn from the Indian 
wool may be exempted from duties. 
Secondly, 1 want that the duty be 
reduced from the present ad valorem 
to be made according to the weight 
and that too at the rate of ·twenty-five 
naya paise per lb. of worsted wool. 
First of all, I beg to bring to the kind 
notice of the hon. Finance Minister 

·thrl.: in para 87 of his speech he said: 

"It is proposed to ievy a small 
specific duty on mill-made cotton 
and woollen yarn and I hope that 
at least a part of the duty will 
be absorbed in the cost of manu-
c~ r . This step will also bring 

within the excise net hosiery and 
certain other fabrics which do not 
bear any duty at present. This 
duty will not, however, apply to 
varn in hanks used in weaving on 

bandlooms such a dhotjes, sarees 
rrnd othcr common varieties of 
cloth and to yarn spun from 

) l l~  wool u!;ed in the fabrica-
·tinn of ('oarsI' Rrti(']ros. I e"'pect 
.. rc'v"nu" of ~. S'nS crorps from 
:hi·, lp.v;\':u 

In t:)i.! fifst in:;tance, he has himself 
SCl.d ti1at he wants ~  exempt shoddy 
wool and HOW I find that all kinds of 
woollen yarns are included. I hope 

~  he ~ ll  wants to abide by his 
onginal ~cc  and to exempt the 
shoddy wool. If that is so, my insis-
tence on i·t is really redundant, But 
I do not know what is in his mind. 
From the words given in the clause 
here it appears that all kinds of wool-
len v:11'n are included while from the 

~  I understand that yarns from 
the shoddy wool are sought to be 
exemp!ed. I beg to submit that the 
yam from the Indian wool and shoddy 
~. ) ll ar(' mcd only for coarse things. 
I c 1~ \\'Ofl\ i'l of ",,'ry low quality. 
Thn'l'!h wn weI"(' th,., fiT'st in the whole 
~r lr  tr: find 1 ~r  for ~  wool today 

all kinds of wools are imported into 
In0in and OUr Indian wool docs not 
give Us much benefit. Now, we are 
tryin.!! to improve it. 

Shri M(lrarji Desai: 
has been exempted 
already. 

Shoddy wool 
by notification 

Pandit Thakur Das Bhar,ava: If it 
is so, then I am ve-y thankful to the 
hon. Minister. But in the operative 
part of the clause all kinds of wool 
are put; I thought that perhaps 
shoddy wool might not have been 
exempted. Since he tells me that it 
has been exempted, I am happy. So 
far as the yarn from the Indian wool 
is concerned, this may also be 
exempted. As I have already submit-
ted, Indian wool is of great use and 
now we want the use of Indian wool 
to be encouraged so that in course of 
time we may be using large quantities 
of Indian wool just like the imported 
wooL Only two things are generally 
manufactured out of the IncUan 
woollen yarn: one is carpet and the 
other is blanket. 

So far as carpets are concemed, 
they are generally exported, and ac-
cording to the policy adopted by the 
Government in respect of export pro-
mntion, I think not mucb income will 
be derived bv the bon. lI'inancp Minis-
ter from the carpets. He has also 
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rPandit Thakur Das Bhargava] 
provided a drawback f'Or it and so not 
much income will be derived trom it. 
So far as blankets are concerned, I 
think these are used by the army gene-
rally and these are bought by the Gov-
ernment from the factories. Therefore, 
the Government themselves have to 
pay for the blankets aha also a duty 
will have to be paid by the Govern-
ment themselves. The rest of the 
wool which is not used in the manu-
facture of blankets and carpets is 
used by ·the common people for their 
warm clothing. Poor coarse cloth is 
generally used by the poor people 
as warm clothing. I would request 
the hon. Finance Minister to be kind 
enough to exclude this wool which 
will not bring him any great revenue. 

As far as revenue is concerned, 
from the hosiery wool, lmitting wool, 
etc., the income which the hon. Fin-
ance Minister wants to get is only 
Rs. 35 lakhs. In paragraph 14 of the 
memorandum with regard to this tax, 
we find that the hon. Finance Minister 
wanted to get only Rs. 35 lakhs from 
this woollen yarn. Even according to 
the present changes that he has been 
pleased to make in which he has been 
pleased to give some concessions also, 
he will get at least Rs. 135 lakhs. 
After all, the hosiery manufactured 
wool is about 15 lakh lbs. In 1960, 
the production of worsted yarn was 
1,28,12,698 Ibs. that is, 58,11,775 kg. 
If the rate is Rs. 2-1-0 as has been 
declared by the hon. Finance Minister 
two or three days ago, this will bring 
him Rs. 116 lakhs. Similarly, in re-
gard to the other yarn also. even if 
shoddy wool is taken away-it has 
been taken away now-about 48,42,122 
kg. of woollen yarn are produced now 
which will bring, on the basis of 40 
nP. about Rs. 20 lakhs. So, he will 
get Rs. 135 lakhs from the duty where-
as he oll,,'WaI\ted Rs. 35 lakhs. 

Not that I am grudging anything. 
If he gets anything more, it is all 
right. But, at the same time, the 
amount -of duty which he expected 
was only Rs. 31; lakhs, and Indeed, the 

people were ready to pay this amount. 
1 am very glad to inform the hon. 
.nnance Mmlster that, as a matter of 
ract, whatever his proposals and 
whatever be the reluctance of the 
people to pay, when the concerned 
people came to me and complained 
about it, and wanted me to bring in 
my amendments here, they were only 
too willing to pay the tax but they 
only wanted to see that no harassment 
would be caused. They said that Ithey 
were willing to pay the tax. I was 
happy to find that the people had 
realised that they have to pay the tax 
especially in view of Ithe Five Year 
Plan. All that they objected to was 
about any possible harassment. They 
said that the manner in which the 
tax is collected should not be haras-
sing to them. I find that the hon. 
Finance Minister has already been 
pleased to give a concession to these 
people. Their main complaint was 
that it was most difficult to evaluate 
the woollen yarn. The yarn was pro-
duced in such counts that it was diffi-
cult to find a market for it. Such 
yarns are generally not marketable 
and are used by factories themselves. 
So, it would be difficult to evaluate 

. them. Therefore, I am very glad that 
to the hon. Finance Minister has been 
i pleased to give us a formula by virtue 
i of which these people will not have 
:. any difficulty any more. Instead of 
~  per cent or so on the value, they 
~ i11 pay, by way of composite amount, 

something on the basis of so much per 
lkilogramme. This improvement has 
~ been made now. 

, Therefore, my humble submission is 
that in the first place the yarn from 

jlndian wool shou1d hI' exempted, and 
l secondly, the incidence is too high. 
iThe hon. Minister wants the tax at 
j the rate of Rs. 2-1-0 for worsted wool, 
i and again at 40 nP per kllogramme 
,for the other variety of wool. My 
_humble submission is that if the other 
f wool is exempted and only 25nP per 
~ kilogramme is realised, he will be 

• ~ able to realise Rs. S· IS lakhs. Instead, 
It.he gets almost four times the amount. 

r 
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Thus, the complaint of some hon. 
Members that when a duty is levied, 
there IS an under-estimate of revenue 
and an over-estimate of expenditure, 
seems to be justified. I do not know 
whether I am correct. But the figures 
have been supplied to me by two 
associations who are responsible ~ 

ciations and who deal in this business 
of yarn. Accordini to my view, and 
even according to the evaluation 
given by the Textile Commissioner, 
Rs. 8 per pound will be levied on the 
manufactured worsted yarn so far a! 
64 and 70 counts are concerned. In 
this way, from worsted yarn alone, 
the hon. Finance Minister will realise 
Rs. 125 lakhs, and from woollen yarn 
he will be able to realise Rs. 140 lakhs 
instead of Rs. 35 lakhs. 

I would, therefore, request the hon. 
Finance Minister to see and realise 
that nothing will be lost if he is 
pleased to exempt the Indian woollen 
yarn from the duty, as he has been 
pleased to exempt shoddy yarn al-
ready. It will be an act of grace it 
he could exempt it, and at the same 
time, it will give a fillip to the indus-
try and the poor people will be happy 
because they are habituated to use 
only coarse cloth for .e winter 
season, and they will bless the hon. 
Minister if their cloth is not made 
dearer. 

As regards warm clothing, made 
from Indian woollen yarn, the present 
duty is ll! per cent. That means the 
people will have to pay a duty twice, 
first as a component of the cloth as 
well as otherwise. So, this will be a 
double tax. I would request the hon. 
Finance Minister to be kind enough 
to exempt Indian woollen yarn, as he 
has been pleased to exempt already 
the shoddy woollen yarn, and at the 
same time to regulate the incidence of 
the tax. After all, he wanted only 
Rs. 35 lakhs; but let him realise Rs. 70 
lakh!; but not Rs. 135 lakhs. 

Shri Prabhat Kar· While moving 
the ~  for ~ i r i  in 
respect of the Finance Bill, the hon. 
Finance Minister gave to the Hom;e thp 
~ i1  of the concessions in regard to 

the various items which had already 
been taXed. First of all, I do not 
know wheretrom he got the informa-
tion about the manufacture of dolls 
from plastics, when he granted some 
c c . ~i  to the plastics, moulding 
powders, etc., including scrap. So far 
as scrap for the plastics is concerned, 
it has been announced that plastic 
moulding powders manufactured !rom 
scraps of plastics are also being 
exempted from duty. 

So far as the manulacturers are 
concerned, there are quite a large 
number of mallufaclurers in this 
country and about 1,370 factories are 
there. Particularly in West Bengal, 
there are 650 factories. If 20 per cent 
ad valorem duty is imposed on the 
raw material of plastic moulders, the 
small businessmen who manufacture 
the dolls would suffer. Further, by 
selling at just one anna a lot, the 
small businessman earns a profit of 
37 nP per gross. But, as a result of 
this duty, such businessmen will have 
to pay 80 nP per gross as tax. So, if 
37 nP is the profit and 80 nP is the 
duty, I do not know exactly how they 
will be able to maintain themselves. 
Similarly, if they sell the dolls at two 
ann as a lot, their profit will be 75 nP 
per gross, but the duty will come to 
160 nP per gross. Thus, the conces-
sion that has been granted is no con-
cession in the sense that the scrap 
forms only one per cent of the total 
requirements of these people in the 
manufacture of dolls. Knowing fully 
well that there are quite a large num-
ber of small traders in this business, 
and knowing fully well also that these 
small traders in plastics, who prepare 
small toys, earn only very small 
profits, a heavy duty of 20 per cent 
i~ levied, and so i.t appears that the 
hon. Finance Minister does not want 
that. these people should continue to 
trade in these dolls. 

Again, coming to this concession on 
scrap. let me see what its effect will 
be on those who produce raw mate-
rials. They will show in their books 
a large quantity of !;craps. That large 
Quantitv will automatically go out of 
duty. . That large quantity of IIcrap 
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I Sdri Pl'Clohal Karl 
can again be utilised in the manufac-
tW'in& of the raw materials and t.hat 
will linu its v. ay in1.o the black-
market. So far as this matter is con-
cerned, complaints were lodged and 
1t was pointed out not in the ordinary 
way, but before the Chief Minister of 
West Bengal and also the Minister of 
Industry, Shri Manubhai Shah. 27000 
false receipts were produced. This is 
how they put these things into the 
black-market. If concession is not 
granted, the small ,traders will auto-
raatically go out of existence. I 
would request the Finance Minister to 
look into this plastic industry. Know-
ing fully well tha,t a large number of 
small businessmen are there, instead 
of simply granting this concession to 
the scrap, which will not help them, 
the hon, Minister should reconsider 
his dc!ci:;ion and instead of imposing 
20 per cent duty on all, he can impose 
20 per c ~ duty on big business and 
he should give relief to the small 
traders, If he reduces this duty from 
20 per cent. as suggpsted by them to 
5 per cent on all concerned, I think it 
will serve the purpose and it will 
enable the small traders to continue 
in their business. 

Regarding power looms, the other 
day he said that concession will be 
grant('d in respect of 3 powerlooms 
provided they work only one shift. 
Instead of really granting any relief, 
he has caused further hardship to 
~ ll powerlooms, Previously it was 
exempted up to two, Two powerlooms 
working for three shifts could have 
produced the work fOr six shifts. To-
day the relief has been granted to 
powerlooms up to three or four 
working one shift. 

Shri Morarji Desai: The c c ~j  

originally given stands. Above that, 
three Or four powerlooms are also 
r.iven exemption for one shift. There 
is nothing taken away. 

Shri Prabhat 'Kar: All right. But 
knowing fully well the difficulties of. 
the powerloom industry and their 

needs, to sanction exemption for only 
cne shift is not enough. I do not 
want to attribute any motive, but I 
have been told that so far in Surat ... 

Mr. Speaker: Was not the han. 
Member here yesterday? There ill a 
saying in our pal'ts ~ "Reddy has 
('orne; start the Purana once again". 

Shri Prabhat Kar: I am sorry I 
was not here yesterday. 

Mr. Speaker: Shri Goray raised the 
same point and the Minister expJ.ain-
ed at very great length as to how he 
is not making any discrimination. 

~ ri Prabhat Kar: I will not take 
up that point. Knowing fully well 
the earnings oithe small powerlooms-
tl10se who run three or four power-
looms-if they are not given exemp-
Lon for three shifts, they will be in 
difficulties. Previously they were not 
paying any taxes. But now they will 
be paying Rs. 198. No relief has 
been granted excepting to the first 
two looms. Even in the case of the 
first two looms, if the other looms are 
heing sealed, they are being included 
in these four looms. The relief that 
has been granted is no relief. I would 
again request him to consider the fact 
that among the small traders, there 
are many refugees who have come 
from Pakistan and established them-
selves, earning their bread simply by 
using powerlooms and preparing 
certain cotton fahrics. If on them. 
this levy is imposed, they will have 
to close their shop. That means, 
theSe displaced persons, who have 
somehow managed to rehabilitate 
themselves, will fur,ther be thrown 
out of their job and again they will 
be put to difficulties. 

There are quite a large number of 
people in Nadia district who have 
come from Pakistan and they have 
I'Itarted this textile industry in a small 
way. From handloom, they had just 
changed over to powerlooms so that 
they can earn some living. When this 
tax is imposed, they will have to stop 
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,ic2il' busines and these displaced per-
~ will be put to difficulties again. 

Knowing fully well that a majority 
of the refugees have not been rehabi-
litated, this duty will further create 
('omplications so far as the refugees 
are concerned. 

Another clarification I would like 
1.0 have is this. The hon. Minister hu 
said: 

"Further, strips and foils 
recovered from scraps of copper 
alloys and used in making anklets, 
trinklets etc. used by the poorer 
people  as ornaments are also 
being exempted from duty." 

When the scraps are being moulded 
into sheets of 3 or 4 inches of length 
and when ornaments are manufactur-
ed from these sheets, will they be 
taxed or will they be exempted? I 
think the Minister has not listened. 

Mr. Speaker He wants to know 
whether the material after fabrica-
tion will be taxed or exempted. 

Shl'i Prabhat Kar: He has said: 

"Further, strips and foils re-
covered from scraps of copper 
alloys and used in making anklets, 
trinklets etc. used by the poorer 
people as ornaments are also bping 
exempted from duty." 

When the scraps are again re-rolled 
and made into sheE'ts of 3 or 4 inches 
long, with a view to manufacture 
theSe anklets and trinklets, I want to 
know whether thOSe sheets, because 
they have come out of the scraps, 
will be exempted or whether the duty 
will be levied. because they are 
formed into sheets. This clarification 
I want, because it is somewhat vaRue. 
If this question is put to the tax col-
lectors, it will be diftlcult for them 
to explain this. I want a clarification 
on that score. 

About the plastic industry. already 
a representation has been made to 
him by various people, including I 
WOuld say. almost all Members of 

Parliament from West Bengal. I 
would request the hon. Minister to 
reconsider his decision about the 
plastic industry. 
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Shri Nanjappan (Nilgiris); 1 want-
ed to move my amendment No.8. I 
am glad that the Finance Minister has 
reduced the tax which he has imposed 
(In inferior coffee and thereby given 
the growers some concession. But I 
do not know why it was not done in 
1he case of superior coffee, thougt. the 
reasons which weighed with the Gov-
ernment in the matter of inferior 
coffee apply with equal force in the 
matter of superior coffee also. The 
present market position is that there 
is a lot of coffee in the market and 
the Co,free Board does not know how 
to dispose of the stocks. As the 
price obtaining in the foreign mar kets 
is very low, it cannot be exported 
either. 

Mr. Speaker: Why do you not sell 
i. cheaper? The middle class prople 
are suffering because of its high price. 

Shri Nanjappan: I am coming to 
that. In my constituency we grow a 
lot of superior variety of coffee. For 
k long time now the planters have 
been finding it very difficult to keep 
their plantations running. ~ of 
them never open up fresh l ~ . 

'They have also destroyed thousands 
of acres of coffee plantations and gone 
in for tea Or some other crops. This 
is the situation prevailing in my 
('onstituency. 

The grower of coffee is not benefited 
in ally way by the present levy and 
the Finance Minister would not be 
getting the real return which he was 

(;:xpecting. So, in my view, the present 
taxation on coffee is inopportlllle. 
Also, the reasons which weighed with 
the Government for removal or reciuc-
tion of taxation on inferior quality 
coHee must weigh and must be applied 
in the case of superior variety of 
coffee also. At the same time, I 
request that the taxation may be ~  

C'.t the present level. Now he has 
increased it by Rs. 14 per quintal, 
which is not warranted. 

Then I come to tea. The main object 
if to promote the export of tea, as 
that helps to earn foreign exchange 
which the Finance Minister and the 
country very badly needs. So, he 
has given a reduction of 9 nP per 
kilogram on the export of tea. But, 
at the same time, he levies an excise 
duty of 5 to 8 nP per kilogram on 
loose tea. We are exporting a large 
quantity of loose tea, especially qua-
lity tea, on which the new excise 
duty comes to 8 nP per kilog.·am. 
Then what is the relief he is giving 
for the promotion of export of tea? 
He gives a relief of 9 nP per kilogram 
in one levy and, on the other hand, 
he imposes a levy of 5 to 8 nP on 
l ~  tea. In other words, he takes 
away the real benefit which he has 
given on the export of tea, by the 
imposition of this ('xcise duty. He 
gives a reduction of 6 nP per kilo-
gram on package tea but, becaus -, of 
the enhancement of taxation on loose 
1 ea by 5 to 8 nP per kilogram on 
70nal basis, the exportable tea does 
rot get any benefit at an. 

The chief point that has to be con-
sidered in this context is the price 
factor. Even the foreign delegations 
that have been visiting this couT;try 
have been of the opinion that the 
Indian tea costs more and so they say 
that they are not in a position to buy 
Indian tea. The grower also wants 
the price to be reduced for better 
mles, but he is unable to do so 
bpcause of high taxation. So, if the 
Finance Minister really wants to give 
~  benefit to the tea growers and, 
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at the same time, wanta to etU'D more 
of the badly-needed foreign pxcMnge, 
I think he must reconsider, and new 
levies may be imposed. 

Shri Shankaraiya (Mysore): I wish 
to take this opportunity to make an 
appeal to the hon. Finance Minister 
on behalf of the handloom weavers. 
The handloom industry and the hand-
loom weavers are very grateful to the 
Central Government for the continu-
ed help of the Central Government, 
that industry would have collapsed 
long ago. In the present taxation 
proposals also, the position of the 
handloom sector has been kept in 
mind and exemption from excise duty 
on yarns has been given up to 40 I 
counts. Of course, the Finance Minis-
ter has been generous enough towards 
the handloom industry and this wiJI 
no doubt help them to a great extent 
in the manufacture and sale of 
carpets, coarse cloth etc. But that 
alone will not be sufficient. Now the 
handloom industry has been pro-
gressing well and has been producing 
cloth of finer counts and higher 
quality in larger quantities. 

There has been considerable 
improvement both in the quality and 
in the quantity. Now on account of 
the change in the taste of the con-
sumers both inside and outside the 
country people are using more and 
more cloth made from higher count 
yarn than the coarse variety. Even 
in the export market it is the finer 
quality cloth that is being exported. 
So when exemption is given only up 
to 40 count it will have an adverse 
effect not only on internal sales but 
on external trade aI-so. Most of the 
external trade or cloth exported out-
side India is made from higher counts. 
If the handloom weavers are not 
allowed to get yarn at a cheaper rate, 
prices will go up. Mostly goods of 
80 or 100 counts are being exported. 
There will be a rise in the cost of 
production price. Consumer resist-
ance is there. The hon. Finance 
Minister is also aware that for the 
last two or three years yarn prices 
have been yery high and the hand-

loom sector is finding it difficult to 
find a market now. Great conces-
sions are being given and in the 
interim period also the Government 
had to enhance the rebate from 5 nP 
to 10 nP and sometimes to 12 nP on 
account of the heavy stocking of 
theSe goods. External trade will also 
be greatly affected. Therefore in 
order to maintain the external trade 
and also to see that there is nO con-
sumer resistance for the finer quality 
of goods, I shall request the hon. 
Minister to be pleased to exempt yarn 
of up to 100 counts and particularly 
that meant for the handloom sector. 
Even now he may consider it and I 
hope he will give due consideration 
to it and be sympathetic towards 
them. 

One word more about this. After 
all, the revenue that he may be losing 
will not be much. It will be about 
Rs. 50 lakhs. The Government is 
spending Rs. 5 crores to Rs. 6 crores 
for the sake of the handloom weavers. 
Most of them are very poor. But 
that ha·s not been enough. Even noW 
they are experiencing great difficulty. 
They are asking for a higher rebate. 
5 nP in the rupee is not enough. They 
arc asking for more. But on account 
of the financial position, the Govern-
ment are unable to extend it further. 
When the situation is this and the 
handloom sector is making progress, 
if this concession is not extended to 
them, their progress will be retarded. 
Their progress will be greatly affect-
ed. After all, the Government will 
not be losing much. Rs. 50 lakhs is 
nothing when they are spendoing Rs. 5 
crores to Rs. 6 crores for tnese down-
trodden and poor people. 

One word with regard to the power-
looms. The hon. Finance Minister 
has been pleased to exempt two 
looms from all the taxes. As regards 
three and four looms, he has been 
generous enough to extend the con-
cession to them the other day when 
he said that On the first shift they 
will be exempted. Here, I have got 
a certain doubt. I hope the hon. 
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[Shri Shankaraiya] 
Minister will clarify the position. So 
far as three and four looms are con-
cerned, the first shift will be exempt-
ed. If that is so, it may be all right. 
But if they want to resort to a second 
or a third shift, will be first shift be 
exempted and only the second and 
the third shifts will be taxed or will 
they lose this exemption of the first 
I!hift also and will have to pay tax 
on the whole thing? Hitherto four 
looms had been exempted. Now they 
are sought to be taxed. Unfortunate-
ly, the position of the powerlooms, 
so far as the small sector is concerned, 
is that they are all family holdings. 
Many of them were handloom 
weavers and poor people. On account 
of the encouragement given by the 
State Governments, particularly in my 
State, namely, Mysore, they took to 
the powerlooms. The State assisted 
them in the supply of power. They 
are run by the families. I do not 
urge anything for persons owning 
more than four looms, for persons 
owning 20 or 30, or even 200 or 300 
looms, but those who are having only 
four or less than four looms are alI 
family units. They will not be 
engaging labour. Moreover, the looID's 
that they have got are not first-hand 
and fresh looms. Those looms which 
hlrVe been condemned by these big 
mills are taken by them. Those 
looms are purchased by them. Instead 
of allowing them to be scrapped, they 
are making use of those looms and 
are producing some cloth. Now, 
particularly the cotton loom owners 
are finding it a great hardship to find 
a market for the coarse cloth that 
they are producing. When the cir-
cumstances are these, I request the 
han. Finance Minister kindly to look 
into their condition and to see that 
four looms are exempted as previous-
ly, instead of exempting only one 
shift. I also want clarification on the 
point whether, if they resort to a 
leconcl or a third shift, they will be 
losing the benefit of the exemption of 
the first shift also. I request the hon. 
i ~  Minister to consider these 

two aspects sympathetically. 

Shri D. V. Rao (Nalgonda): Sir, 
while referring to my amendments 
No. 40 and 53, I would like to say 
something first about tobacco. It is 
an unfortunate item to which the hon. 
Finance Minister has not given any 
concession even in the small conces-
sions that he announced. I come from 
a State where tobacco is grown in the 
largest area in our country. There the 
peasants are undergoing many hard-
ships. It is very difficult to get fertili-
sers at reasonable prices and a peasant 
has to go to the black market to pur-
chase fertilisers at a prohibitive price 
and use them for growing tobacco. 
There are no arrangements for the sale 
of tobacco and huge stocks are lying 
idle. They are not in a position to sell 
them. There are no arrangements in 
our country for the export of tobacco-
Therefore even slocks of two or three 
years are lying with the peasants. 
Sometimes they have to destroy them 
also. 

The present duties are such that 
while the peasant is getting very low 
prices, the consumers of biris and 
ciga!"s, that is, those who use them, 
hdVt. In pay high prices. In this state 
of ~ iiir  the cultivated area of 
tobacco is also going down. That is 
why tobacco CUltivation and the en-
tire tobacco industry is not in a sound 
position. An additional duty of this 
nature will, therefore, hit hard the 
tobacco growing peasant and also the 
consumers. Therefore I OPPOSe this 
duty. I hope the hon. Finance Minis-
ter will reconsider this even at this 
late stage. 

I would like to say something about 
radio sets also. Now-a-days even the 
middle-class and the lower middle-
class people are also using radio sets 
of various prices. Thert> are some 
sets which cost less than Rs. 150 and 
there are sets costing more than 
Rs. 300 also. Levying a duty on 
radio ~  in this way naturally hits 
the middle-class. Therefore some duty 
on radiosets costing more than Rs. 300 
might be levied and radio sets costing 
less than Rs. 300 should be exempted 
from this duty. I would request the 
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hon. Finance Minister to make proper 
amendments as far as these duties are 
·concerned. 

Sbri Assar: I want a clarification 
from the hon. Minister. He stated 
-that he has exempted two looms for 
three shifts and there was an 
'announcement about exemption of 
four looms for one shift. Now 
suppose I have got four looms. Then, 
can I start two looms for three shifts 
:and two looms for one shift? 

Sbri Morarji Desai: No. 

Shri Assar: Or, suppose, I have got 
six looms. Then, can I start four 
looms for one shift and two looms 
for one shift? 

Shri Morarji Desai: No, 

~ 1 ~ 1  P ~ r~ ~ ~

r ~) ~~~ ~~  
iii; ~ ~  Cf.'{) <f.T 'llr: ~ <:61 ~ r~ 

I ~ if ~i  ~ ~  ~  '!'fiT ~ f<f. ~ 
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~.  ;;ml{lf'fi] 
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'1T ,"'l'''T i~ : ~~  ~ i  ~ 
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Page 14, 

after line 39, in column 2, add-

"Provided that such Govern-
ment centres as do not carry any 
manufacturing process and on,ly 
deal in giving common facility to 
poor potters who prepare every-
thing in household small scale 
business and utilise the service of 
the kilns of the Government cen-
tre, shall be exempted from the 
excise duty", (74). 

~  <ifffi 1l ~ ~ ;:rrnrrr ~ ~ 
mll1 ~  'if" ~ it ~ ~ ~ q?, 'lft 
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~~ ~ ~ it f'li ~ lITlT 'liT 1ft ~ :--
Page 15, line 32,-

add at the end-

Provided that such uni,ts as 
carry on manufacturing of Radios 
or spare parts of Radios on smalI-
scale cottage industry basis or 
such persons as take work from 
big units shall be exempted from 
duty." (75). 

ft;rT g;TcT ~ r m crrm cf.T ~ 
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Mr, Speaker: Shri Balmiki's amend .. 
ments are also before the House, 

Shri Morarji Desai: As regards the 
contention of the hon, Member who 
spoke last, as I said, the notification 
has already been issued, and those 
people are covered by this exemption. 
There is no question of giving any 
further exemption to them. It is 
only perhaps a misunderstanding 
which is responsible for this conten-
tion. 
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[Shri Morarji Desai] 
As regards radio set it, cannot be 

argued that it is used by the poor 
'man. Very few people use the radio 
in this country yet, and I do not think 
it is a tax on the poor by any stretch 
of imagination. We have already 
-exempted radio of Rs. 150 and below, 
'Therefore those people can take 
advantage of these radios. The other 

, radios have got to pay the duty. If 
there is any hard'3hip Government 
win consider it in thc c r ~ or the 
year, but I do not think today any 
relief is called for. 

Shri Tridib Kum:u Chaudburi 
(Berhampore): With regard to radios, 

, there are some very small manufac-
turers who do not use any power or 
employ any assistants. Perhaps they 
manufacture a few sets a year. They 
have been put to hardships due to 
!procedural difiicultiC'S like filling in 
forms and running to l~i  places. 
If the procedure could be simplified 
in their case it would be helpful to 
them. 

Shri Morarji Desai: Yes, Sir, I am 
ready to simp:if:, ll1e procedure pro-
vided they say !Jow many radio sets 
they are going to produce. We can 
certainly fix it up and see that they 
are not put to any harassment. It 
has been my constant effort to see 
that excise duty is levied in such a 
mann!.;r that no harassment is caused. 
I am continually examining if com-
pounding could be made and we 
could have all these various methods 
whereby the duties can be levied 
without any harassment. 

I was asked to exempt yarns spun 
from Indian wool. But it is not possi-
ble to distinguish this from forEign 
wool many a time; and both are used 
together. ' It is not therefore possible 
to give any exemption to yarn spun 
from Indian wool. I examined it and 
found that it is" not possible to do so. 
lf b future I find that there is any 
process whereby one can give any 
relief, certainly I wilI continue to 
examine it 

Specific rates in respect of woollen 
yarn have already been notified. The 
effect of the notification is to give 
an option to the person paying the 
tax to pay according to the specific 
rate or according to the ad valorem 
rate. It is his choice: he can pay 
eit.her way he likes. As a matter of 
fact, the specific rates are more 
fwourable and I have no doubt that 
they will choose specific rates. 

Then, carpet wool was sought to be 
exempted. But it is not possible to 
separate carpet WOol from other wool. 
The distinction is not possible. I 
enquired from the Commerce Minis-
try also, and they also said the same 
thing. AU those that go for eXlport 
do get rebaie. Therefore there will 
be no hardship as regards manufac-
tures meant for export. 

Shri Bibhuti Mishra (Bagaha): 
What is the percentage of rebate? 

Shri Morarji Desai: The rebate is 
full; there is no question of makin" 
any commission on it. 

As regards plastics, small moulders 
buy duty-paid raw materials. There-
fore, there is no question of their 
paying any tax. The others have to 
pay a tax if they prepare thc raw 
materials also. Otherw ise, all those 
people who make the raw materials 
will pay the tax. Once that tax ;s 
paid, it is paid only at one point; the 
other people, the manufacturers, do 
not pay anything if they manufacture 
any materials out of it. 

The question was raised about 
scrap. Scrap which is exempted will 
not further be taxed. That is the sort 
of arrangement that is sought to be 
made. 

As regards glass, it was argued that 
factories up to Rs. 5 lakhs capital 
should be exempted. I am afraid I 
am not able to accept that suggestion. 

Shrl Braj Raj Singh: 
Minister's deflnition is 
subtle. 

The hon. 
still more 
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Shri Morarji Desai: That is, small-
scale-scale industries, not cottage 
industries. What facility I am trying 
to give is to cottage industries. If 
small-scale industries can be given 
some relief compared to the bigger 
industries I can certainly consider it. 
But it wlII have to be in such a 
manner that it is not utilised as a 
loop-hole for the bigger factories. 

As regards power looms I had ex-
plained . . 

Shri Braj Raj Singb: Can he not 
differentiate between the rates for 
the small-scale sector and the big 

.sector? 

Shri Morarji Desai: As I said, that 
will be consTdered. I cannot say off 
hand just now that this can be done, 
because that also can be utilised. 
Something prepared in the bigger 
factories can be brought to the small 
factories and sold as their produce. 
Therefore, one has to find out how 
best it can be done. 

Shri Braj Raj Singh: I am afraid 
the han. Minister does not evidently 
know the practice. The small-scale 
industries get their raw materials 
from the Development Wing of the 
Government of India. So it is not 
possible that the articles manufactur-
ed in the big factories can be trans-
ferred to the small factories and sold 
from there. 

8hri Morarji Desai: I am afraid in 
"this matter the hon. Member himself 
is not aware Of all the tricks played. 
'The Minister knows more about the 
tricks used in these matters. than the 
bon. Member is aware of. It:ls there-
lore that one has to be careful. 

About power looms I had explained 
the points fully when I replied on 
the consideration stage. What con-
'Cession was given at first was confln-
oed to two looms, and tor any number 
'Of shifts. Then there was a case of 
the people working all over the coun-
try, of people who use only three to 
four looms, and only for one shift. I 

said, "All right, we will also exempt 
them". That does not mean that it 
does not apply to thqse which were 
exempted before, that is, two loamI 
for three shifts, or that that conces-
sion is withdrawn or curtailed in any 
way. But if thOse with four loams 
say that they must have more shifts, 
that is not possible to give. It is not 
that the first shift is exempted. Four 
looms are exempted only if they work 
one shift. And We will try to see 
that that rule is properly observed 
and that any tricks are not played in 
this matter. 

8hri 8hankaraiya: What harm will 
be there if the first shift is exempted 
and there is compounded levy only 
for the second and third shifts? 

Shri Morarji Desai: They do not 
deserve it. That is my contention. If 
they want it to be a family affair, 
then only one shift they can manage 
for four looms, and nothing more. It 
is, therefore, that that (:xemption has 
been given. Otherwise, that exemp-
tion would not be given; it Is given 
only up to two 'looms. Really speak-
ing, a family eannot manage more 
than two looms at any time. But I 
have gone up to four looms, only on 
the condition that they work for one 
shift. Otherwise, they have to pay 
the full duty. That is how the rule 
is made. If I find in the future that 
they suffer in comparison, I am pre-
pared to consider whatever reasons 
are put forward by them In the 
future. 

I believe I have covered all the 
points raised. I am unable to accept 
these ~ . 

Mr. Speaker: I shall put the Gov-
ernment ant'endments first to the vote 
of the House. 

The question is: 

Page 13, llne 3, after 'COAL. 
'rAR' inaert ",". (24) 

Page '.3, line 4, after 'DERIVA-
TIVES' omit ",". (25) 
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[Mr. Speaker] 
Page 13, for lines 9 to 13, sub-

stitute: 

"DEFINED IN CALUSE (h) 
OF SECTION 3 OF THE 
DRUGS ACT, 1940 (23 of 1940), 
NOT CONTAINING ALCOHOL 
OR OPIUM, INDIAN HEMP. 
OR OTHER NARCOTIC 
DRUGS OR NARCOTICS.". 
(26) 

Page 13, line 15, after 'PRE-
PARATIONS' insert: 

"NOT CONTAINING ALO-
COHOL OR OPIUM, INDIAN 
HEMP, OR OTHER NARCOTIC 
DRUGS OR NARCOTICS". 
(27) 

Page 13, line 35, after 'CELLO-
PHANE' i .~ r  

"that is, any film or sheet of 
regenerated cellulose". (28) 

Page 14, after line 39, in column 
2, insert: 

"Exp1.anation. - 'Chinaware' 
Includes a 11 glazed c1ayware but 
does not include terracotta.". 
(29) 

The motion was adopted. 
Mr. Speaker: Now, I Come to 

Pandit Thakur Das Bhargava's amend-
ments. I do not think he is pressing 
them. 

Pandit Thakur Das Bhargava: I 
want to press them, because the 
incidence is four times a'S much as I 
wanted. I want that my amendments 
may be put to vote. 

Mr. Speaker: I thought that when 
the notification was issued, he was 
satisfied. 

Sbri Morarji Desai: He was satis-
fied on one point, but there are other 
points on which he is not satisfied. 

Pandit Thakur Das Bhargava: I 
wanted a duty of 25 nP. per lb, but he 
has put a duty of Rs. 2-1-0. per Kg. 

Mr. Speaker: So, I shall put amend-
ments Nos. 48 and 49 to the vote r>f 
the House. 

Amendments Nos. 48 and 49 were vut 
and negatived. 

Mr. Speaker: Now, I c ~ to Shri 
Assar's amendments. Is he pressing 
them? 

Shri Assar: No, I am not pressing 
them. I beg leave of the House to 
withdraw my amendments Nos. 42, 
43, 45, 46 and 51. 

Mr. Speaker: Has the han. Mem-
ber leave of the House to withdraw 
his amendments? 

lion. Members: Yes. 

Amendments Nos. 42, 43, 45, 46 and 
51 were by leave, withdrawn. 

Mr. Speaker: Now, I come to Shri 
Braj Raj Singh's amendments. Is 
he pressing them? 

Shri Braj Raj Singh: Yes. I press 
them. 

Mr. Speaker: I shall now put to 
vote amendments Nos. 60, 61, 62 and 
63. 

Amentments Nos. 60 to 63 were put 
and negatived. 

Mr. Speaker: Now, I come to Shri 
Prabhat Kar's amendments. 

Shri Prabhat Kar: I am pressing 
them. 

Mr. Speaker: I shall now put to 
vote amendments Nos. 57, 58 and 59. 

Amendments Nos. 57 and 59 were put 
and negatived. 

Mr. Speaker: Now, I come to Shri 
Balmiki's amendments. 

Shri Balmiki: I press them. 

Mr. Speaker: I shall now put to 
vote amendments Nos. 74 and 75. 

Amendments Nos. 74 to 75 were put 
and negatived. 

Shri Morarji Desai: Does it mean 
that the concession is withdrawn? 
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Mr. Speaker: The hon. Minister is 
at liberty to withdraw the notifica-
tion. These two amendments, 
namely amendments Nos. 74 and 75 
are lost. Then, there are two amend-
ments in Shri D. V. Rao's name, 
namely amendments Nos. 40 and 53. 
Amendment No. 40 is out of order. 
Amendment No. 53 relates to clause 
15. Therefore, there is no othor 
amendment to be put to vote now. 

The question is: 

"That clause 13, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 13, as amended, was added 
to the Bm. 

Clauses 14 to 1'7 
Mr. Speaker: Now, we shall take up 

the other clauses. So far as clause 
14 is concerned, there is no amend-
ment to it. For clause 15, there is an 
amendment, namely amendment 
No. 53, but that requires the sanction 
of the President. There are no 
amendments to clauses 16 and 17. So, 
I shall put all these four clauses to-
gether to vote. 

The question is: 

"That clauses 14, 15, 16 and 17 
stand part of the Bill." 

The motion was adopted. 

Clause 14, 15, 16 and 17 were adeled 
to the BilL. 

The First Schedule 

!\'Ir. Speaker: The following amend-
ments, namely amendments Nos. 54, 
55, 56, 9, 57, 58, 69, 70 and 71 are 
al1 OUt of order, because they reqUIre 
the recommendation of the Presi-
dent. The amendments to be moved 
by Government alone are in ordcr. 

Amendments ma.de: 

(i) Page 24, lines 16 to 19, omit 
"at the rate of 22 per cent. 
on so much of the total in-
come as consists of dividends 
from an Indian company, 

not being a subsidiary, form-
ed and registered on or after 
the 1st day of April, 1959 
and before the 1st day of 
April, 1961;". (30) 

(ii) Page 24, line 20, after "any" 
insert "other". (31) 

(iii) Page 24, line 22, for "1961" 
substitute "1959". (32) 

(iv) Page 26, for lines 44 to 56, 
substitute; 

"(i) on the income from divi-
dends (excluding dividends 
payable by an Indian com-
pany referred to in section 
56A of the Income-tax 
Act)-

(1) on dividends payable by 
any of its subsidiary 
Indian companies formed 
and registered before the 
1st day of April, 1961-
Nil. 

(2) on dividends paYRble .by 
any other Indian com-
pany formed and register-
ed on or after the 1st day 
of April, 1959--10 per 
cent 

(3) on any other dividends·-
33 per cent.". (33) 

[Shri Morarji Desai]. 

Shri Nagi Reddy: I rise to oppose 
the concession that has been given in 
respect of tax on the bonus shares. 
Even the Finance Minister in his 
speech had said that the Controller 
of Capital Issues had been asked to 
be vigilant and strict in givirJg con-
sent fur the transfer of these reserves 
Into bonus shares, and that is because 
It has bc'en accepted in theory that 
this transfer of shares is not in the 
interests of either the industry or, in 
general. the progrcss of the cOLlntry; 
and. therefore, it has been accepted 
that one should be strict and v:gilant 
and not allow such transfers to take 
place, as the industrialists would like 
to transfer them from the one to the 
other. It was for that reason that a 
tax rate of above 30 per cellt. had 
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[Shri Nagi Reddy] 
been accepted by the country and by 
this House for such a long time as till 
today. Now, particularly, I am not 
able to understand why this particu-
lar change had to be made, when we 
are entering the Third Five Year 
Plan. 

13 brs. 

It looks as though there is a con-
tradiction between the theory and the 
practice which has been implemented 
by the Government of India, as ac-
cepted by the Finance Minister. 
This special tax concession has al-
ready given nerve to the industria-
lists to demand that the whole of this 
tax should be abolished. Naturally, 
one is not sure that it is not going to 
be abolished in the next financial 
year. It is not proper to imagine 
that this concession would stop the 
demands for further concessions, 
from the industries. Each concession 
only leads to further concessions. 
We have been seeing it one after the 
other. I am not satisfied with the 
way in which these concessions are 
being given. Therefore, I am afraid 
that the demand of the industry that 
all the tax on bonus shares should be 
abolished is ioini to be fulfilled in 
the very near future. I hope the 
Finance Minister will come forward 
to give a guarantee to the House that 
it is not going to be so. But I am 
not so sure whether he will or not. 
One thing is certain. Of course, l·ur 
past history has told us that a Baka-
sura cannot be satisfied with a con-
cession for a day. He wants the con-
cession day after day and his appe-
tite is never quanohed. It is the 
same thing that is happening with the 
financiers in ou,r country. I hope 
this concession is not ,going to be in-
creased. But it is my fear that it is 
going to be. Therefore, I oppose it. 
Is the Finance Minister sure that 
what he is doing today is not gOing 
to increase their appetite {or further 
concessions? Is he sure that he is not 
going to give more and more con-
cessions in fUture? That il the doubt 
that has arisen. Therefore, any con-

cession which is not in the interest of 
the country, any concession which is 
only in the interest of a small per-
centage of the people of our country, 
is to be opposed, when today we lire 
demanding of the people of the coun-
try as a whole to tighten their belt, 
to work harder for the success of the 
Third Five Year Plan and to put in 
more work for the fulfilment of our 
targets so that the country may pro-
gress faster than it is dOing in regard 
to industrialisation. 

It is for these reasons tnat I con-
sistently oppose this concession and 
earnestly request the Finance Minister 
even at this last stage of the Bill to 
withdraw this concession which he is 
trying to give. 

Pandit Thakur Das Bhargava: In 
regard to the First Schedule, the 
policy behind taxing the individual 
as well as the Hindu undivided 
family on the same basis is so unjust 
and so atrocious that it cannot be 
supported. Just consider this. In 
regal'd to super tax, one individual 
pays on the basis of an income of' 
Rs. 20,000 and a whole family con-
sisting of, say, 10 or even more per-
sons, also pay on the same basis. One 
man pays a certain amount and a 
Hindu undivided family consisting of 
10 or 15 persons also pay the sRme 
amount, which means that there is 
very great d.iscrimination between 
One citizen and another. 

Our Constitution says in its pream-
ble that there must be uniformity of 
status and there must be equality 
of status, whereas I find that on the 
basis of religion there is great dis-
crimination, which is opposed to the 
principles of articles 14 and 15 of the 
Constitution. This is so far as the 
Hindu undivided family is concerned. 

In rega,rd to incomes also, a family 
cannot consist of less than 2 co-
parceners and yet only if they are 
adult, they can be taxed, if the in-
come is Rs. 6,000. Suppose there are 
10 persons. Even if there are 1~ 
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persons and they are all labourers 
getting Rs. 10, or so, they will also 
be mulcted and taxed, whereas the 
minimum taxable amounts for ordi-
nary citizens is Rs. 3,000. So it is so 
obviously unjust that I cannot under-
stand why the Finance Ministry is not 
looking into it. 

I know that it will be said that the 
hon. Finance Minister is not responsi-
ble for it and it has been continuing 
for a long time. But an injustIce 
continued for a long time does not 
become justice. It is so obviously un-
just that it is i ~ l  not to re-
cognise it as such. I can understand 
in Moghul time's the jezia being pre-
valent. I can understand in British 
times discrimination being practised. 
But in these times when there is a 
Welfare State, and the rule of law 
when the law applies to everybody in 
the same way. there is no justifica-
tion for discrimination between a 
Hindu joint family and an ordinary 
individual. If a Hindu joint family 
has got Rs. 4 lakhs and there are 4 
members, each perOOn will get 
Rs. 1,000 per month after paying 
taxes whereas if there are 4 persons, 
Muslim or Parsi, who are getting 
Rs. 3 lakhs or Rs. 4 lakhs, they will 
get Rs. 4,000 per month, each of them. 
There is absolutely no justification 
'Why the Hindu joint family should be 
treated in this manner. 

This is not all. In regard to estate 
duty, when we were discussing it on 
the 1st September 1958, we said that 
there is absolutely no exemption 
given for a Hindu joint family, where-
as there is exemption of R!'. I ]akh 
for an ordinary family. In regard 
to an ordinary person there is exemp-
tion limit, but for a Hindu joint 
family there is no exemption limit. 

Then there is ~ r i . Even the 
property of the living person is also 
taken by way of estate duty provid-
ed he is a non-Mohammedan or non-
Parsi, provided he is a Hindu or Sikh 
or any person to whom the Hindu 
law applies. There is discrimination 
between a Mitakshara family and a 

Dayabhaga family. I do not know 
where this discrimination will stop. I 
do not know of any other country 
W1bere We have taxation on the basis 
of caste or religion or some other 

I consideration. We should have one 
rule for every person, that the tax 
should be realised on the same basis. 
when the criminal law is the same. 
This is the only country in the world 
where families are taxed as such, on 

'. the same basis as an individual is. 
taxed. 

This is not all. In regard to ceil-
ings also, if a Hindu joint family bas 
got 100 acres, 30 acres "are allowed 
and 70 acres are taken away, where-
as if it is another family consisting of, 
say, four persons, they will not be 
affected. But the Hindu joint family 
or Sikh family will have to give all 
their lands to the Government (lver 
and above 30 acres. Even there, the 
principle of partition is not accepted. 
Even the ordinary principle of Hindu 

• law, that on partition everybody is 
entitled to his share, is not accepted. 
Even this is not exempted and every-
where they are treated, as a matter 
of fact, in a discriminatory way, as 
if they were not nationals of this 
country. 

Even in the British times, there was 
a difference between Hindu joint 
families and others in the imposition 
of super tax. In the case of the 
Hindu joint family, limit was 
Rs. 75,000 whereas in the case of 
others, it was Rs. 50,000. Even in re-
gard to other taxes, like the excess 
dividend tax, the limit was different. 
But now, it appears that excePt in re-
gard to income-tax upto the Rs. 6,000 
limit-if there are two persons and 

. both are above 18-there is no other 
distinction. This concession made by 
Dr. John Matthai in this House, has 
been taken away without any reason 
or rhyme. The Investigation Com-
mission also supported that. The 
Taxation Inquiry Committee presi-
ded over by Dr. Matthai also support-
ed that concession. But that c c ~ 
sian has :been taken away without 
any reason, not by this Finance Minis-
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[Pandit Thakur Das Bhargava] 
ter but by the previous FinatliCe 
Minister. He had then said that he 
would be pleased to look into the 
matter, but the present Finance 
Minister not being satisfied with the 
reasons I gave has not even said that 
he would look into the matter. I do 
not know where we shall go. If I 
try to bring in an amendment here, 
it is barred by law. If I apply to 
the President for making a change in 
the law, permission is not granted. I 
even applied to the President to allow 
me to introduce an amendment here 
so that the Hindu joint family may 
not be treated in this manner. Even 
that request was not granted. I do 
not know where to go. 

Previously it was stated-before 
1923-that when a taxation inquiry 
committee was appointed, it would 
look into it and come to a conclusion. 
But what is the position today? 
Estate duty was nat levied for a long 
time on the basis that it was im-

~ l  to say in regard to a joint 
family thut its property could be 
divided. But now when they want-
ed to have estate duty, they accepted 
the principle of notional partition. 
When the question of notional parti-
tion is applicBlble to estate duty, I fail 
to see why it cannot be applied to 
ordinary income. If notional parti-
tion can be accepted for estate duty, 
It can certainly be allowed in respect 
of income tax also. 

Therefore, my submission is that on 
the basis of logic, the Government 
have got no case to proceed with the 
First Schedule. I oppose this Sche-

o dule. It is so unjust and discrimina-
tory that it is opposed to the princi-
ples of our Constitution and to all 
cannons of fairness. 

'Shri Morarji Desai: As regards the 
bonus tax, I have explained why we 
have reduced the percentage to 121. 
As a matter of fact, with 30 per cent. 
tax,alI government revenue had 
gone, because no bonus shares would 
be issued. That also does not bene-
1I.t SOCiety in any way. The equity 

structure has got to be strengthened, 
and therefore, proper issue of bonu. 
shares is not undesirable but is desir-
able. Therefore, it has been reduc-
ed to 12i per cent. I have no doubt 
that Government will receive more 
revenue with this reduction. There-
fore, it is beneficial to government 
revenue and not harmful to it. 

I do not see that there is any con-
cession given in this mat.ter which 
will call for greater concession If 
these people desire to get more con-
cession because a concession is given, 
that is a common human failing. My 
hon. friend also asks for more and 
more concessions, once I give a con-
cessiOn that he asks. But that does 
not mean that because it is asked, a 
concession is given. If a concession 
is required to be given, it should be 
given, whether it is asked for Or not. 
H it is asked for, there is no ;,arm 
in it. If it is not given, it is because 
Government do not consider that it Is 
necessary or that it is possible, to give 
it. But it would be a very strange 
argument to say that because a con-
cession will be asked for-a conces-
sion which deserves to be given also-
it should not be given. 

My hon. friend, Pandit Thakur 
Das Bhargava, feels very keenly on 
the matter of the Hindu joint family, 
and he has been pleading for it year 
after year. It is unfortunate that I 
am not able to agree with him, and 
I haVe said so. I cannot give him a 
promise which I cannot fulfil. It is 
therefore that :r have said ~  ~  
is no use my examining it becaUSe I 
am not going to grant it. He will not 
agree with that and he will press for 
it. I have sympathy for his keen 
feeling, but I do not agree with that 
keen feeling. Therefore, I cannot 
grant what he asks for. 

Mr. Speaker: There is something 
to be suid in favour of the view put 
forward. The Brltishers wanted to 
have individualism in this country. 
We are struggling between individua-
lism and collectivism. I do not know 
how the result will come about. 
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The question is: 

"That the First Schedule, as 
emended, stand part of the Bill." 

The motion was adopted. 

'The First Schedule, as amended, was 
added to the Bill. 

The Second Scheduled 
,Amendments made: 

(i) Page 28, line 18,-

(ij) after "entry" insert "or en-
tries" (34) 

(iii) Page 30, line 14, in column 
2,-

For "China" substitute 
"China ware" (35) 

, (iv) Page 30,-in column 2, after 
line 19, insert-

, (v) 

, {vi) 

"Explanation. - 'Chinaware' 
includes all glazed clayware 
but does not include terra-
cotta." (36) 

Page 32 line 28, in column 
2,-

after "all sorts" insert 
"namely" (37) 

Page 33, line 7, in column 
2,-

after "Cellpphane" insert-
"that is any film or sheet of 
regenerated cellulose" (38) 

[Shri Morarji Desai] 

·Mr. Speaker: The question is: 
"That the Second Schedule, as 

. amended, stand pert of the Bill." 

The motion was adopted. 
'The Second Schedule, as amended, 

was added to the Bill 
ClaUse 1, the Enacting Formula and 

the Long Title 
Mr. Speaker: The question is: 

"That ClaUse I, the Enacting 
Formula and the 'Long Title stand 
part of the Bill." 

The motiun was adopted. 
:354 (Ai) LSD-a. 

Clause 1, the Enacting Formula and 
the Long Title were added to the Bill 

Shri Morarji Desai: Sir, I beg to 
move. 

"That the Bill, as amended, be 
passed." 

Mr. Speaker: Motion moved: 

"That the Bill, as amended, be 
passed." 

Dr. Sushila Nayar (Jhansi): Sir, 
while I support the Bill in general, 
there is one point which I wish to 
bring to the notice of the hon. Finance 
Minister. In deciding exemption of 
the gretuity from income-tax, govern-
ment servants, Armed Forces and 
other civil servants, have been grant-
ed that exemption whereas those who 
are employed in the private sector 
have not been given the exemption. 

13'13 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

The reason given seems to be that in 
calculating the rate of gratuity for 
government servants it has been done 
after taking into consideration the tax 
requirements whereas this is not done 
in the case of private employees. 

Sir, look at the consequence of this 
as it touches an average employee. 
Supposing there is a man employed 
by a private firm, corporation or 
newspaper or anything else and he is 
earning Rs. 1,000 per month. His in-
come for the year would be Rs. 12,000. 
At the age of retirement, he earns a 
gratuity, say, of Rs. 10000. His total 
income for that yesI' comes to Rs. 
22,000. The income above Rs, 20,000 
for the year is liable to super-tax so 
that the man will have to pay 8 
annas in the rupees as Tax and 
super-tax. The result of it will be, 
as things stand af present, the man 
will have to pay Rs. 11,000 out of his 
Rs. 22,000 for taxes so that all his 
gratuity the total amount of his 
gratuity, Rs. 10,000 is wiped out, plus 
another Rs. 1,000 out of his salary. 
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[Dr. Sushila Nayarl 

I am sure this aspect was not kept 
in view when an announcement On this 
subject was made. That is why 1 
take the liberty of bringing it to tne 
notice of the hon. Finance Minister. 

There is a proposal that this be 
r ~  gratuitY! l ,iJn{!ome-be 

spread and the tax calculated by tak-
ing an average income of three years. 
Why spread it over three years I( 
it is to be fair, then, it should be 
spread over the total period of the 
years for which that gratuity has been 
earned by that individual, be it & 
year!", 10 years, Or 15 years or even 
20 years whether it may be. Other-
wise we are liable to be charged with 
discrimination. Already people think 
and they say quite openly that we 
think of exemptions Elnd reliefs etc. 
only when it touches the government 
servants and We do not think of 
others. 

This man in private employment 
has also got a family. What i~ more'! 
The government servant is going to 
get some pen.sion and some gratuity 
whereas the man in. private employ 
does not get a pension, as a general 
rule. There is only gratuity with 
which he has to support his family, 
Therefore, -in. all fairness and justice 
We should do away with this discri-
mination. I do not want to say that 
we should do anything which favours 
the man in private employ as agaihst 
government servant!'. But he must 
not be hit harder than other people 
either. 

.. ,Therefore, I request that either the 
gratuity of the man in private servIce 
be also exempted or, at least, the 
income from gratuity be spread over 
the years for which he earned that 
r ~ i  so that the taxes that he pays 
are in accord with what anybody else 
pays, who is in government service. 
and the element of discrimination is 
eliminated. 

With these words, I support the Bill. 

'11 ~1 r ~~ : ~ r  I ~  
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Shri D. V. Rao: Sir, I would like 
to take this opportunity to ventilate 
some Of the grievances that my State 
of Andhra Pradesh generally has. We 
still feel that Andhra Pradesh is a ne-
glected State where industrialisation 
and other matters are not taken care 
of properly. When we go into the de-
tails, they are as follows. The per 
capita investment in industry in An-
dhra Pradesh is 10.68 whereas the all 
India average is 20. The per capita 
income from industry in Andhra Pra-
desh is 20,23 whereas the all India 
average is 39.60. The figures in res-
pect of the licences granted to various 
States show that Andhra Pradesh gets 
4.1 per cent whereas Bombay gets 31.2 
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[Shri D. V. Raol 
per cent, Madras, 15.5 per cent and 
West Bengal, 16.1 per cent. 

This shows that Andhra Pradesh 
still continues to be a very neglected 
area though it continues to be the 
agricultuool base supplying its sur-
plus rice or whatever commercial 
crops it can spare, to the rest of the 
country or even export them to foreign 
countri€Gi. Not only this. The in-
vestment of Central projects comes 
only to Rs. 11 crores in Andhra Pra-
desh since the last so many years, 
whereas in other States like Bihar and 
Madhya Pradesh, it goes up to more 
than Rs. 300 crores; in West Bengal 
it is between Rs. 250 crores and Rs. 
300 crores; in Orissa, it is Rs. 250 
crores and in Madras, Rs. 105 crores. 
Therefore, the Centre is not taking 

·proper care in investing funds either 
for industrialisation or even for other 
purposes in Andhra Pradesh. So, 
there is a legitimate ground to say 
that Andhra Pradesh is being neglect-
ed and has been neglected. Even the 
allocations for the third Five Yeer 
Plan do not seem to make good this 

• gap that is there in the national econo-
my of Andhra Pradesh. 

In the matter of communications 
also, An6.hra has been neglected. The 
communications in Andhra are poor. 
and the third Plan filso refuses to give 
any new railway lines to Andhra 

. Pradesh, even after repeated demands. 
There is also a pressing need for new 
railway lines there, but nothing has 
come out of the third plan and no 
new railway llnes have been gh",·· 
Andhr« Pradesh. Even in the matter 
of education, Andhra is so backward. 
For instance, of all the engineering 

. co1!eges we have, not a single college 
has a post-graduate course. If this 
is the state of affairs how can we ex-
pect people in Andhra Pradesh to get 
advanced technicel education and take 
their proper place along with those 
in the rest of the country? 

Whatever funds are there in the 
all!ocations of the third Five Year 

Plan, some of them or a major part 
of them are being spent in irrigation 
projects so far as Andhm Pradesh is 
concerned, and We are of course hav-
ing good results, for, the rest of the 
country is having its rice from Andhra 
Pradesh; besides there are good com-
mercial crops grown which we can 
also export. But then, while the 
Centre is getting in the form of excise 
tax and in so many other ways through 
the commercial crops large some of 
money, nothing is given in return to 
Andhra Pradesh. I hElve already 
shown that onlyRs. 11 crores are 
being spent on the Central projects 
in our part of the country. It clear-
ly indicates that Andhra Pradesh is 
being rieglected, and this feature is 
against the declared policY of the 
Government, namely, a balanCed de-
velopment of the country should take 
plaCe and there must be a dispersal 
of industries. But this balanced de-
velopment has not taken place and all 
these promises are not acted upon. 

I therefore demand that the present 
policy towards Andhra Pradesh should 
be changed and Andhm Pradesh 
should be given its proper share of 

I allotments especially in the matter of 
industries and education. This is not 
only a demand from myself or this 
part of the House, but of all parties 
and alI- people, irrespective of their 
political or other affiliations. They 
are all making this demand, and the 
Central Government has to take note 
of this demand and see that it is met 
as soon as possible. 

Shri Mulchand Dube (Farrukha-
bad) : Mr. Deputy-Speaker, Sir, 
there is just one item in the Finance 
Bill to which I wish to draw your 
attention, and that is about the 

\ excise duty on hooka tobacco. This 
is the most inferior kind of tobacco 
that is grown in Uttar Pradesh. But 
it so happens that the duty on this 
kind of tobacco has been upgraded 
and this has been made liable to the 
same duty as beedi tobacco. ~ 
tobacco is not grown in Farrukhabe:" 
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at all; only hooka tobbaco is grown 
there. I do hope that the hon. Minis-
ter wi! take this aspect into consi-

• -deration and reduce the duty on 
hooka tobacco which is not certainly 
.of the same quality as beedi tobacco. 

Shri Narasimhan (Krishnagiri): 
Mr. Deputy-Speaker, Sir, I seek your 
permission to congratulate the Finance 
Minister for having shown both firm-
ness and a spirit of accommodation. 
He levied the taxes and when the 
difficulties were brought to his notice, 
he came forward readily with the 
amendments and concessions. A con-
stant enquiry and watch has to be 
kept on these taxation measures as. 
and when they are enforced. We 
should always see how far they affect 
the incentives for savings and produc-
tion. 

I would also like to join in the plea 
made by Dr. Sushila Nayar just now. 
and also the plea made in the earlier 
stages by Shri Masani and Shri C. D. 
Pande. The Finance Minister was not 
in a position to appreciate the difficul-
ties mentioned by them. I hope that 
later, through executive action if ne-
cessary, the Finance Minister will see 
that the gratuity to people working 
in private companies, firms and cor-
porations is exempted from tax and 
that these people are not unduly dis-' 
criminated against and treated as dif-
ferent from the position held by the 
Government servants. Apart from 
the injustice that is felt, it is our duty 
to see that such feelings do not crop 
in. Actually, these gratuities and 
other benefits are paid under statutory 
obligations as in the case of journa-
lists and many other le.bour tribunal 
awards. Under the statutes, the com-
panies earmark gratuities which are 
paid in lieu of pension and such other 
things. So, if a sympathetic approach 
is brought to bear on these matters, 
that will be much appreciated and the 
feelings of injustice would be remov-
ed. I request the Finance Minister to 
see if by executive action a sense of 
fairplay could be brought into opera-
tion. 

Shri Achar (Mangalore): Deputy-
Speaker, Sir, I fully suport the Bill 
and also, with pleasure congratulate 
the hon FinanCe Minister especially 
for the concessions he has shown in 
respect of some items. I take it that 
from the concessions he has shown, 
he ~ recognised the basic principle . 
that the capacity to pay must be the 
criterion more than everything else in 
respect of the question of taxation. 

The most important aspect of this 
year's Finance Bill, as I feared in the 
beginning, when I spoke on the bud-
get, is that the indirect taxation is 
very much out of proportion to direct 
taxation. In thrs country. according 
to the latest reports, the income in the 
rural areas is hardly Rs. 250 to Rs. 
300 per annum percapita. which means 
that it is hardly Rs. 25 or Rs. 30 per 
mensem. Is it proper to tax that in-
come of the_ rural population? This 
is one important aspect of the ques-
tion. I feel that our Finance Minister 
has recognised this principle of capa-
city to pay when he showed the con-
cession for kerosene oil or for some 
other small items like power-looms or 
even newspnlll. No doubt he has re-
cognised this principle, but I want the 
Finance Minister to consider one thing. 
So far as the Plan is concerned we 
want money; there is no doubt about 
that. Both direct and indirect taxa-
tion are absolutely necessary. But the 
real point We have to consider is, 
wherefrom can we find he money. 
Are we to tax ,the people wIlo hardly 
get an income of Rs. 25 or Rs. 30 per 
month? Are you not taking away the 
morsel of food from the mouth of the 
poor people in the villages? 

rtas direct taxation reached the 
highest level? There are people get-
ting Rs. 3000 or Rs. 4000 per month 
and there are also a large number of 
people getting at least Rs. 300 or 
Rs. 400. Has the limit of taxation been 
reached in regard to them? It is no 
good comparing with other cauntries. 
Are you to tax cloth for the people 
whose income is hardly Rs. 30 • 
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month? Are you to tax kerosene 011? 
1 know in my own village, people 
belonging to the scheduled Castes and 
tribes, especially, take their food 
before nightfall, because they cannot 
purchase kerosene oil? Are you to 
tax them? 

I was very happy that at least with 
regard to certain items the Finance 
Minister has recognised this principle 
of capacity to pay. I appeal to the 
Government to consider this aspect of 
the question when we shape our 
taxation policy and see that taxes 
are collected from people who have 
got the capacity to pay compared to 
the capacity' of a man getting Rs. 25 
or Rs. 30 per month. How is it said 
that the income-tax rate is high 
enough, compared with the sacrifice 
of a man getting Rs. 25 for his morsel 
of food, with probably his child starv-
ing? Are we to compare it with the 
person who is getting Rs. 200 or 
Rs. 300? Can we not tax them a little 
more? This must be considered. 

I fully support the Bill. I am glad 
that this principle has been recognised 
with regard to some items. I hope the 
Whole policy will be shaped according 
to this and the Government will try 
to find money from people who can 
afl'ord to pay and not from people 
who are really starving. 
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Shri RamaDanda Ti.rtha (A'uranga-
bad): In a few minutes' time, the 
proposals corifained . in the present 
budget will receive the seal of ap-
proval of this H<5use. During this 
discussiOn We haVe seen that the 
Finance Minister has shown both 
. firmness and elasticity wherever it 
was necessary. The present budget 
is, in a way, a basis for the Third Five 
Year Plan and, therefore, this House 
has shown necessary concern at the· 
various discussions about the r ~.. l . 
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either of taxation Or of schemes of 
deve1opment. While commending the 
salient features of this budget, and 
..also feeling some concern about cer-
tain taxation proposals, I would like 
to impress upon the House, and the 
·country also, two supreme consider-
;ations that should weigh with us. 

In spite of all that we have done so 
far there remains much to be done in 
regard to the gearing up of the admi-

; ,nistrative machinery. Last year while 
speaking at the general discussion 
stage of the Budget I stated that the 
success Or the failure of the Five-Year 
;Plans depends very much Upon how 
the administrative machinery func-
tions. Though it is changing fOr the 
better, there is still some scope for 
Improvement and I am sure the hon. 
Tinsnce Minister who is well known 
'for his streng:th and nerve will see to 
U that the administrative machinery 
1S geared up to the task which is ex-
pe{!ted of it. 

Secondly, every citizen of this coun-
,try has to see that he does his own 
.duty so that the disparities in income 
.and the uneven imbalances in the de-
velopment of the various parts of the 
country are done away with. It is no 
use now crying hoarSe over the mat-
ter. We have discussed the proposals 
·quite at length and now the hon. 
Finance Minister has also given us an 
as·;urance that even if in future there 
'wllI be any hardships felt he will look 
Into them. So, let us Ptlt at rest all 
the grievances which we have had 
so far and see that the Third Five-
Year Plan proves s success because on 
the success of the Third Five-Year 
Plan depends the entire prosperity of 
ihe future. 

While- saying theSe things and con-
gratulating the hon. Finance Minister 
for what he has done in formulating 
the proposals of the Third Five-Year 
'Plan and the actual scheme contained 
'flOW in the Budget proposals. I would 
'plead for a certain amount of con-

1 c i ~ i  in regard to the ari'S to 
! -wh;('h I b!'long and where I have 

stayed for long. My hon. friend, Shri 
Venkateswar Rao, spoke something 
about Andhra State. I know intimate-
ly welJ the Telangana part of it and I 
know it for certain that it is a very 
undeveloped area. Wha,[ever is done 
to develop it is necessary because I 
have toured almost the entire THan-
gana area from village to village and 
I know that it is the direst poverty 
under which the peasant there is 
suffering. Andhra State will flower 
tnto the foremost State in India if 
properly nurtured and taken care of. 

I pead for that. At the present 
moment I represent an area or a re-
gion which is also equally undevelop-
ed. I mean the Marathwada area of 
the former Hyderabad State. When 
railway lines are pleaded for they are 
relegated to the background. When 
irrigation schemes are put forth, they 
are also not considered earnestly and 
special care whkh an undeveloped 
area requires is not being given. In 
the Plan that is envisaged we have 
stated very clearly that all these im-
balances between region and region, 
between different sections of society 
and between classes ·and other cate-
gories will all be minimised. I wish 
the hon. Finance Minister in days to 
come will look to the development of 
these undevelO'Ped areas more earnest-
ly and with greater concern and will 
help them to come to the level of 
other developed areas. This is a cru-
cial moment in the life of ~ country. 
We have accepted the democratic 
method of development and we wish 
to make that method a success. On 
the success of that method depends 
the future of democracy not only in 
this country but all over the world 

Finally, T would say that I fully sup-
port and am one with the sentiment 
expressed by Sh:ri Asoka Mehta when 
he said that material development i:; 
not the only criterion for human hap-
piness and weal. There should ~  be 
a moral basis for all our develot)-
'mental activities. Therefore when we 
are creatinE( mone" and are addinlt to 
our production, let us take the utmost 
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care to see that it reaches the most 
down-trodden individual citizen in I 
this country. If these incomes do not 
go to minimise his h8ll'dships, we shall 
not be creating that fibre and that 
warmth which should come forth in 
making this stupendous developmental 
scheme a success. I wish the hon. 
Finance MiniSJter godspeed and hope 
that the country and the administra-
tiVe ·nachinery will come up to its 
task. 

Shri P. C. Borooah (Sibsagar): Mr. 
Deputy-Speaker, Sir, I associate my-
self with those hon. Members who 
have congratulated the hon. Finance 
Minister for bringing forward a bold 
Budget. It is bold in the senSe that 
we need about Rs. 1240 crores for the 
implementation of the Plan projects 
which are toO De taken up during the 
Third Five-Year Plan period. For 
raising part or this amount he has 
brought in some new taxes which will 
yeld about Rs. 63' 17 crores. It is seen 
that 50 per cent. of ,this money is go-
ing to come from the customs duties. 
This belies the belief that nothing 
could be expected from the customs 
Quties. So, I congratul8lte the hon. 
Finance Minister so far as this aspect 
is concerned. But it is also seen that 
only Rs. :r-crores out of this amount 
of Rs. 63,'17 crores is going to be 
brought from direct taxation and .. 11 
the rest or Rs. 60 crores is to be had 
from indirect taxation. I need not 
mention what the effects af indirect 
taxation are on the people, because 
that has been said by many hem. 
Members. I would like to make only 
one appeal ,to the hon. Finance Minis-
ter whiCh has not been fully ic ~  
in this House up till now. That is 
about the impact of the excise and, 
export duties on tea. 

Tea occupies a very important place 
in building the economy of our coun-
try. We all know and take pride in 
the fact that tea is one of the highest 
foreign exchange earners of our coun-
try bringing more than one-fifth of the 
total earnings. Let us divide the time 
that we have devoted to the discussion 
of the Budget proposals and see ho-w 
much time We have spent over dis-

354 (Ai) LSD-4 . • 

cussing tea which is so vital jor build-
• ing OUll" economy. Secondly, this is 
one of the biggest employer in the 
counta-y giving employment to • 
million ·of our workers and part-time 
employment to another million. With 
their dependents iIt may be that about 
five million of our population ia 
getting direct benefit from the tea in-
dustry. Thirdly, this industry bas nO 
demand on the foreign exchange whe-
ther in its running or in establishing 
new units. In spite of this our hon. 
FinanCe Minister has thought it fit to 
inoreasethe excise duty on tea to the 

. extent of 8 nP. per kilogram. As a 
meaSUre of export promotion the ex-
port duty on tea has been reduced by 
9 nP. per kilogram, while on the other 
hand the excise duty has been raised 
by 5 nP. to 8 nP.per kiloOgram. This 
will result in '8 net gain of Rs. 2 
crores in eJCpOrt duty and a loss of 
Rs. J '98 crorcs in excise duty to the 
Government. That means the actual 
Il"elief offered. is only Rs. 2 lakhs. This 
relief of Rs. 2 lakhs is being given to 
an industry which is responsible for 
producing 700 million lb. aftea. The 
tea areas of the country are divided 
into four zones: they are Zone No.1, 
Zone No.2, Zone No. 3(a) and Zone 
No. 3(b), and excise duty varies from 
zone to zone. The excise duty on tea 
produced in Zone 3(b) has been raised 
from 27 to 35 naye paise per kilo-
gram. MoSJt of our exportable tea 
comes from !\ihis zone, that is Zone 3 
(b). If this has been done as a part 
of export promotiOn drive, I do not 
know how far this will be successful. 
On one hand the export duty has been 
reduced, on the other the excise duty 
has been enhanced. Nothing remains, 
practically. I,therefore, appeal to 
the bon. the Finance Minister to look 
in,to this questiOn with due sympathy. 

1'heFLnance Minister himself has 
admitted in his Budget speech that 
the Indian tea is losing its foreign 
markets. Our traditionaJ matrkets 
were the U.K. a.nd U.S.A. The U.K. 
market is our mainstay. But for the 
last several yeaTS export to U.K. is 
gradually coming down. In the 
U.S:A. market the import of Ceylonese 
tea is increasing with the result that 
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for the last ·ten years import of India 
tea remains staTtonary. These are 
things which have to be carefully 
thought of. If we want to promote 
export of tea, We should be prepare« 
to wlthdraw this rise in excise duty 
at least from tea which is to be ex-
ported. In that case Indian tea will 
be able to compete in the world mar-
ket favourably and will again reign 
supreme. 

The Finance Minister wants that 
there should be curtailment of home 
consumption. Up till now Govern-
ment have not been able to make up 
their mind as to whether they want to 

. increase home consumption or de-
crease home consumption. Till the 
other day Government were in favour 
of increasing home consumption. And 
for that quite a lot of money was spent 
in popularising tea in India and so 
many tea houses have been started in 
important centres of the country. Now 
we are being told that there should be 
a curb on internal consumption. First 
of all we have to decide whether we 
should curb our internal consumption 
or not. So far as we are concerned. 

. it should, by all means, be enhanced; 
it is not because there is less of pro-
duction and more of home consumption 
t.h.a.t export is decreasing. That is not 
the fact. Our export is decreasing. be-
cause in some countries we are being 
priced out. If the excise c1dy is with-
drawn from exportable tea, our tea 
will again find a good market abroad. 
So far as intern 3. 1 consumption is con-
cerned, We request the hon. Finance 

\ Mini!rt.er not to curb home oonsump-
tion. It will be a very dangerous 
thing. No industry should h€ made to 
depend mainly on foreign market. We 
must expand OUr home consumption, 
so that we may have a stable market. 
Our Jftbflto should not be more exports, 
mocre production and less home con-
sumption, but our motto shOUld be 
more production. more exports and 
more home consumption. ThJs is my 
8\lbmisskm. 

Shri Morarjl Desai: Sir, I have 
spoken at great length at various 

stages and covered all the points which 
have been raised during the Third 
Reading. I do not want to deplive 
hon. Members of their time; therefore. 
I shan confine myself only to im-
portant points. 

In regard to tobacco used fOr huka 
or for chewing, what has been done 
is not gOing to cause any great hard-
ship. In any case those who use tbe 
huka or chew tobacco are not poorer 
than tho5e who USe biris, but biris are 
paY'ing much higher tax than this 
tobacco. There was a great deal of 
evasion of tax by using this tobacco 
by mixing it with the biri tobacco . 
That was why this step had to be 
taken. I do not think it w going to 
make much difference for those who 
use it tor huka or fOr chewing pur-
poses. 

As regards the allegation that 
Andhra has been neglected, may I 
make an appeal to my hon. friends 
who said this that that is not the 
only poor part of the countiry. The 
whole country is poor and the whole 
country has to be developed. All 
will be developed by turns, as funds 
permit, as opportunities permit. But 
We nave got to see that every part, 
every bit of the country is developed. 
But if each one tries to pull its own 
way none will be developed. 

Shri D. V. Rao: What is the order of 
priority? 

Shri Morarji Desai: Let us there-
fore speak in terms of priori.ty for 
others rather than priority for one-
self. That is the only way the coun-
try can rise. If everybody says that 
there shOUld be priority for himself, 
then he willbc left last. That is why 
I plead: let us think of others Il"a,ther 
than of ourselves and everybody 
will be provided for in this country. 

It is said that villages are being 
neglected. That also is not true. It 

\ may have !been 90 in the past, but 
that is not so now. Weare construct-
ing miles and miles of road'!!; we are 
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having transport services spread out; Mr. Deputy-Speaker: Bills to be in-
we are having irrigation ranals which troduced. Sh.ri Aurobindo Ghoeal-
are meant only for villages. Crores 01 abaent 
rupees have been spent on these items. 
Many new projects which are being 
aet up are being set up in rural areas, 
aothat the rural areas are benefited. 
We want to ... the developmen.t ('; 
the rural areas to an extent that peo-
ple would want to go to rural areas 
rather than to urban areas. But 
there should be no contradiction or 
any question of a wrong competition 
between villages and cities. The two 
are complementary to each other. We 
have got to see that they complement 
each other rather than exploit each 
other. That is how we look at the de-
velopment CYf city areas and the de-
velopment of rural areas· 

I hope that the Finance Bill, as it 
has ultimately been approved by the 
hOll1. House will be satisfactory t.o all 
concerned, on the whole, as far as a 
Finance Bill can be satisfactory. 

Mr. Deputy-Speaker: The question: 

"That the Bill, as amended, be 
pa.ssed." 

The motion was adopted. 

14.27 hrs. 

COMMITTEE ON PRIVATE ~ 1 

BEltS' BILLS AND RESOLUTIONS 

EIGHTY-THIRD REPORT. 

Shri Jbulan Sinha (Siwan): Sir, I 
beg to move: 

"That this House agrees with 
the Eighty-third Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 19th April, 1961." 

Mr. Deputy-Speaker. The question 
is: . 

"That this House agrees with 
the Eighty-third Report of. the 
Cornm.ittee on Private Members' 
Bills and Resolutions presented to 
1Ihe House on the 19th April, 1961." 

The motion was adopted. 

14.28 hrs. 

PREVENTION OF HYDROGENA-
TION OF OILS BILI--Contd. 

by Shri Jhulan Sinha. 

Mr. Deputy-Speaker: I would like 
to inform the House that on the 24th 
Mareh 1961, Shri Jhulan Sinha moved 
the following mation:-

"That the Bill to provide 
preventLon of hydrogenation 
oIls in India and for matters 
nected therewith be takf"Tl 
considerahlon." 

for 
of 

con-
into 

On the 7th April, 1961 when fur-
ther discussIon on the motion wall 
resumed and after the discussiOn had 
concluded, the House wanted to divide 
on the motion. As there was no 
quorum voting on the mot,ion was post-
poned tm today. 

Now I submit to the vote of the 
House the following motion moved by 
Shri Jhulan Sinha on the 24th March, 
1961. 

The question is: 

"That the Bill to provide far 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith the taken into 
consideration. " 

Shri Jbulan Sinha (Siwan): Have I 
the option to withdraw the challenge 
I Inade that day? 

Shri BraJ Raj Singh (Firozabad) : 
How can he do it? It has to be put 
to Ifne vote of the House. 

Mr. Depu'ty-Speaker: Yes, he can 
ask for the permission of the House. 

Shri Jhulan Sinha: I am not asking 
for permission to wi.thdraw the Bill. 
I made a challenge for division the 
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'ler day. Is it open to me to with-

draw the cnallenge that I made on 
that day? 

An Hon. Member: He does not want 
the division. 

Mr. Deputy-Speaker: I will put it 
to the vote of the House and we can 
decide it by the voice vote. 

The question is: 

"That the Bill to provide for 
prevention uf hydrogenation of 
oils in India for matters con-
nected therewith be taken into 
consideration." 

The motion was negatived. 

!t·n hr!!. 

HINDU SUCCESSION (AMEND-
MENT) BILL-Contd. 

(Amendment of section 14 bll 
Shri Sub birth Ambalam) 

Mr. Deputy-Speaker: The House 
will nOW resume further driscussion of 
the foUowiIng motion moved by Shri 
P. Su bbiah Ambalam on the 7th 
April, lSJ61: 

"That the Bill further to amend 
the Hindu Succession Act, 1956 be 
taken into consideration." 

Out of one hour allotted for the 
discussion of ·the Bill, 41 minutes have 
already' been taken up on the 7th 
April, 1961 and 19 minutes are now 
available. 

Shri Tangamani (Madurai): I rise 
to support the Hindu Succession 
(Amendment) Bill moved by my hon. 
friend Shri Subbiah Ambalam on the 
7th April, 1961. The statemenrt. of 
Objects and Reasons appended to the 
Bill has clearly explained the purpose 
tor which this amending Bin has 
been hrought. Many hon. Members 
have addressed themselves pointedly 

to the specific prosions of this Bill, 
excepting one or two hon. Membel"l 
who, I must submit, had some mia-
conceptions about -the intention of the 
Bill. Otherwise I do not think they 
would have raised the objection that 
;hey did. 

I would like to reiterate that the 
Hindu Succession Act of 1956 confer-
red, for the first time, r ~  right. 
on women, bo,th widows and daughters. 
As the House is aware, the Brj,tiS'h 
Succession Act provides equa I ri ~ 

to men and women alike, that is to 
sons and daughters. If X dies intestate 
leaving a widow and children, accord-
ing to the British practice the widow 
will he entitled to one-third and the 
children to two-thirds of the estate 
iI1I"espective of whether they are 
males or females. Where a person 
dies i.nJtestate leaving only the widow, 
half of the e,;tatJe will go to the widow 
and the other half to the Crown. 

The question did arise on the actual 
definition of "widows" particularly in 
the colonial countries, because in the 
colonies under the British Empire 
in those days there were men who 
were having more than two wives. In 
Malaya, the Chinese nationals who 
were British subjects then had gen-
erally ffiOtI'ethan two wives. The 
riches of a ricn Chinese Malayan weJre 
tested by the number of wives he 
possessed. There was aloo a Privy 
Council decision in a famous case 
known as The Seven Widows Case. 
A Chinese millionaire died, l i ~ 
seven widows and some children. The 
question arose whether the one-third 
share, to which- a widow was entitled, 
was to be shared equally among all 
the seven widows, or whether it wa. 
to be given only to the primary widow, 
because under the Chinese practice 
there were primary wives and sUb-
sidiary wives. 

Shri T. B. Vlttal Rao (Khammam): 
Good God, what is this? 

Shtl Tanga.manl: This was some 
time in earrly 1905. This Privy Council 
decision is there. Their Lordships 
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held that where there are widows, 
that is, where a person died leaving 
widows, we cannot make any distinc-
iion between the widows and ultimate-
ly it was decided that all the widows 
would take the share equally. 

So far as India is concerned this 
rIght, which had been extended under 
the British law, had not been extended 
to the widows or to the daughters. 
All that the Hindu succession Act pro-
vided was only a limited es-tate to the 
widow. So we are happy that, for the 
8rst time in the year 1956, this restric-
_ion was taken away. I may be per-
mimed to quote section 8 of the Hindu 
Succession Act which reads thus: 

"The property of a male Hindu 
dying intestate shall devolve 
according to the provisions of 
this Chapter:-

(a) firstly, upon the heirs, be-
lng the relatives specified 
in class I of the Schedule; 

(b) secondly, if there is no 
heir of class I, then upon the 
heirs, being the relatives 
specified in class II of the 
Schedule." 

M the House is aware, class I of 
the Schedule mentions "the son, 
tlaughter, widow, mother, son of a 
predeceased son, daughter of a pre-
tleceased son and other heirs' and 
.lass 11 refers to the others. 

This particular amending Bill 
wants to give adequate protection both 
~ the widows and the daughters. I 
would like in this connection to read 
.action 14(1) at the Act, of 1956 which 
ays: 

"Any property POssessed by a 
1P. ~ Hindu, whefher acquired 
~  or att.er the commencement 
of this Act, shall be held by her as 
full owner thereof and not as a 
limited owner." 
It a })el'9On died before 1956 when 

Wle Act came Into force, title widow, 
who was entitded. to a limited estate, 
... by virtue of the Act of 1956 ab-

solute lien on the property. This led 
to. c ~ i  abuses. The intention 01 
thiS Bill is only to rootify this lacuna 
and prevent thOse abuses. 

I shiall mention a particular case 
without giving the names. X died ~ 
the year 1951, leaving a widow and 
three daughters. During the life-
time of the deceased all the three 
daughtel'S had been given in maITiage. 
Now, the widow had a limited interest 
in the estate. But by virtue of the 
1956 Act she got absolute interest. 
And what she has done is to give 
away the bulk of her property, which 
she has inherited, to the daughter 
through her first daughter, that is to 
her grand-daughter, and also to her 
son-in-Law, completely depriving the 
other two daughters of any share. It 
may be that she had a special love 
for a particular daughter. The inten-
tion of the legislation is to treat the 
widow and the daughters alike. Here 
is a widow who has got the limited 
estate now developing upon her ab-
solutely, and she is now giving the 
entire property to one of the daughters 
or rathf'r to the daughter through 
that daughter. And the 'Other tw'O 
daughters have absolutely no locus 
standi in the matter, according to this. 

That is why I submit that this 
amending Bill is most appropriate. I 
would also read the relevant portion 
from the amending Bill which wilJ 
show how this is sought to be recti-
fied. I have already read out section 
14 of the 1956 Act. Clause 2 of the Bill 
says: 

"In sub-sectiOn (1) at section a 
of the Hindu Su.ocession Act, 1956, 
the following provisos shall be in-
serted, namely:-

'Provided that where a man has, 
before the commencement of this 
Act, died intestate leaving a 
widow or widows and 'Other female 
heirs mentiOned in class I of the 
Schedule, the widow and the 'Other 
female heirs shall take the pr0-
perty absolutely in accordance 
with the provision at section 10," 
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'Provided further that any alien-

8Itioo. made by the widow without 
cons:id.erSition after 1he commence-
ment of this Act, shall be void to 
the extent of any share in excess 
Of that prescribed in the proviso 
above.' " 

I must really congratulate the hon. 
Member who had drafted this Bill, 
because he has not only provided 
against the abuse which I have men-
tioned, but he has also provided for 
bona fide transfer. There is likely to 
be a bona fide transfer of property; in 
such cases, the second proviso meets 
the ends Of justice. 

I must mention here that we had 
occasion to discuss this matter with 
J'leople who have administered justice, 
and they felt that an amendment such 
as this one would really meet not only 
the ends of j il~ but also the inten_ 
tion of the legislature. 

I would not say more, because many 
hon. Members have dealt with this 
point already. But I am sorry that 
one Member, and that too, a lady 
Member, took serious objection to thiS, 
thinking that We were trying to 
deprive the widow from exercising 
her rights. 

The purpose of this measure is only 
limited, namely to provide equal 
rights to the daughters and the 
widows also, and where the widow has 
done something in a bona fide manner, 
to give adequate protection to that 
bona fide transfer also. 

I find that there is a motion for 
circulation. This is a Bill which needs 
to be circulated, so that we can have 
the views of the Bar Associations and 
the views of those who have adminis-
tered justice, and more particularly, 
from th-e State from which I come. 
This matter has been engaging the 
attention of many of the leading parc-
t\tioners there. 

So, I submit that at least the motion 
for circulation of this Bill may be 
accepted by the House 

Shri Narasimhan (Krishnagiri): I 
request Shri Subbiah Ambalam to 
accept the amendment suggesting that 
the Bill may be circulated for elicit-
ing public opinion thereon, and further, 
I would commend to the Law Minister 
also the acceptance of that amendment. 

Apart from the reasons already 
stated, I have one more reason, and a 
somewhat diff-erent reason. During 
the non-official hour, we discuss ever 
so many things. Many problems are 
discussed here, cutting across party 
lines. It is a kind Of legislative loud 
thinking, and this will be fUTther 
helped, and all our legislations will 
have a better basis if the non-official 
day is used for seeing that current 
problems are examined formally and 
infonnally both inside the HOUSe and 
out.ide the House 

By way of encouraging this kind of 
methodology also, I request the Law 
Minister to accept this motion for 
circulation and thereby set a good 
example towards his other colleagues 
in charge of the other Ministries. I 
had a very bitter experience in the 
ca!Mi of a Bill relating to another 
Ministry, where they declined to enjoy 
the benefit of such loud thinking. 

I hope the Law Minister will accept 
the motion for circulation, and I ap-
peal to the hon. Mover also accept the 
amendment to this effect. 

mn ~~  ~ (+r'fl') : ~ ~ 
r~~  ~ ~ ~  ~  ~  or.r.ft ~ I 

r~ r~ "f4' ~ <:f1;;'1"fi ~  ~ 'l;fn: ~ 
m rr~i c ~  <rQ: ~~. qrf<;lrrlk ~ I 
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it t ~  it ~~ i  ~ 'iQ:T ~ f'F 
~~~ -qq, ~ !:f4", ~~r.  ?{frr lIT f'.f.it 
) ~ ~i  ~ orrt it ~ 'FTlif orrrrir I 

Tbe Deputy Minister of Law (Sbri 
Hajarnavis): I accept the motion for 
circulation, which has been moved by 
some hon. Members, and which, l 
understand, has been accepted by the 
hon. Mover. 

Without dissociating myself in any 
manner with what has happened in 
the case of the other Ministries for 
which no doubt, good and adequate 
reasons exist, what Shri Narasimhan 
has said, strikes, if I may say so, a 
very sympathetic cord in my heart, 
namely that the non-official business 
hour may be employed in examining 
without reference to party loyalties, 
the personal laws of the citizens of 
this country, and that as a result of 
thp cumulative wisdom of this House, 
we may be able to broaden the free-
dom which the various under-privi-
leged persons or the under-privileged 
sex has been abJe to win so far. 

On an earlier occasion, it was given 
to me, it was my privilege, to accept 
a similar motion for circulation. I 
believe that during my tenure, this is 
probably the fourth or the fifth time 
that I am accepting a similar motion. 

The anxiety of the lady Members 
of this House about the House under-
taking an examination of any legisla-
tion which deals with women's right 
to property is understandable. It was 
after a long, a very bitter fight that 
the Hindu women had been able to 
win rights to property, which were 
denied to them under, what in my 
opinion was wrong reading of the 
Hindu texts by alien judges. As a 
result of the efforts of some of the 
leading jurists in Hindu law, and as a 
result of the efforts of both male and 
female reformers of Hindu law, we 
have been able to achieve a great 
deal of reform in Hindu law, which 
We have put On the statute-book. 
There are many who think, and r am 
one of them, that we have not gone 

(Amendment) Bm 
far enough, and that probably we may 
continuously undertake revision of the 
Hindu law, in order to see whether 
thOse rights which have been granted 
to the Hindu women cannot further be 
enlarged. But, any reopening of the 
issue b as certain risks, and it is that 
risk of which the hon. lady Members 
were apprehensive, namely that once 
a provision dealing with the rights 
of the Hindu women to property is 
brought into controversy, it is quite 
possible that instead of progressing 
further, an attempt may be made to 
curtail the rights. 

Now, in this particular Bill, as far 
as I have been able to see, there is no 
such attempt at all, and if there were 
any, I, for one, would certainly very 
strenuously oppose it. 

Two sections are there, which have 
already been referred to in this House. 
One is section 8 which reads thus: 

"The propeTty of a male Hindu 
lying intestate shall devolve 
according to the provisions of this 
Chapter, 'firstly upon heirs, being 
the relatives specified in class I of 
the Schedule.". 

When we go to class I of the Schedule, 
we find that in class I are placed son, 
daughter and widow, so that, if there 
is a Hindu who dies without making a 
will after the Act comes into force, 
then the son, daughter and widow all 
inherit simultaneously. 

The next section which we must 
deal with, and to which amendment 
has been moved now, is section 14, 
which reads thus: 

"Any property possessed by a 
female Hindu, whether acquired 
before or after the commencement 
of this Act shall be held by her as 
full owner thereof and not as a 
limited owner.". 

As a result of this, wherever there W8S 
a Hindu woman in possession of pro_ 
perty as a limited owner, her rights 
were enlarged. 

Under the Hindu law as it stood, 
before this Act came into force, dau-
ghters had no right whatsoever. If at 
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a 11 the daughter had any interest, it 
w;.(s that of a rev'ersion. If a man died 
leaving a widow and a daughter, then 
the widow had a limited interest, and 
the daughter had merely a reversionary 
inbcrest; and it was after the widow's 
limited interest came to an end, either 
by surrender or by her death, that the 
daughter could inherit the property. 

This did not apply to the son, be. 
cause, if there was a son living, then 
after the Hindu Women's Right to 
Property Act came into force, both the 
lion and the mother inherited simul-
taneously; but the daughter did not 
inherit at all, so that, if before the 
Act came into force, the death had 
taken place, then the daughter was 
merely an expectant owner or was 
merely expecting to inherit the pro. 
perty after the death of widow. 

Now as a result of section 14, all the 
rights of the reversioners have disap-
peared completely including that of the 
daughter. There is no ambiguity or 
'Yagueness in it. It was quite possible 
at the time section 14 was enacted to 
move an amendment on the lines of 
the Bill which has been framed by the 
hon. Mover. But that was not done. 
The Hindu law maintained distinction 
already made between the right of the 
!'Ion and that of the daughter. 

It was open to us to lay down a 
principle that the rights of the dau. 
ghter would come into existence only 
after the Act came into force. So far 88 
the daughter as a reversioner was con-
cerned, there was no attempt or desire 
to differentiate her from the other re-
'Yersioners at all. If the nephew was liv-
ing, surely he had to wait till death or 
IJIll'render. Similar is the case with 
the daughter. 

Therefore, I would not agree with 
the hon. Mover when he says that 
there is some kind of lacuna or in-
consistency between one part and the 
other in so far as the framin.g of the 
Act is concerned. We may agree with 
him when he says that the same prin. 
ciple was not applied in the case of 

son and daughter or that retrospective-
ly the rights of the daughter were not 
equated with those of the son. But 1 
will not agree with him when he sayJ 
that this was something which was lost 
sight of at the time the Hindu SucceJ. 
sion Act was framed. 

That leads us to the question whe-
ther wc ought to introduce that prin. 
ciple retrospectively. Now generally 
speaking-I am not laying it down as 
an invariable rule-the legislature 
ought not to undertake any retrospec-
tive legislation unless there are com. 
pelling reasons to SUPPOSe that in 
using certain words We had departed 
from the principle which we had al-
ready enunciated in the Act itself. 11 
there is anything in the Act to show 
that in spite of this principle to which 
we were entirely committed, in choos. 
ing our words we had not been able 
to carry (lut 1 h 11t principle, we might 
take recourse to retrospective legisla-
tion to make the meaning or the inten. 
tion of the legislature clear, so that the 
transactions which the words exclud-
ed by accident, or by wrong choice of 
words might again be brought within 
the scope of the Act. But I submit thP. 
present case does not come within that 
category. But On this matter Govern-
ment themselves will suspend their 
judgment till they have been able 0 
elicit the opinion, as my hon. friend, 
Shri Tangamani said, of Judges who 
have dealt with these cases, of Bar 
Associations who have had experience 
of such cases and so on. Let us llee 
how many cases are actually affected 
by this. If during the time the Act 
is in force, the mischief has already 
been done and transactions have al· 
ready been entered into, then it would, 
I submit, be Wl'ong in principle to un-
dertake legislation in order to unsettle 
a few individual transactions, merely 
because we now find that the principle 
which We think ought to have been. 
applied has not been applied in the 
firSt instance. 

Thirdly-again reverting to what I 
had mentioned earlier in the H011l'le-
so far as these Acts are concerned, 
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I am loath to reopen their provisions. 
There is something in what American 
jurists have said, in living with an 
Act. Let us have the experience of 
thcse Acts. Let us see how they work. 
We have not lived long with this Act. 
It is only four or five years old. Let 
the highest courts decide. Our own 
apprehensions may be alloyed by the 
pronouncements of the highest courts. 
We may read the Act in a particula'r. 
manner. It may be that our first im-
pressions are wrong. After mature 
consideration, aUer the various courts 
have considered the matter and aftE:. 
the matter has been fully debated in 
the highest court, if the highest court 
takes a decision which removes our 
apprehensions, our legislative effort 
would have been in vain. It is not 
that every time that we feel that a 
certain doubt exists about the inter-
pretation of an Act We should rush to 
legislation. After all, in making a 
change in the law that has been ad-
ministered for four or five years only. 
i'l is quite possible that unwittingly 
We might be making a change which 
is worse than the present law. There-
fore, let us see how the Act works. 

Dr. M. S. Aney (Nagpur): May I 
ask the hon. Minister if during these 
four or five years that the Act has 
been in force any case has gone up to 
the Supreme Court and their decisio:1 
liven? 

Shri Hajamavis: As far as I am 
aware, no court, the High Courts or 
the Supreme Court, has probably deaIt 
with this matter. 

Shrimati Renu Chakravartty: (Bas-
trhat): The daughter is considered not 
to have any locus standi even to make 
the appeal. That is what Shri Tanga-
mani tells me. 

Shri N. R. Munlswamy (Vellore): 
Is there any instance brought to the 
notice of Government that there ha, 
been injustice done to the daughter? 

Shri Rajamavis: No such case ~ 
been brought to the notice of Govern-
ment, As far as I have been able to 
aacertain, there is no such case at all. 

Shr1 N. R. MlU1Jswamy: So the am-
endment is premature. 

(Amendment) Bill 
Shri Hajarnavis: These are the 

various considerations. What the Bill 
tries to do is to unsettle retrospective-
ly eertain transactions, to which, as I 
said, prima facie, there is a very seri-
ous objection. If the law is clear, if 
there is nothing to show that the law 
as stated in th-c statute was not in-
tended to be the law, then I submit 
we ought to be slow in making retros-
pective changes. That is the r ~ 
consideration by which we ought to be 
guided. 

It may be that legislation can bd 
better framoed. We could have used a 
clearer or more felicitous phrase whil .. 
framing the Act. But as I said, in all 
theSe Acts there is a great deal of 
deliberation and a gOOd deal of com. 
promise. If we think that the Act is 
a workable Act and is something 
which the people have found satisfac-
tory and which the courts have been 
able to interpret, then I submit that 
it would be nothing but vandalism to 
try to change it every time some ap-
prehension comes to our mind. 

Shri N. R. Muniswamy: Is he not 
accepting the motion for circulation? 

Shri HaJarnavis: These are some of 
the considerations which will have to 
be put in the forefront of our mind 
when We deal with this_ But as I 
said, we will not, at this stage, stifle 
any further discussion of the Bill. So 
Government will accept the motion for 
circulation. 

Shri Subblah Ambalam (Ramana-
thapuram): I am grateful to the hon 
Members who have been kind enoUih 
to support my amendment to section 
14 of. the Hindu Succession Act. I am 
also grateful to some of the Member-
who have expressed certain misappre-
hensions regarding the intention 1)1 
my move. I think that is mainly due 
to not understanding the real impli· 
cations Of my amendment. My am. 
endment dOes not intend to deprive a 
women of a right in the property 
which has been vested in her. But it 
rather tries to enlarge and implement 
the real object of the main Act of 1951J 
I am also grateful to the hon. Minis: 
ter, who has been kind enouih to 
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accept that there are certain hard-
ships which I have pointed out in 
my amendment, for having accepted 
the amendment for circulation of the 
Bill for eliciting public opinion. 

15 hrs. 
But, I am unable to understand the 
argument of the han.. Minister that 
during the past 5 or 6 years, after this 
Act had come into force, no cases have 
been decided by the High Courts Gr 
the Supreme Court. I would like to 
dra\\' his attention to the fact that sec-
tion 14 is so clear that it gives no room 
for any interpretation by a High Court 
or by the Supreme Court. The sectio:t 
is ~ dear that any property possesst.d 
by il female Hindu, whether acquired 
before Or after the commenc-ement of 
this Act shall be held by her as full 
(\'wncr and not as a limited ownet. 
There is not a single word in this sc:::· 
tion which requires any interpretatbT'J. 
of thl, court; and the cases that have 
been decid·ed by the High Courts ha\'e 
been mainly on the interpretation of 
the v;ord 'possessed'. 
To cite an example, I will say thls. 

A WlrjOW, as a limitoed owner, mig'lt 
:lave alienated her property and, ac-
tuallY, when this Act came into r~  

,night not have been in physical pos-
!leSS]',11 of that propP!'!Y. Cases hav(' 
teell brought to th., courts for a deci-
sion·-to give an interpretation of ~ 

word 'possessed'; whether the court 
"'ould consider the purchaser to be in 
,)hys:r.al possession or the widow, wl)o, 
" li ~  owner, has alienated such 
I)r ~r  to be in constructive ~

sion. That has been the nature of the 
cases that have come up for decision 
befol e the High Courts. Therefore. I 
shou'!d say that regarding the rights 
of a widow-as between herself and 
lhe daughters or step-daughters, if 
any.-there has been no occasion "ar 
the r:ourts to decide such issues. 

After I had moved this Bill in this 
HOuse I have received a lot of re-
presentations from people through-
out the country, especially the ~

ghters who have been hard hit by thIS 
se.ction 14. I will give an example. 
Suppose a man died in 1951, leaving 

properties Worth about Rs. 2 lakhs, 
giving an income of about Rs. 5,000 
per year. At the time of death he 
left 3 daughters and a window. 
Under the law then prevailing, the 
window inherited the property as a 
limited owner-in 1951. But, in 1956, 
by virtue of this section 14, she be-
came the abSOlute owner, completely 
depriving any reversionary right of 
the daughters who are living. These 
daughters, under the existing law, 
have no right to this property; and 
this window who is now the absolute 
owner has got every right to gift 
away the property to whomsoever 
she ~. This is the injustice and 
hardship that is being caused "'ty this 
section 14. 

Therefore, my submission would be 
that this is a real lacuna, the intended 
eIfect of this section. When this 
se:'lion was drafted and when the 
Bill was discussed in this House in 
1955 and 1956, a lot of other issues 
and other interpretation3 were raised 
but not any issue similar to the one 
which I have brought in by way of 
amendment. I haVe read the entire 
speeches of the hon. Members then 
and the Minister of Legal Affairs 
then But attention had not been 
focussed on this issue by the hon. 
Member.,. Therefore, I should say 
that this has never been considered; 
nOr had this been pointed out by any 
Member. But, after this Act had 
been passed, all thOSe cases which 
were pending at the time this 
Act was passed were unsuited-
suits which had been filled by the re-
versionary heirs-by virtue of this 
section. This section is so clear that 
the limited owner shall hereafter 
become an absolute owner. The 
courts have no discretion or no chance 
to give any interpretation of this 
section. I submit that Government 
should .... 

Mr. Deputy-S,eaker: Does the 
hon Member agree to the amendment 
lfor 'circulation 

• Shrl Subbiah Ambalam: Yes, I 
tlagree. 
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Mr. Deputy-Speaker: No date been 
given here. Does he want to fix 
some date? 

Shri Subbiah Ambalam: I should 
say that this Bill may be cir-
culated for eliciting public opinion and 
the opinions may be received on or 
before the first of August 1961. 

Mr. Deputy-Speaker: That is all 
right. May I put it lo the House 
then? 

is: 

Shri Subbiah Ambalam: Yes, Sir. 
Mr. Deputy -Speaker: The question 

"That the Bill be circulated for 
the purpose of eliciting opInIOn 
thereon by the 1 st August, 1961." 

The motion was adopted. 

I5.01l hrs. 
ESSENTIAL COMMODITIES 
(FIXATION, REGULATION 

AND CONTROL OF 
PRICES) BILL 

By Shri Narayanankutty Menon 
Shri Narayanankutty Menon: 

(Mukandapuram) : Mr. Deputy-
Speaker, Sir, I beg to move: 

"That the Bill to provide for 
fixation, regulation and control of 
the prices of commodities which 
are essential for the life of the 
eommunity be taken into con-
sidera tion." 

The Bill, as it is stated briefly in 
the Statement of Objects and Reasom 
is intpnded for introducing statutory 
sanction for authorising the Govern-
ment to fix the prices of all essential 
commodities and also to provide for 
punishment for violation of the same. 
The need for the fixation of the prices 
of at least the essential commodities 
will not be questioned by anyone, 
including the spokesmen of Govern-
ment, be.cause, ever since the Second 
Five Year Plan was launched, jt has 
been agreed on all sides that the 
prices of es:;"('ntial commodities and 
also industrial raw materials are 
'Jhooting very high and that because 
of the fluctuations of these prices the 
physical targets of the SP<'ond Five 

(Fixation, Regutation and 
of Prices) Bill 

Year Plan itself were, at one time, 
jeopardised. Therefore, I do 1I10t 

think the ri c~l  underlying this 
Bill will come across much opposition 
from Government. I am not taking 
the time of the House in going into 
details and arguing my case for the 
necessity of introducing such a Bill. 

15.10 hrs. 

lSIlHI JAGANATHO RAO in the Chair] 
Sometime back, the hon. Minister 

of Labour said in this HOUSe that 
between 1939 and 1947 the standard 
of Jiving of the workers declined by 
25 per cent and by 1951 they had just 
recovered the lost ground and by 
1955 the real wages had increased by 
13 per cent but that since 1956 the 
priees started rising and their gainlil 
had to an extent been wiped out. J 
am quoting it to lay threadbare be-
fore the HOUse the fact that though 
there has been during 1939-1961 a 
substantial rise in the total monetary 
emoluments in terms of wages and 
dearness allowance the real wages re-
mained ,;tatic because every time the 
increase in wage, to the workers and 
the middle-class people had systema-
tically been mopped up because of 
fluctuation in prices of essential com-
modities. It is a serious problem 
which has been considered by the 
Government during the last one or 
two years. It has been stated that 
there is a substantial rise in the 
national inc-orne during the two Plan 
periods. Now, the Government itstlf 
has admitted that an enquiry com-
mittee will have to be appointed to 
find out where this increase in the 
national income has gone. When we 
look into the questi·on of increase in 
prices and fluctuation in the price 
structure, it may not be very dimcult 
to find out the actual culprit and the 
place where a substantial part of 
this national income is being taken 
away. Attention was focussed on this 
matter of prices at the time of the 
strike of the Central Government em-
ployee3 and also for sometime when 
the Second Pay Commission was con-
sidering the whole question. There 
has been a consistent demand that the 
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Government should either give in-
creased dearness allowance dccordinst 
to the increase in the cost of livini 
or supply essential commodities at 
fixed prices. The Second Pay Com-
mission considered this question. The 
employees agreed that they would 
not press their claim for i i i ~ 
dearness allowance tagged on to the 
increased cost of living provided the 
Government was prepared to give 
them these essential commodities at 
fixed prices. The Pay ComIl'ission 
found that it was not at all practic-
cable and the Government told tht:m 
'hat it might not be practicable for 
the Government to give even to its 
OWn employees the essential commo-
dities at fixed prices. The tantamounts '0 this that whatever might be the 
sermons' given by the Govtrnmcnt 
about the fixity of these pnccs and 
about there being no inordinate in-
creases, it remains a fact that prices 
are fluctuating. The prices of essential 
eommodities especially are guin'! by 
leaps and bounds. Even since 1939, 
when the Second World War broke 
out a transformation begun to appear 
in the Indian economic scene; the 
prices of all commodities began 10 
rise because of the impact of war,. 
No explanation was required at that 
~i  because in a war economy, it is 
based on inflation alone- that is in-
creased monetary circulation alone. 
When the war ended, in 1946 there 
was wishful thinking even among 
!!erious economic circles in the country 
and the Government that this war-
time increased Pl'ice structure will 
come down and till about 1951 or 
1952, the Government itself was hold-
ing the view that normal times would 
come and the inflationary tendencies 
would go back. When during the war-
1ime the prices began to increase, the 
workers naturally wanted more money 
but that could not be given in terms 
of wages because it was argued that 
U was a temporary phenomenon and 
the pricC!! increased due to war and 
therefore, there was no point in 
giving any incrase in the basic wage 
01 the workers. Therefore, for the 

first time in this coun t.ry, the concep-
tion of dearness allowance was found 
and the workers began to get con-
ceSSIOns for the . increased cost of 
living by means of r ~ allow-
ance. It was understood that this 
phenomenon will be over when the 
war was over and that the inflation-
ary tendencies exhibited in the Indian 
economy due to war would disappear 
vry soon. But inspite of this wishful 
thinking the inflationary tendencies 
and the increase in ric ~ which 
camc during war came to stay for 
ever and that principle- was accepted 
by the Government in appoint:ng the 
Gadgil Committee to go into ~  
question of price increases and the 
cost of living index and fixation of 
basic wages and dearness allowance 
structure. That Committee was ap-
pointed to find out the point .. t 
which the basic wage had to be ftx"d 
and the point from which the dear-
~  allowance was to start. The 

findings of that committee had got an 
extra-ordinary significane as far all 
this Bill is concerned in the light of 
the Indian economic development. n 
went into the question and reC'Ommen-
ded firstly that the increase in price!! 
which was a new phenomenon during 
the war time had come to stay all 11 
part and parCel of the Indian economy 
for ever and secondly, analysing ~  
quantum of increase in prices Jlnd 
the extent this phenomenOn would be 
part and parcel of the Indian economy, 
the committee reported that at lp'l.st 
fifty per cent of the increase at that 
time in 1952 would be a permanent 
feature in the Indian economy and 
about the rest fifty per cent it expres-
sed an opinion that in threE' to flve 
years' time or at the most by the end of 
the First Five Year Plan, the price. 
might come down. Therefore, it re-
commended that half of the deameSi 
allowance should be merged with the 
basic wage of the Government servant. 
Even then the Government was not 
prepared to accept that the inrrease 
in price had become a permanent 
feature of the Indian econom,v and the 
Government wanted to cont..inue it. 
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wishful thinking that things would 
return to prewar level and therefore, 
instead of accepting the Gadgil Com-
mittee report of the merger of 50 
per cent dearness allowance in the 
basic wage as had been recommended 
by the Committee, the Government 
wanted to continue its own idea 
about the prices and said: We are 
not going to merger it with the basic 
wage but we will find out a new term 
for it The new term was: dearness 
pay. That is to say, fifty per cent of 
the dearness allowance was called 
dearness pay and fifty per cent was 
retained as dearness allowance. When 
the First Plan wa3 over and the 
Second Plan was on the anvil, thp 
Indian economy did not show any 
tendency for cutting down ~  prices 
nor was it, as Shri Gadgil Comm:ttee 
had stated, showing any 5ign of ~  

prices coming down by fifty per cent. 
The fluctuation i!wvitably led, when 
then Second Plan was on the anvil, 
to a further incl'ease in prices. 
The history of the Second Five Year 
Plan Over the anvil of which we are 
now standing and reviewing just now 
has shown the fate of this hope. It 
had been declared in the Draft of 
the Second Plan and there were, con-
liistently, assurances given on the floor 
of this House that remedial measures 
would be taken and that the Govern-
ment would see that the prices were 
stabilised at a p')rticular point during 
the Second Plan period. That hope 
had been completely betrayed and 
during the whole of the Second Plan 
period there had been a consistent 
increase in the price structure of not 
only the essential commodities but 
also of industrial raw materials. As a 
result of this, when we reached the 
third year of the Second Plan, Gov-
ernment had to admit that the physi-
cal tal"gets of the Second Plan had 
been substantially affected because of 
the increase in prices. 

The first point I wish to deal with 
at this juncture, though not in detail, 
is this. Some commOn theories have 
been enunciated by the Finance Minis-
ter time and again on the fioor of this 
House. Firstly. there is the theory 

• 
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that in a developing economy it is in-
evitable that there will Ibe fiuctuation 
in prices because the inflationary ten-
dency is part and parcel of a develop-
ing economy. Secondly, in a develop-
ing economy, because of increased 
~ i  and increased money cil'cu-
lat,ion Or pumping more money intG 
the market and beeauile of the increase 
in the capacity of the ordinary man 
to purchase more and more, it is in-
evit!llble that this inflationary ten-
dency through the pumping of more 
and more money in the five year 
Plans into the developing economy 
will exhibit itself in ter.ms of an in-' 
crease in prices of essential commo-
dities. Thirdly, the theory has been 
expounded that it is inevitable in an 
expanding economy that production 
cannot be kept up at certain levelS 
and the price structure varies accord-
ing to the availability of the IJruJuc-
ed ri ~ in the market. When 
all these theories propounded by thJ 
Government are analysed to the core, 
We find that all of them could be ex-
ploded because of the living experi-
ence of all of us in this country. 

Let LIS examine one theory of 
theirs. Is it true that in this country 
the prices of ~ i l commodities 
shoot up every year and come dow. 
for sometime and they again shoot up 
because the prices are governed by 
these eC'onomic laws as propounded 
by the Government? The categorical 

~ r will be that the prices are 
going up in this country not because 
they are governed by the economic 
laws as defined by the Government 
but they are going up due to differ-
ent reasons. 'Dake, fOr example, ont' 
year, namely, the year 1960. In the 
ye.ar 1960, it will be admitted by the 
hon. Minister of Food, there was a 
good crop. 11 was not a very bad 
year as far as the food production in 
the cOllntry was concerned. Taking an 
average, it was not bad at all. Alone 
with that, there was the buffer-stock 
of the new Food Minister, w:hich raa 
into millions of tons which was avail-
able in every part of the country in 
order to .pump to the market when-
ever the need came. Millions of ton. 
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of foodstuffs are lying in the godowns 
in order that the prices could be 
lJta:bilised by that means. There was 
also the classification of cereals and 
also the eating habit! of the people 
in different part of the country. 
Though rice used to be a weak point 
in the Food Ministry, the production 
target of last year was good and the 
attainment wa" also good. 

Secondly, that stock ~ been sup-
plemented by 30,000 tons of rice by 
the Government's barter deal with 
Burma. Therefore, one thing is .:d-
mitted; that there was absolutely no 
shortage in the availability of rice, 
compared to the r i ~ year, 1960. 
Take also the cost of living index in 
1960. Compared to thp cost of living 
index in 1959.-1 am taking the con-
sumer cost of living index-the index 
in 1960 has risen up to 6'4 per cent. 

Take, for example, sugar. The 
Indian sugar has become a mystery! 
Sometimes on the floor of the House, 
one fine morning, it would be said 
that there are surplus siocks of sugar 
in the country and that it is found 
i1mp:::ii.ble to send them away, or at 
least it part of those stocks to be sent 
away. The next morning, you will find 
that there is a deficit stock of sugar 
and that there is scarcity of sugar 
throughout the country! But, in the 
last analysis, you will find that sugar 
production in the CQuntry has ~ c 
up and is of a paCe and pattern that 
bas not been affected ~ ri l  any-
where during all these years. But 
every year a cris'.! af. sugar comes in, 
this month or next month, and you 
will find that in 1959 there was a 
scandalous shortage of sugar through-
out the country, which started from 
Uttar Pradesh, where the ma.,imulU 
quantity of sugar is produced, and 
was felt right down in the southern 
States where the production of sugar 
is comparatively less. This House is 
yet to receive an answer from the 
Food Minister as to the causes of the 
1959 sugar crisis, because one Food 
Minister gives one answer and an-
()ther Minister gives anotber aIUl'Wer! 
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But a reasonable answer-an answer 
which may be squared up and made 
reasonable--'to the effect that there 
was such and such production due to 
the availability of stock and avail-
ability of transport, etc., has not yet 
beengivE:n to us, by anyone of the 
Ministers. Therefore, that also ~ i

bits a mysterious phenomenon, 
whereby none of the economic laws is 
seen to be relevant as far as the risff 
in prices is concerned. 

In any economy, capitalist economy 
or socialist economy, the price struc-
ture should have some relation to the 
cost of the raw material and the over-
all cost of produotion including the 
cost of labour. In none of these com-
modities, including rice, sugar, kero-
sene oil, which is imported, and such 
other commodities, has there been 
any reasonable relationship among 
the different elements constitUling the 
price. If you analyse and try to find 
out if there is any reasonable relation-
ship between the cost uf tl,e raw 
material which constitutes the pro-
duction of sugar. thE' ('ost of wages 
given by ihe ~ll r miIlowll!'I':-' to the 
workers, and t ht· total oVP ra 1 ~ cost of 
production, you will find that there is 
absolutely no relation or no reason-
able relation betwP'n any of these 
elements and the price structure of 
sugar that is prevalent in the market, 
in spite of the fact that the hon. 
D:puty Minister may point out, name-
ly, that the Tariff Commission has 
gon" Into this question. On paper, 
sugar is to be sold at 50 nP. per lb. That 
is the price fixed by the Tariff Com-
mission after going into all these 
questions, such as the cost of labour, 
the cost of the cane, the marginal 
profit that has to be given to the 
middlemen and also the price that hal 
been fixed for the cane. But 
throughout 1959, in no place in this 
country was sugar available at no r.P. 
per Db. In Kerala State, for six 
months continuously, one had to pay 
Re. 1-4-0 per lib. and the average 
price was always Re. 1-2-0 per lb. 
In Delhi also the situation then was not 
dif'l'erent. In all parts of the country 
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including Uttar Pradesh and Bihar 
which grow the major quantity of 
sugar in the whole country, the price 
had gone up to Rs. 1-1-0 or Rs. 1-2-0 
per lb. Is there any relation between 
the cost of sugar and the total cost 
of manufacture on the part of the 
millowners including six per cent. 
marginal return plus 3~ per cent. 
marginal return for the millowners 
for the capital invested and including 
also the reserves? The result of u11 
ibis is just the price of Rs. 1-2-0 
which is far above the Tariff Com-
mission's rate of eight annas. They 
fixed eight annas as a reasonable 
pri'ce which is all-inclusive. Taking 
into account the overhead charges. 
ten annas was taken to be the ulti-
mate cost to the consumer. That 
price itself has not got any reasonable 
relationship to the components of a 
price structure. I have just given one 
example by quoting sugar. 

If you take all the essential com-
modities, it is impossible for anyone 
to find out the variations in the price 
structure a-nd the reasons for fluctua-
tions in the price structure including 
the increase in the price struc-
ture. There is something wrong 
with that, and it is still to be 
found out as to who is responsible for 
this and where all this money is 
going. Indeed, it is not difficult to 
find out at all, when the price struc-
ture is analysed and when l.hl> price 
has not been equally-shared by the 
components which I have already 
pointed out before this House. Ac-
tually, the difference is paid to the 
trader; it is SO obvious that this whole 
surplus has been taken away by the 
middlemen who are the really ex-
ploiting dasses in this country. In 
every case, that is the experience in 
this price structure. All these fiuc-
tuations in prices are artificially 
made. Take for example the textiles. 
When there is absolutely no change 
in the production and the variety of 
cloth even in a particular year, there 
is an artificial crisis coming up in the 
textiles production and the supply in 
the market and the prices Of textiles 
shoot up very high. Mterwarc:b 
there is a surplus in the godowns, 
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and by the time the price has been 
taken away from the consumer by the 
millowner and the middlemen, the 
artificial scarcity stops! In the year 
when these data relating to the pro-
duction of textiles have been publish-
ed, there is abosolutely no deficiency 
in the total production and there was 
no difference even regard to the pat-
tern of textiles compared to the pre-
vious year. 

This leads to one conclusion alone; 
in India, at this time, in regard to the 
rise in prices which has become a 
phenomenon every month here, there 
is no reasonable relationship of the 
rise in pri.ces to the economic deve-
lopment in this country and the eco-
nomic situation in this country. It 
has got only one relationship and 
that is the quantum of exploitation 
by the middlemen ot the consuming 
cLass also, the ordinary people of this 
country. Therefore, it is nO USe giv-
ing excuses in economic terms-that 
in an expanding or a developing 
economy, prices are bOund to go up 
when money is pumped out or the 
market. True, when more money is 
pumped out of the market, there is 
an inflationary tendency, but to that 
extent, production should not have in-
creased. In a case where there is 
sunplus stock as in sugar or textiles, 
even when more money is pumped 
out, and if enough stocks are avail-
able within the consumption rates, 
certainly the prices cannot go up 
at all. In India, it is not at all a 
ca:;e of deficiency in stock, because 
the statistics given by the Central 
Statistical Organisation, according to 
itseU, are thoroughly unreliable be-
cause it lacks scientific basis and they 
do not go into the economic basis of 
these calculations. We find that ac-
cording to Government's report, the 
working cost of living index has in-
creased by 0.4 this month from lust 
month, whereas if you go to the 
market you will have to pay Rs. 1-2-0 
for sugar instead of 8 annas last 
month; one yard of cloth costs " 
annas more this month than last 
month and rice costs exactly double 
the price last month. Yet, the gazette 
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$hows only an increase 01 0.4 in the 
cost of living index. 

Real experience shows that either 
there is s{)mething wrong with the 
statistics prepared or there is some-
thing wrong with your own under-
iltanding. The latter cannot be cor-
rect, because that is the experience 
of all the people in this country. 
Therefore, the real truth is the entire 
lIurplus money fleeced out of the 
pockets of the ordinary people of this 
country does not go into the exche-
quer-even a part of it-as part and 
parcel of the resources for the Plan, 
but this entire money floated by 
racketeering, by means of fiEtecing out 
of the pockets of the ordinary man, 
by creating artificial shortages and 
artificial price increases, goes to the 
private pockets in this country. That 
is why, some way will havt: to be 
found out so that this exploitation 
by the middleman of the ordinary 
people in this country will have to 
be stopped and some sort of measure, 
on the basis of this Bill, will have to 
be introduced at this stage. Other-
wise, not only is it a serious danger 
to the economy of this country, but 
also to the people of this country. 

Government have said many times 
before that they are finding out some 
methods for stalling these prices. 
Yesterd<ty the Finance Minister 
aaid that the people also should 
co-operate with the Government 
in seeing that the prices are 
st.abilised and they should organi3e 
themselves. He was making fun of 
our colleague in the Rajya Sabha, 
Shri Bhupesh Gupta, when he said 
that he interpreted his OWn sermon 
as meaning tha t the people should take 
the law into their own hands. What 
he said was, organise yourselves into 
co-operatives, boycott the shops and 
by that means try to enforce the fixa-
tion of prires. 

I will tell the House a story to show 
how Government are behaving so far 
as prices are concerned. What excise 
duty On kerosene oil is increased, ,the 
hon. Minister says it is by a very 
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small per cent. He began to calcu-
late on the basis of the data supplied 
by the Central Statistical Organisa-
tion and his own staff in the Ministry 
of Finance and he said that because 
of the additional eJreise duty, the total 
increase in the consumers' index will 
be 0.46 per cent. Th'at is his calcu-
lation. I will place before the House 
a classical example as to how calcu-
lations are translated in reality when 
things are sold out. 

The foreign oil companies II.re 
making so much profit and it is agreed 
that profits are to be cut down. Ul-
timately, Government decided to im-
port kerosene oil from Soviet Union, 
because the prices were competitive. 
But when a<.:tually kerosene oil was 
imported, I do not know whether 
any hon. Member of this House knows 
that when actually competition start-
ed in the market, it was not on:,. 
competition, but it was competition 
on the reverse. The Indian 011 
Company imported kerosene oiL It 
h selling kerosene oil in Bombay 0{ 
a little superior variety than what i. 
sold by the oil companies theoretica-
ly. The selling mechanism that Gu.,-
ernment found out is a co-operative 
society in which about 90 per cent. of 
the shareholders are pure Congress-
men. The wholesale selling right. 
Of the Indian Oil Company f,: kero-
sene oil have been given to ,hat co-
operative society. The In,;lan Oil 
Company gives kerosene oil at 99 nP. 
per gallon to the co-operativce society. 
That co-operative society is selling 
that kerosene oil, which is bought at 
99 nP. plus expenses of distribution, 
at Rs. 1'25 to the consumers. !:ven 
though the co-operative society i, 
styled as a consumers' co-operative 
society, the members are the kerosene 
dealers of the City of Bombay. 

The result is, when Russian kero-
sene oil is brought by the hon. Minill-
ted to find a competitive market 
with the foreign oil companies, the 
foreign oil companies sell kerosene at 
Rs. 1.19 per gallon in the City of 
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Bombay while the Indian Oil Com-
pany's comrpetitive price is Rs. 1 ~25  
According to the Finance Minister, he 
will calculate the working class index 
taking the price as Rs. 1:19, because 
the foreign oil companies are selling 
it at this price. I gave this illustra-
tion, because the Indian Oil Company 
gives it at 99 nP. to the so-called co-
operative society, which sells it at 
Rs. l' 25; i.e. at 26 oP per gallon more 
Out of that, not one naya paisa goes 
to the actual expenses, because the 
Indian Oil Company foots the entire 
cost of distdbution and the increase 
in price while the kerosene oil is to 
be delivered at the house-doors. 
This example shows that when prices 
are increased, the increase goes down 
to the pockets of middle-exploiting 
class in the country, unless that is 
che<Jked by means of a legislation to 
prevent the increase in the prices as 
a whole. 

I will just put before the House the 
nature of the increase in prices. 
One cannot just control the prices by 
means of the banking credit system. 
Attempts have been made by the Gov-
ernment during the Second Plan 
period almost even to throttle the 
banking credit system to see whether 
prices will come down. The Govern-
ment have failed, because even though 
repeated attempts were made by the 
Reserve Bank and the Government to 
cUI'lb the credit system in order to see 
whether price increase could be pre-
veruted by that, it has been admitted 
.by the Reserve Bank that this cannot 
be prevented at all by means of con-
tro:ling the credit system in this 
country. All available steps taken 
by Government have met with miser-
able failure. Now ultimately what 
happens is, the exploiting class in 
between which in no way contributes 
either to the national wealth or to 
the national development is taking 
away the surplus money as middle-
men, whtch jeopardises the entire 
Plan and the economic development 
of this country. 

One most important danger in this 
is that the Government itself em-
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ployees 25 lakhs of people. What 
these employees .go to the Government 
and put a straight question. " You 
say the prices are controlled. Either 
give us food materials and essential 
commodities at the prices at which 
you say they are available, in tl:e 
market through your own shoPs or 
you give increased dearness allow-
ance target on to the increased cost 
of living index", by means of an 
ordinance, the strike has been crippled 
by Government. But there is this 
discontent that is all-pervasive in the 
minds of all Government servants, 
which permeates into their own 
families and the society as a whole, 
and Government will not be able to 
prcvE'nt it by a thousand ordnances, 
because this is a question of life and 
death of each Government servant 
and the society of which he is a part. 

Secondly, because of this increase 
alone, the Government calculates the 
financial target of the Third Five 
Year Plan on a particular basis, bu1 
beyond the control of the Govern-
ment, without the Government having 
anything to say in the matter, the 
prices jump up during the Third Five 
Year Plan. Automatically, there-
fore, the physical targets are imme-
diately cut down because of increase 
in prices. Because of these dangers 
inherent in that, and because of the 
Government's own policies of not 
even implementing the declared 
policies of State trading in foodgrains, 
it is absolutely necessary that the 
Government should acceed to a 
measure on the principle that has 
been incorpoI'l8ted in this Bill. 

Sir, before concluding, I shall place 
before this House one thing, that in 
this question no political considera-
tion should come in, because political 
considerations or even economic 
theories, it is believed, by either the 
right or the left, have absolutely no 
place in this case. It has been una-
nimously accepted by the Planning 
Commission that the dangerous trend 
in the fluctuation of prices in this 
country will inevitably jeopardise the 
I~ ll ic 'ieveloment of the count1'7. 
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and therefore some sort of via media 
shoulcl. be found out by this House 
and the Government to see that the 
prices are stabilised at some place or 
the other. 

But the difficul.ty comes in, Sir, that 
the whole approach of the Govern-
ment in this has ,been completely dis-
appointing. On one side, when the 
government servants asked for in-
crease in dearness allowance and 
when the Government did not give 
they said that unless the Government 
gave them dearness allowance tagged 
on to the cost of living index they 
would go on strike, the Government 
did not have any hesitation in brini-
ing out an Ordinance completely ban-
ning the strikes. There the funda-
mental right automatically is affected. 
But now, when a Bill saying that a 
man who sells an essellitial commodity 
at exhorbitant prices at the cost of 
the community should be imprisoned 
by means of a law P8SSed by this 
House, then the Finance Minister says, 
as he said yesterday, that the proc('ss 
of democracy is very very long but 
the ultimaste resulit is very very sweet. 
Sir, the process of democracy has no 
fundamental rights, nO rights of human 
beings, and all this slow process is 
applicable, according to the Finance 
Minister and the Government, only 
to one class, and that is the exploitinl 
class whereas the fundamental rights 
as ~ ci  in the first part of arti-
cle 19 of the Constitut:i.on and as they 
wpply to the working classes and the 
toiling people of this country can be 
taken away by one stroke of the Pre-
sidenial pen, by mean of an Ordi-
nance. The slow process of demo-
cracy is absent in that sector. The 
slow process of democracy is absent 
only in this part. 

Therelfore, I appeal to the Govern-
meilit that this is a serious problem in 
whidh so much of danger is inherent, 
and a solutiOn should be found out by 
the Governinent in order that at least 
during the Third Plan period the prices 
of at least tflhe essential commodities 
will be stabilised. And, the only 
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method of stalbilisation is by bringinl 
oUlt a legislation of this kind, whereby 
deterrent punishment should be pre-
scribed for all those who sell these 
essential commodtties a.t prices higher 
tJhan thOSe that have been fixed. 

Sir, I move the Bill for consider-
ation. 

Mr. Chairman: MotiOn moved: 

"That the BiU to provide for 
fixation, regulation and control 
of 'the prices of commodities 
which are esse'llJtial for the life of 
the community he taken into con-
siderat:i.On." 

The time allotted is H hours. The 
hon Mover has taken nearly 40 
i ~ . May I know how much 

time the hon. Minister will takc? 

The Deputy Minister of Food and 
Agriculture (Shrl A. M. Thomas): 
About 20 minUltes. 

Mr. Chairman: May I know how 
many hon. Members would like to 
take pall"t in this debate? 

Some Hon. Members- rose 

Mr. Chainnan: I find tha.t four hon. 
MembelI'S would like to speak On this 
Bill. Each hon. Member may confine 
his remarks to 8 or 10 minutes. Raja 
Mahendra 'Aratalp. 

Raja Mahendra Pratap (Mathura): 
Sir, I have only to say a few words. 
It appears to me that the Bill is some 
such a Bill th8It it will be asked to-
morrow of the Government to pass 
a Bill saying that no one will catch 
cold. There are certain laws which 
govern the prices of commodities. I 
have travelled five times round the 
world. I never saw in any country 
any such law which will govern the 
prices. Yes, in case of war it was, of 
course, ordered that a certain com-
modity will be sold at a certain price. 
But tn what circumstances was it 
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done? When the Government control-
led all that was produced, they fixed 
the prices. Are We now in a war 
situatdon? Are we to regulate the 
priCes or are we-~ give freedom to 
the people to buy and sell as they 
like? I believe, Sir, that prices can-
not be fixed. because prices are gov-
erned bv the law of production and 
use by the people. What I mean to 
sav Is. if productiOn is in very great 
quantity and people do not want aF 
much as is produced. the prices wil 
naturallv be very low. If, on ~ 

other hand. people need more and the 
rommodities are not in enough quan-
tities, then flhe prices will go up. It 
is very simple and very clear. 

Under the present dt'Cumstances 
(}bta,ining here, I see that too many 
notes are prin1Rd and salaries are 
raised. When salaries are raised a 
~ . . deal, SU'Ppo!'ling I get Rs. 2.000 
oe,- month and my servant CmYIes and 
tells me that wheat has become very 
dear. I will ten him to e-o and buy 
whea+ wh'lt.ever the pr'ce i~ bec'luse I 
have enrme-h monev. Therefore. when 
therp is not enoue-h suPplv in the mar-
kErt and pf>'ODle have got enoulth money 
to buy naturally the prices will go 
up. 

I only beg to !lay that this Bi11 ll'i 
entirelv useles.s. It alIso robs people 
nf freedom in their daily life. 

I can also r",fer to one ot:her point. 
Y knoW Shri Menon is a Communist. 
T mav sav somethin,P.' about Soviet 
Russia. i was in Soviet RU!lsia. 

SliM Narayanankutty Menrm: When? 

Raja Mahendra Pratap: Long ago. 

Shri BraJ Raj Stne-h (Firozabad): 
When he was not bom. 

Raia Mallenilra Prata1J: Yes. per-
ham when he was not born. There 

~ Government had flxed th(> prices. 
When I went to the market there to 
'l'et some ee-'l's. I /tot them at prices 
hil!'her than th .. prices fixed by the 
Government. Russi'lln women came to 

Control of Prices) Bill 
the market with baskets full of eggs. 
When r told them that I wanted ~ 
eggs, they said that I could get any 
amount of eggs and I bought for one 
rouble one egg. 

Shri Narayanankutty Menon: That 
is very cheap. 

Raja Mahendra Pratap: Then some 
pOlicemen came. When those women 
saw the policemen they ran away. 
They were afraid of policemen. Now. 
suoh things go on. 

Then, as regards roubles-that is 
also my ri~c i  Soviet Russia. 
though it was fixed that roubles would 
be sold ata certain fixed price but In 
thE market there were lot of roubles. 
So ilt happened that with very little 
money in English pounds or American 
dollars one cOuld lead a high life in 
Soviet Russia. With two English 
pounds in my pocket I could buy a 
first class ficket for what you call 
here "air-conditioned", there they 
called-"Dll11man car" from a place in 
Siberia to Moscow,. The price was 
about 500 roubles. I only mean to 
point nut that you cannot control the 
prices as you ~~  in the Bill. If 
you like that people will not have to 
bother about the rise in prices. then 
the only way is. as I suggested. that 
salaries may be given in commodi-
ties. 

Shrf Naravanankutty Menon: That 
is what y said. 

Raja Mallenilra Pratan· That is pos-
sible. I presented to Comrade Lenin 
a plan that instead of l ~ your 
notes. promising to pay so much silver 
or ~  for the!le pieces of note, pro-
mise that they will I!e1; one ton of 
coal. Or so many pound!! of wheat, or 
so mRny pounds of rice. That yau can 
do. But when you are ri l ~ the 
notes and when, for I ~ l c . they are 
free tn nrooul'e as th .. y like. vou can-
not flx the mices. That Is all what 
T would like to ~ . 
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~)I l ~ ~~ ~ 

W ~ ..". ~ 'fiT RI1Rr ~ ~ I 

q:qqt41q ~ ~ ~ i11P1 i~ ~ 

~ ~ GR:cmJ W SJCfin: mlf ~ it 
~ ~ fit; ~ <fiT CfiTf qq ~ 
~ ~~ I ~~~  

it m ir.i;; ~ ~ it ~ ..". ~ ~ 
" ~ ~ mlf ~ ..". ll ~ i l 
ct\" ~ ~ ~ ~ ~l  ctr ~ 
i ~~~ i~~~ 

fit; ~ ~ f.t;ffi" ~ ~ <tiT ~ 
~ i ~ ffi ~ Cfilli ~ ~ ;;@ 
~ I ~ ft;ro: ~ ~ fit; mtr ~ 
~ ~ <tiT f.tim ~ ~ ~ i~ I 

~ ~ ~ ~ ~ <tiT f.t;ffi" ~ ~ 
~ m 'fiT W<if ~ ~ ffi ~ if; 

~ ~ W<if '4T ~ mcTT ~ fit; ~ 

if; ~ 'fiT \ill ~ ~ ~ ~ 

~~i ~~~~ 

~ Il~~1 ~i  

~ ~ It>:r 1fAT ;;rr.rr ~ I g;ffi 

~ ~ lj" ~ ~ fit; f.t;ffi" ~ 'fiT f;rn';;r 

~ l r~~~~~ 

Cfi'4T '4T ~ ~ ~ if@ f.t;lrr 
;;rr.rr l ~ ~ \ill ~ X 0 ~ ~ 
WI" it ~ ~ ofR if; ~ 'fiT 
1fI'MIT ~ ~ ~ I ~ ~
~ i ~~c r~~ , . 
~ ~ ;; t.ft ~ I mtr ~ <tiT 
~ I ~ m.: ~ ) 'fiT ~ ~ 

i ~~ I ~~~ 

~ ~ i ~ lI  ~ 'fiT ~ 

ltiUof n m X m srfu -q;; ~ ~ 
i5fRIT ~ I W ~ ~ ~ 

<fiT ,;m:;T t, ~ ffi:'qj ~ ~ 
~~~~ I ~~~ r r 

~~~~~ i ir~ 

~~ r ~ I ~~~~ 
.fiI; m-~ W<if ~ ~ ~ fit; lift 
~~~~~~ 

m ~ UCfiT \ifl'Q;, ~ ~ tT ~ 

of Prices) Bin 

~ '4T ~ fit; ~ <tiT '4T iififffi' rfit 
~ ctr ~ ~ lA+Jf.t i~ ~ bR:r 
~ <fiT ~ if@ ~  ~ I 

~ <tiT '4T ~ ~ ~ ctr 
~ ;;@ ~ ~ f;rn';;r fit; m-

j1 ~~~~1 

l ~~~~ iIl i  
mlf ~ ctr ll ~ i l ctr ~ ~ 
~ I ~ ~~~I 1 it mcTT ~ ~ ~ 
~ \ilIm ~ ~ r \iffi1T ~ ~ ~ 

~ CfiT Cfi'4T W«'1' ;;@ f.t;lrr If'IT I 
~ 1ru f.rcfG"i' ~ fit; ~ ~ 
• ~ fit; q:qq<ifq ~  if; qRurrrif 

<tiT mlf iififffi' ~ ~ I  ~ ffi ~ 
~ ~ <:l CfiVIT ~ fit; fit;ffi :qTiif 

CfiT ~ ~  GOfi ~ ~ 

~ ~ if; lil~ ~ \ilIm;; ~ 

~I 

~i ~~ r ll  

ctr ~ fit; \ill ~ CfiI(<-CfIYll ~ ~ ~ 
~ am: it ffi ~ <:l ~ ~ ~~ 
fit; ~ ~ Olj"lj" f.t;w:rr ~  ~1 i 1  

\ill ~ <-<faT it w ~ ~ I ~ 

fct;m;; ~ ~ ~ ~ om: it ~ ~ 
CfiT W«'1' ;;@ f.t;lrr \iffi1T fit; ~ ~ 

~ 'flIT ~ I \I'iI' l~ ~ ~1 ~ f'fi 

fct;m;; ctr w ctr g{ ~ CfiT ~ \ilI"m 
;; ~ ~  il ~ i ~ f<{ IT if ~ >T <1'1' 
m% ~ ~ 'l;{n:rTI f'fi ~ i ~ 

~ i  ~ 'liT i~c  f '1.11: ~  
\ifl'Q; m.: tt'f. ~ ~ ~ ~ ~  

'1' r~ I lift ~ ?J:m ;;@ f.t;lrr ffi 
~ ~ ~ ~ fit; ~ fit;ffiif 

~~ i~~~ 

~cr flro <{T ~ ~ iil'iiI' ~ i 
~~ ~ ~~ ~ ~~ crT ~ 
~ iiIW ~ ~ I ~~I 1 CfiT 

fi:r$r i~ m ~ CfiT ~ W amr 
CfiT mfT ~ fit; ~ fct;m;; ctr tfimi 
ifTiifR it mID ~ ffi ~ <{T'q Pm WIT 
\i1"rnT ~ ~ ~ m ~ ~ tfimi ~ 
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;;miT ~ crT ~ <nli em flrlrr \iI'ffiT ~ I 

mq- ~ Ai m;; ~ ~ ~ q-{ ~ 
'tiT <nli ~ ¥ ~ If'1" 'IT ~ . i 1  orR if 
~ <nli ~ 0 ~  ~ X ~  ~ 0 ~ 

qn: 'Ii@ 'Ii@ crT ~ ¥ ~ If'1" a<fi ~ iflff 

~~~~ ~i l  I ~~ 
~ \iI'ffiT ~  ;; crT ~ <nli ~ ~ 
~ i ~~~~ ~ 
'fiT mo1 ~ ~ I ~ m tfil'lR 'fiT 
ofT:;f it' ~ ~ qrn 00 ~ I ~ 
W11: ~ it' ~ ctT mr ~ ~ 
aT ~ ~ ~ ~ Ai ror :;:fR 
'fiT ~ ~ <fmfT ~ ~ m ~ 
i c ~~~I~~~ 
~ 'tiT <nli ~ 'fi1:'1T _ 

~~~~ . ~~~  

Ai ~ a<fi ~ if ~ 00 
if ~~ ~~ .ir ~~ I 

~ ~ \Ufm <nli omrr ~ aT m 
~ 'fiT 1lffiT'1" ~ ~ ~ ~ 
~ i ~ 1~~ I ~ 
~i ~i ~ ~ I 

~c ~ ~ ri ~i  
fct;m;; ctT q;m;r ~ if m ~ crT, 
~ Ai mq-~ w ,t ~  ~ 

~ ftmrr 'q'ffi" ;;mrr ~ ~ 'fAi ~ 
'tiT <nli ~ ~ iflff ~ ~ ~ ~ 
~ Ai ~ ~ ~ f.tim;; 'fiT m 
m ~l  m ~ wr:fT ~ ctT 
~ 1 ~~l ~~~ 
~I 

It° ~ ~ ~ Ai lift ~ ~ 
~ ctT ~ 'tiT ~ 'fi1:'1T t:-
~ -m ~ ~~~ ml1T Ifn" 
~ 'fmrT ~  ~ ~ ~ 
If>1' \I fCltWM I <tiT :;;ft\;ff 'tiT <nli f.:rft:;«r 
ifiVIT ~ ~ ~ ~ Ai ~ ~ 
~ ~ iij  ~ m-r ~r 'tiT 
~~~  ~~~ ~I 
~I 1 if m...w "'I «<lIon if ~ t 

• 

(Fixation, Regulation and 
Control of Prices) Bill 

~ ft;rQ; crT ~ ~ ~ flrlrr \iI'ffiT ~ 
Ai ~ :;ft';ir ~ <nli q-{ ~ ~ ror 
:;ft';ir 'fiT ~i ~ 1'1 it' 1.9 0 ~ ~ 
~ ~ ~  ~ lffi1' it' ~ 0lP1 'tiT 

~ rn it' ft;rQ; ~ it lfiTt ~ r  

~i l ~ I ~~~i l ~ 
~ ~ m W ~ Ai "mer "ijCRfT 

~ qqf ~ q-{ ~ 'tiT ~~  

~ i ~~~ 1 ~ l  
~ q-{ ~ qqf IR: ~ 'tiT ~ 

~ ~ I ~ . i 1  ~ ~ ~ Ai '('1' 

ffi;:ff ~ q-{ ~ 'tiT ~ ~ 

~ i ~~ I rcr ~~ 
~~~~~i i ~~ 
~ ifi& ~ I qqf it' Ut if, ~ it aT ~ 
~ ~ ~ if ~ 1 r~ i~ 

~~~ ~ I aT im ~ 
~ Ai;;rif a<fi Aim;; ctT .rocm: 
'tiT ~ 0lP1 ~ ~ f.r;lfr \iI'ffiT Qif ~ 

Aim;; 'tiT m-ur ~ ~~ I 

16 hrs. 

~~~~~ I 
lift ~ llT'1" fu1fr \ifT1Z Ai ~ ~ ~ 
'tiT mer ~ X ~ If'1" ~ ~ orR if ~ 
~ ~ 0 liT ~ ~ ~ If'1" a<fi ~ \ifT1Z, 
~ ~ ~ ~ llT'1" ft;rzrr \ifT1Z Ai 
fifim"'1" ~ ~ 'tiT ~ ~ ~ 
iifTiiI"n: if ffiijT ~ ~ ~ m ~ 
~ ~  ~  crT GTf:;:r CffiIl ~ X 0 0 ~ 

m Ifn" ~ 1ff1'!fiT ~ lim ~ 
~ i~  ~ ~ 'fiT ~ ~ 
~ 'fiT sr:wr 'fi1:'1T ~ I itu 
f.m;r ~ fit; ~ ~ ft;rQ; 'fllf ~ 
~ iI'it liT ;; iI'it ~ ifiT{ ~ ~ 
l ~ 1 < fctilfT ~ ~ ~ ~ 

'>Ih: ~ ~ it' ~ ctT ~r 
ctT "IT ~ I \I'r{ ~ 'fi1:'1T lfiTt ;nrm 

1l ~1 ~~i ~~ ~ 
0lfl'!fTU ~ m ~ it' ~ m mer q-{ 

~~~~ ~~~  
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['.it .. ~ ~ 

~~~~ i~ilIli~ 

~ UJf ~~  ~ I ~ ~ ~ 
~ CfiViT.;> ~ f1f; ;r ffi ~ "liT 
if.f ~ ~ ;r ~ "liT if.f ~ I 
~ ft;rQ: Jro ~ f.:r«;; ~ fit; iifW (fcfi 
~ IJft ~ IfiT ~ ~ ~ "liT ~ 
~~~ .rr~ i ~~~ 

~ itffi' ~ m erR if; mer if ~ ~ 
~~~i i ~~ 

~I ~~ i i ~ 

~ ~~ 

~ ;;IT m m crnrr ~ m ~ ;ft 
~r ~  ~~ 
oqmU ~  m lfIli ;ft ~ ~ 
~ fiI;ffi ~ if ~ X 0 tfiT ro ~ \Ufro 
~ ;r ~ I i>fGI" ~ ~ ~ !fir 
s&,ql«ot ~ ~ ~ ~ 1  ~. 

'dNI«Cfl) ~ ~ 00 if; ~  
I ~~~ 11l~~ .  

~~ I ~~~ I ~ 
w fiffl" ;ft ~ !fi ~ ~ Of ~~  
w ~ "liT lfl1T ~ ~ fit; ~ 
~ q .... qtW:i ~  ~ iART ~ 

~~~i ~I ~~ 

aT wif; ~ ctftf ...-ru ~ ~ f.f; 
'llqq4'" ~ if; iUlT W ~ ~ f.ror 
~ ~ ~ Of ffi 'dNI«Cfl'j if; ~ "liT 
{Tf.r ~ 'lh: Of ~ .  if; ~ "liT 

~~I ~ll~~ i 
~ ~ ~ ~ ~ f.f; ~  

IfiT ~ 0 tfiT ro ~ \i4'ro iUlT;r t.f ~cr 
~~~i i ~~ r 

~~~ i ~~~~  

~i ~ij1 i ~ ~~~~ 

~ if; r~  I ~ ~ i  

~~~ l~~r  

~~~~i ~~ c  

Iti(f ~ Of ~ fit; ~ ~ \i4'ro ~  

'tlr.fJ ~ t ~ ~ ~ '111;, 
i~ ~ Of ~ I 

of Prices) Bill 

~~ ralo "Rft ~~ ~) : ~  
~ ....... . 

Shri Narayanankutty Menon: In 
English please as the hon. Minister 
does not understand Hindi. 

Ch. Ranblr Singh: I am more inter-
ested in my electorate. 

Shri Narayanankutty Menon: Let 
Us also have the pleasure of under-
standing your speech. 

~  ~~ ~  : ~~  
1l ~ ~ fit; ~ ~) i ~ ~ ~ 

~~~i ~~i  

~ i ~i ~ ~ 

m ~  ifiT1r m ~ ~) <tit com: 
~~~ ~ ~i ii ~~  

~ if; ~ ::m ifiT1r m cmr ~ ~ 

~ com: WGTiifif ~ t ~ it ~  
~  I ~ ~ tfl'feF<Lll if ifiT1r ifi"ffl 
~  ~ .,'",F<lli ~ ~ ~ ~ 
mf ~ if ifiT1r CR'd ~ I ~ ~ ~ 

~ ~ it ~ if ifiT1r ~ ~ 
~ ~ ~ "flfi;:r it 1l1 ~  ~  
~ mq ~ ~  ~ j r~ I i ~  

~~~ ~ .r~ I 

llit ~ ~ it r~ ;ft 
~~~~ l ~~  

~ f.f; ~ ~ ~ l 1~1c 1 

i ~~~~~~ ~i  

mer ;;@ ~ ~ ~ .  mfm 'dWIiT 
1 i ~~~~~ . ~ 

~ ~  f1f;;; it' CI'Wr ~ ~ if; ~ 
~ it' ft;rQ: ~ ~ fl:r'I' IIfiT( 1i i1~ 
~  IifilTf ar;;TiIT ~ ~ I WR: ~ fu'c#i 
~~ ~~~ ~i  

~ Itili IifiT<m m IifilTf iJiI'RT ~ ~ 
~~~I i ~~~ i i~ I 

~ ffi ~ it ~ ~  t ~ <fll¥ 
~~~ 11l~~ . ~~ 

~~I i ~~~ ~ 
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~ ~~ ~ ~ 

~~ I ~~I 

~ ~  'q'fq' ~ ~ Ai 
~ !ffiIlCRi ~ ~ ~ W ~ 
~~~~~ 

r ~~ri ~~~~~ 

~ ~ ~~c l ~ 

fCfilIT ~ I 

~ ~ ~ ~ ~ ~ ~ t ~ 0 ~ 

~ ":(tc; ifi ~ ~ of or ~  ~ r.r ~~ 

~ 0  0 ifi ~ 'q!flIT i i~ m ~ ~ I 
~  ~ lI ~~~~~~~~  

it; fm!; ~  gm ~ fifi ~ ~ ~ 
l ~ l 

'I;f+fT 'Sf@Cfifi l ~~ it fem ffi 
r~~ 'fiT ~ f'filfT ¥.iT 'l;fR ~  ~ 
~ ifiT '+I'T r~ f'filfT ¥.fT ~ ~ 

~ ~ ~ ~ it ~ ~  <tt 
iIifi T T ~ ;;r<O'if it i i~ ¥.fT I ~ 'ift 
~ ~ ~~ ~~rr it ~  ¥.fT J;fR 1l" ~ 
~ fifi 'l;fr;;r 'ift ~ w =<fi;;r ;rrr ~ 
ifiT fifi ~  ~  l ~~ <tf\' ~ ~ iIrt 
it m ~ ~ ~ ~i  ~ ~  

~ I IT" m ~ r ifit ~ 

~ ~ fifi ~~ ili ~~ aU'fiT ~ t 
fifi ifiT{ ~  ~ ~ J;fR ~ 
i i l ~~~1 ~~~ 

r~  ~ rr ~ 'Wf ~r  
~l ir ~~ mmrr ~ ~ ;aq-J(I'RII 

~ 'i{T;;r ifit ~~ rn ~ ~ i ~ ~ 

"  I 'I;fif ~ ;ft;ft <tt ~ 'itfro t 
~  ;aq-+rr.rnr ifit i I ~ f'fi ~ ;{RT WAf 
r ~ ~ ~ I 'ifT;;T . ~ m ~ ~ 
~  I ~ ~~ i i~ rr 

tfR tri'if ~ ~ 'ift;:iT ¥f « ~ ~ 
~ ~  ~~ l ~ ~  ~ flfi q: 
'if');ft-~  rr ~.. I 'I;fif 1rtT Wi it ~ i  
ft;r 'fit( «M¢ ~ ~ ~ ~ 

• 

of Prices) Bill 

IfiT ~ ~ rn 'II't ~ ~  

~ I If" m ~I ~ fifi ~ ~c il ll 

~Pr ~  ~~ ~ ~ f!fi ~ ~  
~ i ~ 00 ;fR ifiT ~~ ifi'( 
~ if, ~ ~~ i~ ~ ~ i r~. ~ ~ .. 
~  i ~ ~ 'I;f;n;;r IfiT ~ ~  "IT ~ 

~  IfiT ~  ~  ~ ~ ~ 

c ~ rr ~1 

1!'l ~ t I ~ ~ ~~ 

r ~ it ri" "!flIT ~~ iI'T(f ~ ~ 

~ ~ ~ f'filfT t l ~ ifffl iT ~ 
ifiTfmr '1ft ;;rr ~~  ~ fifi ~ Wfift twr 
~~l ~ ~ 

~ ~  ~ lmIfiT ~ ~ 'ifl'?im ~ 
mq- mq- qi m <tt 1/1 ~ m, 
~ ~ mq- it q" ;tT -00-'ift ~ 
~ i  f;;u "ffcn;r ~ ~ rr m I 

~~ ~~ 'fiT ~ ~ I 'I;fif ~ 

~ ri ij l 1~  ~ ~ ~  q 
~ +I'm 'fit ~ ~ « ~ ~ 
f ~I irr ~ ~i  ~ ~~ rn ~ I 
'I;fif ~ ~~ ~~ ;tT ~ ~ t fifi 
~ .r  ~ i i ri" qJ ~ ~ 'l;fR 
ri ~ IfiT li!flIT ~  ~ ~ 
!fl:: ~ 1m t ~ ~ m ~~ 

~ ~ i  ifffl;;(f ~  I ~ jl i I 

~ m rovf ;tT ~  ifffl ~ r r t I 

~ 1~ i ~ ~ t, ~ ~ If.l 
~ ~ ~~ ~~  

CfQ: ~ ifr m it i~ qR ifl;;r=t ~ 
UiT ~  ~ i ~ I ~ ~ « 'irt 
~1 i ~ ~~ 

;{RT ~  t, ~ ;ft;ft ~  ~ t q 
~ ;ftift ~ ~ $;n ~ I iii! 
'l' m lfit ~l~ ~r t, q ~ 

4IR "" ~ ~i I ~ at ~ 
il ) ~ ~~  I 

~ ;;(f ~ ~ ~ ~ q'4t ~ 

~ ~ ~ ~ it ~~ ami" ifi ~ 
~ It vft filfi ~ ~ ltij iif1rr1n 
~~I i 1 ~I~~ 
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[;fro ~ fu'U 
00 ~ ~) ~ ~ ffi:r it ~  .ij-rrnr 
~ it i~ tfi* ~  ~ I fri ~ i ~ 

~~ ifil tfioF ~ :q-'h: fm f'fi ~ ~ 

~~ ~1 l  ~ ~ I ~ CfCfi ~ 

'fiT ~~ ~ «Nrw iI ~ ~ ~ m:r 
'lR ~ ~ ffi:r it ~ it ~ q;;{; 
~ ~ l  ~ :q-'h: Of ~  'fiT{ 3 ~ ~ r it 
i~ tfit mm ~  ~~  tfioF ;ijCtiT 
~ it m ;;rrm ~ q'h: ~ \;f11T gm 
~ ~ l ~ ~ ~ :q-'h: ~ ~ 

~ ~ 'fi) ~  ~ ~ ~  

~ 1t'1 'fir OTTClT ~ ~  ~~ ~  ~ ~ 

'fi) ~ t:J; ~ l it 'f>"!:<i ~  ~ I tfif 
~ cr TCfiT ~ i mq; ~ :q-"R 
~~ ~~ 'fiT ~ itlfT ~  ~ ~ ;;;or f'li 
~  rn 3 ~ 'filf ~~ <im'f I 
\ifiI" CfCfi ~ ~ rii  ~ ~i  cror CfCfi ~ 
'fiT ~ ~ij ~  ~ ? ~ ~ li ~~ '8qr.tT 
~~ ~ I i~ OTT ~~ m ~ 
'l'h: CfifoiOf ~ ij-m ~  ~ ~ 

~I 

!tfGf 'fiR ~  ilfTOfitT f'f> ~  ~ i 

~I  ~ ~ ~ it ~ ~~ ~~ it c ~~~ 
~)lr  ~  ~ I iiR' it OTTCf ~~ ~~  
~ if; OTr<r ~~ ~~ I ~  ii~ 'fiT ~ 

cr'fi CfffiIT ~ ~ t:J;'li q'ilfTq 'fiT f'f>l1T<1" 

~  it ;:na-~11 ~ f'f> ~ ~ t 1(1.9 ~ 

~ i ~ 'tiT 'f>Tmr ~ T.: ~ . >rfu 1t'1 vft 
\ifil f'fi ~ ~ i ~ ~ l( ~ . srfcr 1t'1 
~ ~ I ~~ ~ ~  it arrt it 1{" 
~ Ofm1ffi ~ ~ f'fi ;;rT mOf 
~ 0 ~~  n ~~ ~  ~ ~ .~ 11<1" ~ 
~ lIfT ~  'C11Of ~~ ~ it ~ 

\ ~ llOf CfCfi fifCfiT ~ I ~  lilT cit ~ 
~ ~  ~ iifOr ~ itOf;:r ~ ~ 

~ f'ti ~ ~ ~  ~ ~  'lCfT ~ f'fi ~ 
~ij mlfit ~ ~  f'ti ~ ire rn 
~~ iffi1" 'tiT ~ rn ~ f'fi ~11 ~ 
~ I ~ I ~~ 1r  ~  ~  ~ 

ir ~ !"(fPfT ~ i  ~ ;;rrcrr t 

Regulation and ' 
Control of Prices) Bill 

:q-'h: ~  ~ i  T ~  'fiT ~~ .. 

~ ilfTClT ~ ~  ~  ~~ ~ ~ ~~ • 
9;fT<fT;;r ~ 'tiT ilfTcrT ~ I ~ .. ~ 11 ~ Of'hi 

~ ~ ~~ ~  ~~ f'fi ~ lfNT-
cnlfi ~ i  ~  ~ :q-'h: ~~ ~ ij-~ 
~ I  'liT <iR ~ ~ ~ " .• 

P..tT ~ 0i~ "ifl ~ r r : ~~ 

ifr'f lffuJ: ~  far<; cr) 'ffiT i ~ I 

~  ~~ ~ : ~ fon;r ~ 
'f>I'1Of ~ ~ ij-~  mT 'f>Tll ~ ~  
Cfn1T OfQ:T ~ I 1{" li~ ~~  I ~  

If; ~ i  ~  ~ ~  "4"" ~ ~ ~cr  

~ f'li ~ ~  'f>T'H ~  ~  f'li cf ~ 
~  ~ m<T ~ c ~  ~  ~ I ~ m<T 
~ ~ ~~ 'fiT ~ ~ ~  ~~ <fiT 

~~~~~~ i ~~~ 

~ I CfiR<1" 'f>T OTT ~ ~ 1 ~  'fiFf<1" 
'fiT ~  ~ ~ crr ~ ~ m.T _ 
flJi<IT iflIT ~ I "4"""lf\' ~ 1  arrcrr <fiT ;rr;f.r 
If; f<il{ ~~ ~) ~  ~ wn: ~~ <tfT ~ 
~ \ i ~ ~ gfffi 'fiT "If\' ~~ ~ 
~ \iITlf-m ~ ~ 0 <im ~ 

~~~~~~ ~ ~ ~ ~ mq--
~ ~ ~~  r ~  "It ~ ~ 

tfGT m ~  crT ;rem: \?:T ~ ~  ~ 

ifTi>RT tfGT ~~  eft ifTi>RT ~ ~

~ ~ ~  <fiT ~ ~  ~ ~

f;;rm lt1i" ~ l ~ ~  ~ i  ffi ~ ~ 
:q-n: ~ ~  "It WT ~ ~ ~ ~ 
m ~  "It "(9i ~ i <fiT "If\' ~  ~ 

~ <fiT "If\' m ~  ~i  <fiT ~  ~ 
~ I ~ ~ .r~~ <fiVfT ~ ~ f.t; ~~ 

if ;;r) ~ ~ r ~  ~ ~ ~~ 

c c ~ gffif ~ +f\' ~ ~ ~ ~ "If\' 
ri ~ ~~  ~ 1 ~ r 

tm:r ~ I ~ ~ ID ~ ~ ~ f.t; 

~ ~~ ~~ it ~ 2iiT ~ ~ 
, 
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~ 0  0 "IT =qh: ~ H ~ 0 if ~ 0 t ~  ~ 
~ ~~ 'fiT ~ 0  0 ~ ~ ~ t ~ ~  ~ I 

~ lfr ~ 3 ~ ;;mft ~ I ~r  

~ ~ 'fiT mer ~~ ~  if ~ 

iI ~ ~ if ~~ ~I  ~ c; ~ l  1R 

~  ~~ ~  ~~ ~ 19, c;m 1R .. " 
fir'fiT, 'fTif ~ ~ m ~ ~  ~ ~ m lR 
fif'fiT I If" i~ ~ ~ f'fi ~ crf'fitT 

$tif 'fiT lfr ~ ~ ~ I m ~ 

lfr ~ 3 ~ \il'AT ~ I  W ~ 
~ ~ r. ~  ~~ i ~ ctT r~  

~ lfT ~  ~ l1Am ~ f'fi f'fimii <rgcr 
~ ~  ~ I f;;rrr "1m 'fiT f;;r3f; 
~ ~~ i r~  ~i ~~  

amfT 'fiT f!fim;; ~ '4t ~iP  ~ "11\ 
f.t;m;; it; ~ q<; ~  ~ i  

ifTcrr ~ I 

~  ~ {{'fi ~ ~ f!fim;; 'liT 
~  ;tT ;mr 'fi':a-~ "1'h: ~~  ~ i 

di1€<ilif«1 ( m«f1flfT ~ ~ ~~ 

if>'T ami'" m ~ I tCffi ~ ~  ;;rfli"if 

qh:: ~ r . r ~~ ~ ~  jj~ r I <ri! 
i ~ if ~ 'filf rn ~ ;mr rn ~ I 
If" ~ i  R" f'fi i~ it; ife If( 'lIT Oint 'Ii{ 
iII 'fiT 'mq 'filf ~ ~  i ~

;ft'lr m ifiT '-fi! tmilf ~) r ~ f'fi 
il~ il  ~  if ~~ ~1 if =qh: 
~  if ~ i  if1ff if 'fiTlf rn ~  
~ ~ '!ffJr ;;if i~ ~  

~ r.t; ~ wrr;;r WRT ~ ~ m 
~ A;flf it; l ~ 'fiT 1 .~ 'fi1:t 
~ w if 'f;; ~ ~ .~ 'li{a-~ I ~ 

if ~ ~  if ~ rr wrr;;r .~ f'filfT, f;;rwfT 

~ r~ '-ft I ({'fi '<i"Rr ~  mlJ'T 
f'fi ~ i ~ if) ~  ~ ~ ~ 
~ ~ ~ ~  vf, ~ 'ir;; .~ f.t;qr 
tflIT, ~ l~ ~  f'filfT \;jj ~ 
"IT I m;;r ;fl";fr 'fiT -.ir q'ffi" !lffqr ~ I 

'I'JiiT ij' if' ~ ~ ~ t ~ e;; ;fRT 
Iftr It I rn w if ~ ~ ~ ttft 
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~ ~ ~  fijffi if ~ ~ ~ 

WIIT al ~ it; 'til «" I ~~ H.' 'til rorr 
~ ~ ~ ~)  'til V,c; ~ I  

mr m ~ ;tT ~ ~ .m ~ 

~ ~~  I ~~~l i  

91fT f'fi ~ ~ e;; ~  ~ ~ ~ 
~ ~ ~ \;jjq, al ~  ~ 

~  i i ~ if ~ ~ ~ ~ I 

~ lfWfflf ~ ~ ~ treRife 
im 'liT ~ rr~ 'il'Ti!a-~  ff) oy;r;pr 
it; 0I'iI'Tlf 'fiTfmr 'Iii f'fi ~~ im if i ~ 
~ ffi ~1  f;;r;; if il ~  wrr;;r tftT 
f'filfT \;jj ~ ~ ~ qJf\" ifT ~ ~ 
;;rOT wrr;;r tftT rn cmr 'fiT ~ ~ 
~ ~  \;jjq "1'h: ~ ~ ~ 
~~ ~ ~  f'fillT;;rnJ I lWI"fT.q-~ 
;f f'fimil'T it; ~~ i ~  ~I ~  

q<; ~  Ii ~ it; orR: if f'il"!Ifi ;;ifT f'fiqr 
'flfTf'fi ~ ~ If( ~ ~  t, 
fm ~ ~ ~ ~  'il'Ti!a-~ I 
<ri! ~ f1'Ta" iff ;;rmr ~ I f'tmR 

;tT iI ~  'fiT ~ri ifiTf fn 
;;{t f.f;qprqr ~ I ~ mi: ~ ~ f.t; 
"11\ ~ if 'iITl: ~ I ~ "TR t{'fi t{'fi, 
if ffi ifTm ~ I ~ lfi!T ~ qf;f 

~  m m .~  ~  t I ;f i~ 

~ ~ f'fi lfi!T 'fiT f'fim ~ 
-:arRT ~ "lr;; ~ ~ ~  ~  . ~ 

f.tim sr;m: if 'Ii( ~ t, ~ m 
n;q 1fITfmr ~ ~ I ~ !fliT 

~1 il j~  ro ~ ~ ? ;;rOT!fRr ctt 
~ ~  ~ i ~  fff ~ qr.ft ~  
~ ~  ~ I qr.ft ifiT I:;:a\iTlf ~ i I~ 

f.rillT t I q';;rrq m ~ r if ~ ~  t 
M''fi'f qj 1fRCr{T ~ if ft;rzf ~ ~r r 

i1 ~ ~ ~ ~  ~ wihrol" ~ it; ft;rIf 
~i  ~  ... ~  ~ ~ ;wifR iiiT oT'fi ~ 
~ ~i  r~ If.;;) i ~ t, ~ 0 ~ 
IRlJ'T ~ iifTif, al ~  ~ . 0 iitlm 
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~II ~ ftrU 
m 11ft .~ ~ q;iF ~ll  1't ~ iti ~ 
6 ~1 

~~ 1{' Ii~  ~ ~ flfi ~~ 
I!niff 'Il1 lim _ ~ <tit ~ ~1 ~ I 
~ ~  ij~  o,{riti tn: 'iIlI'ifT ~~ 
~  a1 ~ \OIt4''' 9;(j'{ ~ w-
~lij  tn: ~ ij" ~ ~ \iJTPrT 
~ I ~ ~ i{i\"('ifl ~  a1 ~ 
;rr.fiWr tn: ~ 'IiVfT i~  ij ij~ 
:;ftiT oft if(T ~ 9;(1<;: om 1 ~  tl"T ~ 
~ r I 

Shri T. B. Vitt.al Rao (Khammam): 
SiIr, I rise 00 support Uus Bill, the 
Essential Commocutles (Fixation, Re-
gUlation and Control of Prices) Bill. 
I must congratulate my hon. friend 
Shri T. C. N. Menon for having brought 
torward this Bill. 

Sir, durmg ,the Second Plan period 
Government faIled to hold the price 
line. In thM context, legislation of 
this nature is very essential during 
the Third Plan period. On the eve of 
!;be Third Plan, when the draft outline 
was being finalised, the Prime Minis-
ter said that there would be no use 
lor .these Plans unless and until the 
prlce liite was he1d. During the 
Second Plan period the prices of var-
IOUS essenUaI commodities Like rice 
rose up by 44 per cent. Similarly the 
pnces of edible oils, sugar, etc., have 
gone up abnormally. If you take the 
consum.er price index, which is an in-
dication of the prices obtaining in the 
country, you will find there has been 
conSlderable increase. If you take the 
consumer price index for the year 
1949 as one hundred, the average for 
1960 was 124, that is, the cost of living 
has increased by 24 points. Then, if 
you take for insta.ru:e the case of the 
four ~  cities, Calcutta, Bombay, 
Madras and Delhi, you will be astound-
ed that the consumer price index in 
the City of Madras has increased by 
44 per cent. as against the all-India 
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average 01 24 per cent. This is the 
POSilt!Ol1. 

W hen the questIon of quantum 01 
aeal'lll:,ss allowance was relerred to the 
Gadgil Committee, it was hoped that 
pnces WOULd siab.!use at a particular 
leve!. It uld not happen. .t:ven tile 
~ r  i'ay Conunisswn thought that 
pru:es would ll. ~ at a particular 
LeveL But lt did not happen. 'fhere-
fOl'e, wues:; and untIl the prices of the 
VaI'WUS commoditles, cereals, foOO-
11 iilll.s an.Q edible 0118 are controlled 
anci prices are reg Ula.te d, 1 am afraid, 
OUr whole planrung WIll not succeed. 
In the contex.t or planning, this is 
vel'y vel'y essential. 

How is this increase taking place? 
On the one hand you See the illcrease 
In production. If you compare in-
llusLnal productiOn WiLh 1951 as 100 
base, ill 1960 it is 16tl. Similarly agri-
udtJural produotion has also increased. 
When production is increasing we find 
at the same time prices are also in-
creasing and ,prices are increasing 
phellominally. When my hon. friend 
the Deputy Minister of Food, Mr. 
Thomas, was on this side, he himself 
used to raise this issue that due to de-
ficit financing and taxatliOn measures 
prices are likely to rise. The then 
Finance Minister assured us that by 
having certain checks he would be 
able to control the prices. But this 
assurance, as experienCe tell us, could, 
not be fulfiled. Therefore, unless 
and until a definite policy of regulat-
ing the prices, as stated in the Bill, 
is Laid down I am a.fraid We will not 
make much headway. 

We see what happens in the socialist 
countries. As the production increases, 
simultaneously the prices are also 
brought down. But unfortunateiy in 
our country the prices also are in-
creasing with the increase of produc-
tion. 

The f,rowth of industries in our 
country is also phenomenal. Take, 
for example, one city, namely Ahmeda-
bad. We know to what extent the 
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textli1e industry there has grown. In 
1933, the capital investment, that is the 
paid-up capital, on 66 mills was Rs. 4.5 
crores. In 1958 there were 59 textile 
nulls with a paid-up capital of 
Rs. 17.41 crores. And the gross block 
has increased from Rs. 18.3 crores in 
1933 to Rs. 59.09 in 1958. There is 
amazing increase in the production. At 
the same time, what do we find'/ 
WIthin one year the price of clotn 
rlSes by 40 ,per cent. At this rate 
wnere are we heading to? Naturally, 
if this inflation and rising priCes are 
left like this WlCOIlitrolled,there will 
be an end for all this planning; and, 
not only planning, even democracy 
will be at stake. 

Therefore, I would strongly urge 
that this is a very modest Bill which 
has been brought forward by my hon. 
frIend wherein he has asked only for 
the regUJation of prices and controls 
wherever necessary; and the punish-
ment he has suggested for violation is 
not very much, because he has only 
suggested three years imprisonment 
and Rs. 5,000 fine. The Prime Minis-
ter once said that blackmarketeers 
should be hanged by the next lamp 
post. 

Shri Tangamani (Madurai): No 
lamp post is available! 

Shri T. B. Vittal Rao: But that has 
not taken place. 

Take the profits made by the indus-
tlI'ies. You will find that the rate of 
profits has also increased considerably. 
Even in the .textile industry, where 
it was very bad, in 1958 you will see 
that the amount utilised, only from 
internal resources, for capital forma-
tIon was Rs. 20 to Rs. 30 crores. On 
the other hand, Wlhat do you find. 
A lesser number ot workers are pro-
ducing a larger quantity of cloth, but 
the prices are increasmg. 

With these few words I strongly 
commend this Bill for the acceptance 
of the House. 

Shri Shree Narayan Das (Dar-
bhanga): The Bill that has been pre-
sented to the House for its considera. 
tion by my hon. friend Shrt Naraya • 

• 

nankutty Menon appears in my opin-
ion to be unnecessary, because Parlia-
ment has already passed the Essential 
Commodities Act of 1955 the object 
and function of which are the same 
as have been given in this Bill. Here 
also "essential commodities" have 
been defined, and almost all the arti-
cles that have been mentioned here 
figure there. As I said, the object of 
the Bill is the same 8£ that of the Act 
which is "to provide, in the interests 
oil the general public, for the control 
of the production, supply and distri-
bution of, and trade and commerce in, 
certain commodities". "Essential com-
modities" have been defined there 
also. The object of this Bill which 
has been moved for consideration is 
"to provide for the fixation, regula-
tion and centrol of the prices of com-
modities which are essential for the 
life of the community", which is con-
tained in section 3 of that Act. 

All these powers have been given 
to the Government under that Act. 
lL is for the Government to decide 
if in the interests of the general pub. 
lic the Government should regulate 
and oontrol and fix the prices af all 
the commodities that have been enu-
lIlerated in this Bill, and at what 
Woe. 

Therefore, although the object of 
this Bill is laudable, I think it is un-
necessary, because the powers that are 
sought to be given through this Bill 
have already been given to the Gov-
ernment, and the Government by 
notification art; any time can 
fix the prices-not only fix the 
prices, but control the production, sup-
ply and distribution of, and trade and 
commerce in, these comomdi ties. All 
these things can be done by Govern. 
ment. Therefore, in my opinion, it is 
unnecessary to waste the time of the 
House on this. The hon. Member 
should have taken into consideration 
the existing Act, the Essential Com-
modities Act of 1955. If he had done 
so he would also have found it quite 
unnecessary to introduce this Bill and 
to take the precious time of the House 
unnecessarily on this. 

With these words, I oppose the Bill. 
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Shri A. M. Thomas: Mr. Chairman, 
I do not want to question bona fi.des 
of the hon. Member who has brought 
forward this Bill. But, as was men-
tioned by the last speaker, this Bill 
is quite unnecessary and, if enacted, 
will be a superfluous one in our sta-
tute book. 

Shri Narayanankutty Menon, I am 
sorry to state, has- not said anything 
about the provisions of the Bill. He 
has simply said that he moves it and 
that the House should accept it. If 
my hon. friend had cared to study the 
provisions of the Bill tnat -he has him-
self brought forward and also examin-
ed some of the provisions of the pre-
vious statutes which have got a bear-
ing on the subject, I think he would 
not have chosen to bring forWard this 
Bill at all. 

Although my hon. friend has not 
referred to the various provisions of 
the Bill so as to establish before the 
House how this Bill is necessary, he 
has raised some points with reference 
to the rising cost of living and the 
high level of prices. Many of the 
points that have been raised by him, 
I think most of them, have been rais-
ed in the course of the Budget debate, 
in the debate on the President's Ad-
dress, and in the debates on the De-
mands of the various Ministries. But 
unfortunately my hon. friend has 
chosen to come to this House towards 
the fag end, after all these discussions 
were over: so that, he had no oppor-
tunity to hear the various points of 
view that were urged in answer to 
the points that were raised. 

Shri Narayanankutty Menon: It has 
been ~ On the agenda only today. 
So what can I do? 

Shri A. M. Thomas: My friend has, 
however, taken advantage of this op-
portunity to justify the wrong leader-
ship that he and some of his other 
friends have given in the matter of 
the strike of the Central Government 
employees. I thought that that chap-
ter would not be raked up again and 
that it would be given some finality 
But whenever my friend gets a c ~ . 
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to speak on any subject whatsoever, 
he raises this question of the strike 
of the Central Government employees. 
I am sorry that my friend ~ -not 
realised even now the wrong leader-
ship that he has given in the matter 
of that strike. He has devoted a subs_ 
tantial part r1f his speech to justify 
the stand of the Central Government 
employees and to say how their strike 
was justified. This question has been 
answered on more than one occasion 
in this House and I do not therefore 
want to go into it and spend my time. 

As regards prices, it is reali3ed by 
the Government in the Draft Outline 
of the Third Five Year Plan also a 
chapter has been devoted to the que!.-
tion of prices that the maintenance of 
prices at a reasonable level, e!pecial-
ly of essential commodities, is very 
basic to the launching of any plan for 
the development of the country. 

If my han. friend had brought for-
ward this Bill and made this speech 
with a view to highlight the import-
ance of the approach that has to bE' 
made by thc Planners and the Central 
Government in this matter, I would 
have welcomed his speech and the Bill 
that he has brought forward, but that 
has not been his intention at all. My 
han. friend has 'been trying to make 
out that there is absolutely no rela-
tionship between prices and eonomic 
development. To quote his own words, 
he has said that the rise in prices has 
abso·lutely no relationship to the eco-
nomic development. I am sorry for 
the proverty of thought and know-
ledge . . . 

Shri Narayanankutty Menon: Of 
economics, 

Shri A. M. Thomas: ...... that my 
hon. friend has displayed, whereas it 
is generally admitted by all concern-
ed, whether on the Government side 
or on the i ~ of the Opposition .. ,. 

Shri Narayanankutty Menon: Not on 
the side of Opposition at any time. 

Shri A. M. Thomas: , ... that in a 
developing economy, the prices are 
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bound to rise. But, to what extent 
they should rise, and at what level 
they should be kept is a matter to bl' 
decided by a consideration of various 
factors. It cannot be disputed that 
normally in a developing economy, 
there will be an upward trend in 
prices. We are taking due account of 
i~ phenomenon, and the task of the 

policy-makers is to ensure that the 
prices, especially of essential consumer 
goods remain relatively -stable. 

It cannot be denied that as far as 
this country is concerned, the people 
are havmg a ridiculously low standard 
of life, and that we are trying to im-
prove that standard of life. Tilere has 
been an Increase in the standard of 
life, and that also cannot be denied. 
If you go through the consumption 
figures in respect of food articles, 
mainly of cereals and other things, in 
advanced countries like America or 
Canada, you will find that every year, 
their general consumption of CEreals, 
that 1s, wheat and wheat products, is 
going down. What does it show? It 
shows that they have reached a sort 
of saturation point, and their demand 
is going down and not increasing, 
whereas We are at such a ridiculously 
low standar"d of life that with increase 
in the purchasing power of our peo-
ple, our demand is going up. My hon. 
friend Shri T. B. Vittal Rao was say-
ing that there had been increase in 
the production of rice and wheat, and 
yet, the prices were going up. Yes, 
that is so; there has been increase; 
that canot be denied, and the figures 
were given at the time of the debate 
on the Demands for Grants of the 
Ministry of Food and Agriculture. AI] 
the same, we have seen a phenome-
non that prices have been increasing, 
and that is because of two main fac-
tors, namely the increase of popula-
tion and the increase in the purchas-
ing power of the people. When the 
poor people get anything in addition, 
they spend it on essential necessities 
ot life, such as foodgrains, sugar and 
such other articles. So if with in-
crease in production, there is also in. 
crease in prices, it can easily be ex-
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plained by the fact that there is de. 
finitely an increase in the standard 
of life of the people also. 

This problem of increase in prices 
has to be tackled on several fronts. 
The main front on which we have to 
tackle this problem is to devote all 
our energies in the matter of increas-
ing the production of essential com. 
modities" That is one of the main 
objectives of our Five Year Plans also. 
In the broad analysis, the prices are 
determined by the interaction of the 
forces of supply and demand. So, in 
respect of articles of which there is 
more demand, we shall have to pro-
duce more of them. That is the only 
way to meet the situation and to solve 
the problem on a permanent basis and 
not by control or regulation alone. 

Control or regulation is only a 
short-term remedy and will have only 
a limited effect. And you will nortice 
that we have taken advantage of the 
trend in demand and other factors. 
With regard to foodgrains, as the 
Houst knows, towards the end of the 
Third Plan, we have fixed a target 
of production of 100 million tons. 

Shri Nagl Reddy (Anantapur): 
What would be the per capita produc-
tion by that time? 

Shri A. M. Thomas: 
consumption? 

per capita 

Shri Nagi Reddy: Per capita pro-
duction. I ask this because our popu-
lation also will be increasing. 

Shri A. M. Thomas: The per capita 
production will be about 17 t ounces 
cereals and pulses together. 

Shri Nagi Reddy: Therefore, the 
prices will be rising higher. 

Shri A. M. Thomas: Not that. At 
a particular stage-that was that I 
said. When we get into a more 01' 
less developed stage, the demand will 
be stable and later on when the 
standard of living increases, thele 
will be less demand of these essential 
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[Shri A. M. Thomas] 
commodities. That was what I was 
dtiving at. But I am sorry that my 
hon. friend has not chosen to under-
stand it. 

Shri Nagi Reddy: That was not the 
point. 

Shri A. M. Thomas: The compara-
tive easiness in the prices of cereals 
and sugar that we find now is because 
of increased production. Various regu-
latory measures taken by Government 
'also including imports and judicious 
distribution, have also helped to keep 
the prices under check. You will find 
that production has got a direct 
efrect on the prices especially when 
H.p. demand is high. You will find 
that the rise in the price of edible 
oils has been due to the pressure of 
increased demand, while in the case 
of cotton manufactures it is due main-
Iv to rise in prices uf raw cotton, the 
production of which witnessed a sharp 
fall during the last season. There has 
been a sharp fall in the production of 
cotton so much So that there has been 
a rise in the price of the raw m'3.terial, 
as also a rise in cloth prices. 

Shri Narayanankutty Menon: What 
about sugar? 

Shri A. M. Thomas: With regard to 
sugar, the hon. Member has been re-
ferring to 1959. In 1959, we produc-
ed 'only Rs. 19.4 lakh tons agianst our 
yearly consumption of 22 lakh tons. Is 
there 8Il'ly further explanation neces-
sary? 1111 1960, we have produced 24 
lakh tons. Our production has out-
stripped our demand. So the prices are 
not rising. 

Shri Indrajlt Gupta (Calcutta-South 
West): Still they want to export sugar 
to America. 

Shri A. M. Thomas: We are pre-
pared to export not only to America 
but to Russia and China also, provid-
ed there are markets there. When 
every patriotic citizen of this country 
wants to export sugar and feed the 

~ ic grower as well as the 
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labourers and also the people at 
large, what is the fun of saying such 
things? 

Shri Narayanankutty Menon: When 
there is a shortfall in production, cer-
tainly the price goes up. But who 
.got the Rs. 1-4 and &S. 1-8? That is 
the question. Hence the necessity for 
control. 

Shri A. M. Thomas: The entire 
question was gone into by the Tariff 
Commission. They have fixed the ex-
factory price at Rs. 38-75 per maund 
or something like that, based on the 
sugarcane price of Rs. 1-10 per 
maUiIld. 

16.3R hrs. 

[Mn. SPEAKER in the Chair] 

Even according to my hon. friend. 
Shri Braj Raj Singh, what would be 
the cost? Without understanding all 
these things, my hon. friend goes on 
saying what he likes. There is the 
sugarcane price, there is excise duty, 
there is the manufacturing cost and 
the sugarcane cess. All these have to 
be added. 

Shri Narayanankutty Menon: The 
Tariff Commission have fixed a price 
of 50 nP. per lb. Take it even at 60 
nP. per lb. But sugar was not avail-
able to be sold at that fixed price. 
Throughout the market for one year 
sugar was sold at Rs 1-2 Or Rs. 1-4. 

~  out the fixed price, where 
has the money gone? 

Shrl A. M. Thomas: When there is 
a shortage of supply and increase in 
demand, the prices will go up. 

Shri Narayanankutty Menon: Hence 
the need for contro1. 

Shri A. M. Thomas: If by passing 
this Bill all these problems can be 
solved there is absolutely no diffi-
culty; 'I am one with my hon. friend. 

The Third P18ll'l provides for a subs-
tantiall increase in production not 
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only of foodgrains but also of oilseeds 
and cotton which are the raw mate-
rials tor edible oils and cotton manu-
factures. You will find that the anti-
cipated oilseeds production in 1960-61 
Is only 7.1 million tons, but in 1965-66 
the target is 9.8 million tons. It will 
be increased by 38 per cent. So also 
In the case of cotton, our proiiuction 
In 1960_61 is only 4.9 million bales. 
but under the Third Plan the annual 
target, in 1965-66 is fixed at 7 million 
bales, an increase of 43 per cent. So 
that with regard to these essential 
commodities, the long-term and basic 
remedy is only increased production. 

There are other things such as fis-
cal measures which will lead to res-
traint on consumption and there is 
the monetary policy. There can be 
some eflect by way of control and 
regulation also and it is in that light 
that I have to approach the Bill of my 
hon. friend, Shri Narayanankutty 
Menon. 

As I have already stated, he has not 
explained to the House the various 
r i i ~ of his Bill. The main pur-

pose in his bringing forward this Bill 
Is contained in clause 3. It says: 

"If the Central Government is 
satisfied that in the public Inter-
est it is expedient so to do, it may 
by general or special order, fix 
the prices of essential commodi-
ties specified in the moder." 

Then. there is clause 4 and so on. 
That is the penalty dause. These are 
the main things. It is quite a simple 
remedy. According to my hon. friend 
fixation of the price of these things is 
the only thing necessary, apart from 
the question of enforcement and how 
far it would be desirable and whether 
people would get even the essential 
things at a reasonable price simply 
because there is fixation of price. 

My hon. mend, Sliri Shree Narayan 
Das has referred to the Essential Com-
modities Act of 1955. I am afraid 
Shri Menon has not cared even to go 
through that statute, that is, the 
Essential Commodities Act of 1955 (10 

of 1955) as amended by the Essential 
Commodities (Amendment) Act of 
1957 and the Essential Commodftles 
(Second Amendment) Act of 1957. 
These are Acts 13 and 28 of 1957. 
Whatever my hon. friend wants to 
have by this Bill can be got by the 
provisions contained in this Act. 

Sbri Narayaaankutty Menon: That 
~  that you have not read both. 

Sbri A. M. Thomas: I have read both. 
Take, for example, section 3(1) 01 the 
E·ssential Commodities Act. It says: 

"If the Central Government is 
of opinion that it is necessary or 
expedient so to do for maintain-
ing or increasing supplies of any 
essential commodity or for secur-
Ing their equitable distribution and 
availability at fair prices, it may. 
by order, provide for regulating 
or prohibiting the production, 
the production, supply and distri-
bution thereof and trade and com-
merce therein." 

Probably. my hon. friend does not 
want to hear. Even under the Essen-
tial Commodities Act, there is power. 

Sbri Narayanankutty MellOll: I am 
hearing. 

Sbrl A. M. Thomas: Then there is 
!lection 3(2) (c). Under that section, 
Government have been given specific 
powers to make orders providing for 
controlling the prices at which any 
comomdity may be bought or sold. 
And, section 7 of the Act provides 
su1'llcient deterrent punishment, for 
contravention of the orders under the 
Act. From section 7 you will find that 
the punishment is deterrent. 

''If any person contravenes any 
order made under section 3-

(a) he shaD be-punishable-

(i) in the case of an order made 
with reference to clause 

(h) or clause (i) of sub-lIec-
tion (2) of that section, with 
imprisonment for a t.ernl which 

may extend fo one year and 
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shall also be liable to fine, 
and 

ii) in the case of any other 
order, with imprinsonment 
for a term whicll may ex-
tend to three years and 
shall also be !i-able to fine:" 

I think, my hon. friend, in his Bill 
also wants to go up to three years. 

Shri Narayanankutty Menon: Three 
years and five thousand rupees fine. 

Shri A. M. Thomas: Even now the 
punishment is deterrent. What all 
my 'han. friend has in view can be 
served by the enactment which is 
there already. 

Shri Narayanankutty Menon: You 
have not read clause 5 of the Bill. It 
deals with arrest. 

Mr. Speaker: Han. Members must 
forget that they come from the same 
State and should not go on talking 
like this. 

Shri A. M. Thomas: \res; it reads: 

" .. any police officer may ar-
rest without warrant any person 
who is reasonably suspeded of 
having committed any offence 
under this Act." 

Would it be a non-bailable offence'! 
With regard to the provision here the 
police have got' powers to arrest even 
without warrant. All the objects 
with which this Bill has been brought 
forward would be served by this en. 
actment, namely, the Essential Com-
modities Act of 1955, as amended by 
subsequent enactments and there IS 
absolutely no necessity for an enact-
ment of this kind. So, I oppose this 
Bill. 

Shri Narayanankutty Menon: Sir, 
hardly any reply is required for the 
intervention of the hon. Minister be-
cauSe the various economic theoTies 
propounded by him transrend the 
realm of realities in this country nor 
have they got an relationship to the 
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basic economic laws either in a capita. 
list society or a socialist society or a 
mid.term socioety, as has been said by 
him. The simple proposition which I 
place before this HOuse explodes the 
new economic theory that he has pro-
pounded on the basis of the law of 
SUPI¥y and demand. Regarding sugar, 
he said that the Tariff Commission had 
gone into everything and fixed the 
price structure. I agree with him that 
the Tariff Commission has gone into 
the whole question and fured a certain 
price. But my case was that during 
1959 people in this country who had 
to buy sugar in the open market had 
to pay 150 per cent. more than the 
prire fixed by the Tariff Commission 
and this was taken away by the middle 
trader. Therefore, there is a necessity 
for effectiVe controls on that. The 
'first justification is that the Tari1! 
Commission has itself fixed the price 
at a particular level with a margin of 
profit. Therefol'e, there is no ques-
tion of saying that an increasing de-
mand and diminishing supply will re-
sult in an increase in th(; prices. 
Secondly, his theory of supply and 
demand is applicable only where the 
basic economic laws are allOWed to 
play in an ubriddled way. In our 
country, we have got a planned eco-
nomy and the basic economic law8 
themselves, especially the law of sup-
ply and demand, are not allowed to 
have a free play. So, in the interest 
of the people and in the interest of 
economy, there are certain controls 
and they are there exactly because 
when there is a conflict between sup. 
ply and demand the prices are bound 
to go up or even an artificial differ-
ence can be created between supply 
and demand, as it has been made in 
the case of textiles and certain food 
materials. Unless State trading comes 
in, the only way of getting out of the 
situation is by effective controls and 
I have therefore made out a. case for 
having controls in this matter. 

Thirdly, he said about an eJq)anding 
and developing economy. I did not 
say that in a developing economy un-
der any circumstances the prices will 
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not go up. In an expanding and deve-
loping economy the prices will go up 
only on certain c;onditions being fulfill. 
ed and if these conditions are fulfilled 
the prices are bound to go up. When 
there is not enough production of a 
commodity and when the per capita 
national income and the total national 
income increase the prices are bound 
to go up. But there is also a tendency 
for the prices to go up without any 
reason. In that context, certainly the 
only remedy is control of prices. Even 
in a completely socialistic economy, 
the J-rices show a tendency at times 
to go up until it reaches a certain 
level of maturity. The remedy in the 
socialist countries also is by introduc. 
ing regulation of prices. This Govern-
ment, the Planning Commission and 
this House stand committed to this 
basic policy that whenever it is neces-
sary, controls and regulations are 
bound to be there. The only difference 
of opinion is what sort of controls are 
to be there and how they are to be 
implemented. My hon. friend referred 
to the working of the Essential Com-
modities Act. We have seen its work-
ing. In spite of that Act and two 
amendments for that Act during the 
course of the last four years, when-
ever the prices wanted to increase and 
wanted to fluctuate they have fluctuat-
ed and they have increased. This 
simple factor is known to my hon. 
friend and it is amply iIlustratlid even 
after he has become the Deputy Minis. 
ter as to how this simple law of eco. 
nomics works in this matter. I will 
give give an illustratiOn so that, even 
though I will not be in a position to 
convince my hon. friend that I know 
even the rudiments of economics, ar 
that I know anything about econo-
mics compared to him and the econo-
mists who should know the realities 
in this country, I can show that I am 
able to know it. My han. friend is not 
able to know it since he became a 
Deputy Minister. He used to know it 
very amply and put it before the 
House as a non.official Member before 
he became the Deputy Minister. In 
Andhra Pradesh, according to my hon 
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friend, there are 8 lakh tons of rice 
produced in a particular season. For 
argument's sake, let . us say that 
Andhra Pradesh wants only 4 lakh 
tons, and there are 4 lakh tons as sur. 
plus, on paper. . He wants to export 
the 4 lakh tons within that zone. But 
ultimately, when that rise is take. 
away, you will find that the surplus 
is only one lakh tons! What about the 
rest? 

Secondly, in Andhra Pradesh, When 
the bumper crop comes in the persona 
who are not so rich and who have 
borrowed money for agricultural ope. 
rations from these money.lenders aft' 
waiting fOT the crop, and they want 
the crop to taken to the yards; the', 
want money in return. The wa,rehouse-
owners in Andhra Pradesh who have 
got enough credit, in spite of the res-
trictions put ,by the Reserve Bank, are 
there to purchase the crop and pur-
chase the rice at the price dictated by 
these people. But when they enter 
the warehouse,' the crop goes to the 
warehouses of the middlemen and 
thus a sort of artificial crisis or shor. 
tage in rice is created. It is then that 
they begin to dictate the prices. 

Shri A. M. Thomas: How are all 
these relevant? 

Shri Narayanankutty Menon: '!bese 
are relevant. These are the pricel 
which are there, not because of your 
law of supply and demand which 
works there. The law of supply and 
demand is vulgarising the situation, 
and the artificial shortages are created. 
Therefore, the only remedy is to bring 
in controls, My han. friend has refer-
red to the provisions in the Act, but I 
would like to say that they are totally 
ineffective. (Interruption). My hOA. 
friend was saying that this Bill is nnt 
a remedy. He has gone deep into 
my own conscience and tried even to 
dictate my intentions of the provisions 
of this Bill. I agree. My intention is 
to find out a certain remedy-namely, 
Of controlling these prices in an ordi-
nary, humble way as is possible for 
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[Shti NaraYlnankutty Wanon] 

RUt If JIly hOD. friend cl r~  ~  

~ 1 i l will be answvrad by thls Bill. 
he will be speakin( anything Qthsr 
Ulan truth. 

As I have said, ordinances are 
brQught with reeard to the Central 
Government l ~  strike. An 
ordinance is brought to take away the 
right to strike, and the riibt to let 
employment is taken away all of a 
sudden with lightning speed. If a 
person in this country cannot be COIn-
pelled to dO slave labour, if he refuses 
to go and work, then he may be im-
prisoned for six months or one year. 
If the fundamental right can be taken 
away, if the right of having a tele-
phone and sending letters by post is 
taken away, where is the question of 
the fundamental right for trade? They 
Ilre giving more sanctity to the funda-
mental rights of the traders and the 
exploiting classes than to others. If 
this is the approach, my hon. friend 
is speaking less than truth by saying 
that nothing will be achieved by this 
Bill. If nothing can be achieved by 
this Bill and nothing is achieved by 
the Essential Commodities Act which 
was referred to by my hon. frien'd, the 
position that is taken by the Govern-
ment is that they are not at all pre-
pared to take any step in this direc-
tion, namely, of giving a statutory 
sanction for fixing a ceiling on prices. 

Shri A M. Thomas: Ceiling can be 
fixed under the essential commodities 
Act. My hon. friend refuses ,"0 under-
stand. 

SJui Narayanankutty MeDOn: The 
most impOTtant provision n this Bill 
is clause 5. In the Essential Commo-
dities Act, there is absolutely no pro-
vision for arrest without warrant. 
You, Sir, know the difference very 
well-the difference between an arrest 
without a warrant and a legal pro-
ceeding upto a particular complaint 
~  by the ~r  officer. (In.-
terruption). That is exactly why, 
even. though there was ample power 
for the Government under Section 10 
(1) (c) ~  the I ~ ri l Displ:ltIea Act 
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fGr declaring a strike illegal, they 
superseded the Industrial Disputes Act 
and came out with an ordinance, be-
caUSe one provision was not there for 
arrest without warrant. Although a 
prevision was there in the Industrial 
Disputes Act, they came out with an 
ordinanoe, Ordinance No. I of 1960, 
with a provision in respect of arrest 
without warrant. Otherwise, it was 
nGt possi.ble to have an effective con-
trol, and therefore, it was brought in. 
There were so many other provisions 
which are not so parallel and so simi-
lar to the other Act. The basic ques-
tion is this, namely, whether Govern-
ment agree with the principle that 
eflective sanction should be created 
by means of a statute for fixing the 
prices and also implementing the fixa-
tion of prices. If that policy is agreed 
upon, there is absolutely no quarrel. 
But the reply of the Deputy Minister 
that nothing will be achieved either 
by this Bill or the Act that is already 
on the statute, shows that all protest-
ations made by the Planning Commis-
sion and Government that they are 
very much worried about the increas-
ing priccs hn'e no substance in r l ~ 
tion to the speech made by the Deputy 
Minister here. 

The hon. Deputy Minister has treat-
ed the subject as lightly as possible. 
He did not take the implications of the 
rise in prices, even though right from 
the Prime Minister to the Planning 
Commission they have been going on 
'. .. 

saying that prtces are mcreaSln,. 
Ultimately we come to the one conclu_ 
sion th,at whatever might be the eco-
nomic theory involved, as long as ours 
is an exPanding economy, as long as 
our own conception Of economic deve-
lopment is on the middle-road half 
way between democracy and socialism. 
this phenomenon is boWld to happen 
because free trading will continue 
here. Therefore, unless Government 
bring out remedial measures, as pro-. 
mised by them, including State-trad-
ing-now they have abandoned State-
trading_such a ltind of statutory 
sam:Uon is required.. 
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Therefore, the reply of th€ hon. 
Deputy Minister did not even touch 
the fringe of the probl€m. As a matter 
of fact, to this serious qu€stion, he has 
taken up a ridiculing attitude. There-
fore, the Bill cannot be withdrawn by 
means of anything that has ,been said 
by the Deputy Minister. I am VfYry 
sorry that what€ver effect is there be-
cauSe of the speech made by the hon. 
Finance Minister regarding the gra-
vity of this problem, that has been 
taken away by the reply giVen by the 
Deputy Minister. Therefore, I once 
again commend this Bill to the accep-
tance of this House .. 

Even though according to the De. 
puty Minister, this Bill may not be so 
useful fol' implementing the fixation 
and regulation of prices, I say that 
it will serve as a moral background 
in order that this kind of profiteering 
and blaekmarketing may stop. As 
the Finance Minister put it yesterday, 
the society itself will take it upon its 
own hands to ree that blackmarketers 
are not ~ c r  and prices are n!>t 
taken high. This Bill will be serving 
the purpose to the extent that some 
sort of moral background is given to 
the people to ree that this menace is 
at least controlled in a small way, 
I commend this Bill, even with that 
limited objective and limited benefit, 
for the consid€ration and approval of 
this House. 

Mr. ~ r  There are no amend. 
~  to the mction. I will put it to 

the House. The question is: 

"That the Bill to provide fOT 
fixation, regulation and control of 
the prices of commodities which 
are essential for the life of the 
community be taken into conside-
ration." 

The motion was negatived. 

16,59 hrs. 

ALL INDIA DOMESTIC SERVANTS 
BILL 

bu Shri Balmiki 

Sbrl Balmlkl (Bulandshahr-Re-
~ r c  Castes): I heg to move: 

''T11at the Bill to r i ~ for the 

registration of domestic servants 
and to regulate their hours at 
work, payment of wages, leave 
and holidays be taklln into conli. 
deration." 

~ 11i ~  ~ <ri 'fiT ml;f-
~  iti 1~~ ~ 1  'If11: -TTlI' 1iq 
~. ~  ~ ~~  iti 11~ ~  ~ I 

. r~ <ftfm;rT"'T: ~ GfT ~~ 

~ r r  ~~5~ l ~ GfT 1I~ I 

~  ~~~l 1~ ~ 

;:'lfT'lFq: tfl!f: ~ r '1{ ~ <fI1:r: 

;;TFrT it f"jlT i~ . l~ . ~ 'fit 'lfT ~ 
<r.( m ri ~  <r.t ;:;fc-'fT ~i~  lIT ~~  

~ i  ifll'T I m"l' IT':;;T ~  'lfT ~1 iti ~  

'« ~~ 'f'll r I ~  i'lfTlf *' qtf ~ 'If'' rlfTlI' 
'fiT 'nl'f . ~) ~~ ~ .  ~  i ~ fq'T.f1l: 

iti ~ ~ ~ .  ~ I q'h ~l  ~ll ~ ~ 1  q1f 

.ft f<r;;If<1"<'f i1<fT ~  I 

17.00 hrs. 

m"t ~~ it ~.. rl i  'fir 5i~ ffr ~  

mn ~  ~.  ~ 1li~~ if,' ~~i  Jf) 

~  ~  OfF l ll ~  UClTi;f ~i lr ~ ~ I~ I ~ 

GT\11 ~ I  ~  ~ I 4' li~r ~ i it ~ 5i~ ~ 
'fil ~~ c  \1,tf.{ ~~ it ~  ~l r il~  

(i1"1-r 'T.flW1T, r ~ ~ iti 1i~ 'if\' 

it ~i  51'17, ~ 'fii ~ q'1 ~  GfffilCf'{crJ 

(i,'1' 'T.fTQ(iT ~ ftf. ~~ s,il qt;:;:r li i ~ 

;pr ~ ~~  i!T ~ . I  ~ I m 1ir,: it ~ 
~  'fidl' ~ ~ ~~ ~ \!f ~ i r ('f"q"T 

-sf"f tf.1 l ~  ~  'T.fifuli I ~ I~  l ~ 

5i~il ~ r '1fT ~~ ~I~ ~ I  ~ ffr :.3fiir 
~ I~ ~ I!fT l ~ m.: ~ '1fT ~~ ~ 
~  ~ ~~ ~ I ~i I  rn 5i:r.n: 'li'T 'ffu-
~~~ ctT ~ ~ ~ ~. . ~ Sf"'l1. *' 
O'lffcrd '1fT ~ ~ ~ 5;; ~) ~ it ~ 
!:flfcfiT '1ft ~  ~.  ~ ~ ;f<fT iI'ft;'li' 

~~ ""#T 'lfm it ~ ~ i 'f>1 ~~ ~ 

~ i i~ ~ arm Cfil ~ i!T ~  m. ~ 

~  00 <tiT ~ .it ~ l ~ I  ~ fif 
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[11ft ~~  

q:if 1fi m ~ 'Cfq ~ iflr ~  ~ 
«qiyf ~ iflr ~ ili~ 'q'! lTCf . ~ ~  

~ lI ~ ~r \:IrI' ili6if iflr iI r~1 fifilfT ~ I 

~ ~~ ~r .q ~  I ~ em \'ff.'fI' ~ t, 
3H11" f.f: lI ~ ~ ~  ~ ~~ ~ 

~~ ~ ~ if ~~ fililfT ~ 
fifi ~rri i 'fI111 ili~~ iflT ~~ if ~ m;rr 
~ I ~ li ir ~ r if; ~  ~r <5tifi 

~ ~ ~ ~)~ ~~  I 1lt?:r r~  ~~ 

"'111 if; 'Cf1Ji orr 1 ~  l?:Vr ~ I ~ 
~r T-rfi) ~ m f1n;r<:TT ~ ~ i  ~ r~  i.fil 

~i  'fiT <5tlti <5tifi ~~ ~ ior.'Cf ~ rr ~ 
W. ~  ~~ ~ ~ \:IrI'if; ili,'If iflT ~ 
~ ~ ~ r. 1  m ~  ~r rcii  o;;m;:r 

;jff<rT ~ I ~ r ifi WG<:: ~ ~ 

~ ~ ~ WG<:: ~ ir ~ili ~~ ~  

1l.m.rt rn ~ 'q"r->I' i n:ili me ~ if 
~  ~ ~~ ~ ifi q-m 'q",:jf ~ 
fcR1l: ~ ~~ ~ I  atir fct. ~ ~ ~  i'fl:?i 
iflr I Il~ ~ r ~ l: wr ~ if. ItT Cfir ~ 
em m ~~ if; I~  'q"<ffl"<: ~ { "lfT ~ r 

~I~ <n ~~ . ~  ;;IT fifo ~ r if. ;;fT<H 
<n ~I i  ifi ~~ ~  ~ i  ~  :.;;:r Cfi) 

~  ~ <fiJi ~  ~  ~~ ~  

iF ~ ~ l .~ ~ .q ~ if ~~ 
rrt!:T ilim I <f ~ ~11 1 i  if WR'"I" ~ r  
f¥.IA ~ ~ I it ~ il"Tl'f em lIT<r ffi ~ fili 
~ ~  ~ j  'iit ~Il  itcfr ~ q-g 

~ r~ ~ i  ~ I lI l I ~ 1ftz ~ 1fi 
\arriF m1f ~l  ~ ~ I llll ~ ili~ 
~ ~~ ;f1fR ~ fili \:Iri'<fir ~ If{ 'qfCfif 

~~~ ~~~~~i  l ~ 

ilir ~  ?rfifo'; 'ql:jf ~r ~ JI''''R ~ \:Iri'tt 

m .... 'H ron ;:;rr<rr ~  ~ ~l  

r~ ron ;:;mrr ~ I .q 1l~ ili~ iF m m 
~ fili ;:;r;;r ~~ ~ li; ~~ r~ ~) r ~ 

~ l ~ <:Tor ~ l '" T ~  ~~ 'fRfl it; 
lJlll"if ~i i i  ~r 3fTl'fT ~ fili ~ ~l I  

q)"rr<iT 'fiT t!;ifo -lRfl'f ~ ~1  ~  

mR ~~ if ~ i  ~  ~r I "riOf ~ 
~Ir  iflT :jf) ili~ ~ ~ =mcn:jf ~  

~ i  ;:;r) ~ ~ ~  'lfi .... T ~ ~ ~  . ~i  

r~ r)l l l~  ~i r~ r)~~  

~  'q"ffT<rq1-1l 0lI ~l  iF "STfu 3fT lfTCf.;r t 
'l"f.fiT ,,)l: q I~ i il ~r r ~ ~~ ~ 

~  ~ ~ f.f: ~i  ~ili ~ ~ ~ 

~lI rl 1 l:1 ~ «Cli i ~  l l~ ~ ;:;rT '11 iOf iIl'1 ;:;iT 
if; ~ ~~r.  on: 'q"Iq ~ ~  ~ ~ 
l ~ If{ 10 <?lfTlITifol"l:T l ~ 'fir lfTCfrfT ~  

~  l:(;T ~  Cf6i" ~ ~r  ifl) c ~ ~  ;:;n 

~ i I  ~ I 

Mr. Speaker: The hon. Member 
may continue next day. 

17.04 hrs. 

The Lok Sabha then ad;ourned till 
Eleven of the Clock on MondaV. April 
24, 1961/Visakha 4, 1883 (Saka). 



DAILY DIQEST 

L Saturday, April 22, 196r/Vaisakha 2, 1883 (Saka)J 

COLUMNS 

BILL PASSED. 13101-13203 

The clause-by-clause con-
sideration of the Finance 
Bill, 1961 commenced 
and concluded and the 
Bill, as amended, was 
passed. 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS ADOPTED . 1320 3-04 

Eighty-third 
adopted. 

Report was 

the Hindu Suc-
cession (Amendment) 
Bill (Amendment of 
section 14) moved by Shri 
Subbiah Ambalam on 
7th April 19ti1 and the 
amendment thereto for 
circulation of the Bill for 
purpose of eliciting opin-
ion thereon by Shri Thanu 
Pillai was resumed. 
After some discussion 
the amendment to cir-
culate the Bill was adop-
ted. 

PRIVATE MEMBER'S 
BILL Ul\;DER CONSI-

COLUMNS 

PRIVATE MEMBERS' 
BILLS-NEGATIVED DERATION 13267-70 

(i) Motion to consider the 
Hydrogenation of Oils 
Bill moved by Shri 
]hulan Sinha on 24th 
March 1961, was nega-
tived. 

(ii) Shri N arayanankutty 
Menon moved for con-
sideration of the Essen-
tial Commodities (Fixa-
tion, Regulation and Con-
trol of Prices) Bill. The 
motion was negatived. 

PRIVATE MEMBER'S 
BILL-AMENDMENT 
FOR CIRCULATION 
ADOPTED. 

Further discussion on the 
motion to consider 

13205-19 

Shri Balmiki moved for 
consideration of the 
All India Domestic Ser-
vants Bill. The discussion 
was not concluded. 

AGENDA FOR MONDAY, 
APRIL 24, 1961/VAISA-
KHA 4, 1883 (SAKA)-

(i) Consideration of the 
Amendments by Rajya 
Sabha to (I)the Telegraph 
Laws (Amendment) Bill, 
1960; and (2) the Indus-
trial Employment (Stand-
ing Orders) Amendment 
Bill, 1960. 

(ii) Consideration and 
passing of the Criminal 
Law (Amendment) Hill 
1960. 
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